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The above noted case was decided \ids Judgement/Order dated.
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tkL MlINISTR/lTIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Report on the Scrutiny of Apy.lication

SB/DB
-  -fk

Presented by:

Applicant(s);

Respondent(s):

Nature of grievance:

No. of Applicants:

OM

ice:

Subject:

Diany No.
'a^ of- Presentation: ^

Group:

.1 (No.
r\_:

No. of Respondents:

CLASSIFICATION

)  Department:
/Ctv

If S.B.

1. Is the application -is, in-the proper , form?
(three complete sets, in paper book form in
two compilations).

(PBOFORMA/COMPILATION) .

Whether'name, description and address of all-\y^_; .
the parties been furnished in the cause
title? /

3. (a) Had the application been duly- signed and
-verified?

■(b) Have the copies been duly signed?

(SIGNED/VERIFIED)

(c) Have , sufficient number of copies of the^TV^
application been filed? i .

s.>--

V  .

4. Whether all the necessary parties are impl-eaded?^^^*
5. Whether English translation of documents in a ■ .

language other.than English or Hindi been filed?

6; ' (a) Is the application in time? Wa
(See Section 21) -

.  - . (b) Is MA for condonation'of delay filed?

\7. Has the Vakalatnama/Memo of appearance/OO
authorisation been filed?

8. Is the application maintainable?
fu/s 2,14,18 or U/R 6 etc. '

9. Is the application accoffipa;nled by IPO/DD
•  -■ for Bs.50/-? ' ■

10. Has the impugned orders, original/duly
attested, legible copy been filed?

11. Have legible, copies-of the annexure duly-
attested been filed? ■ -

u/s 2,/u/s 14, u/'s 18

U/r'^ FT u/s, 25 file

LEGIBLE/ATTESTED

- LEGIBLE/ATTESTED '



12. Has. the index of documents been fried and
pagination done properly?

FILED/PAGINATION-

1

13. Has tlie applicant exhausted all available.
.  remedies? •

14. Have the'declaration as -required by item 7
.of Form-I been , made?

15. Have required number, of -envelops (file size)
bearing -full address of the respondents beeny , .
filed? : , . ..

16. (a) Whether.the reliefs sought for, arise
out of .single cause of action?

(b) Whether any. inlerim relief is prayed
for? f'

17, In case an MA for condonation of delay is
-  filed; is it supported by an affidavit of -(,

applicant? . . . :

18. Whether this "case can be heard
Bench? -

vl .by Single V

• , r

19.:Any other point? '

'20. Result of the scrutiny with'initial of.
... the Scrutiny Clerk. , ,

The ■application is in- order ,and may be registered, and listed before the
Court for admission/orders on .

"HA -fur joining"- U/R ' (5) (a)/4( ) (bi
'MA U/B 6 of CAT Procedure Rules,. 1987. ■

e}^FT u/s 25 under At ACT ' '
d) MA -for condonation of Delay;

,/ The application' has..not been tMnd in order in respect at item No{s)
mentioned.below; . ' - ' -

(a) Item Nos. , /, , • x- "(b) Application is not on prescrlbea sizeoi.paper.
■(c) MA'^U/R 4'(5).(s)/4(5) (b)' has nbt been fileo.(d)'Application/counsel has not/signed eacn page

of the application/documenti
(e) .MA U/R- .6 has not been filed

def
. :The application Bight be returifd to the applicant for o| the
'ects'within .7 days. - , — ~ ^

SCRUTINY CMC

sectip^<6fficer
JOINT REGISTRAR

COURT ,N0 DATE
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IN THE CENTRAL ADMINISTRATIVeMiBUI^
PRINCIPAL BENCH NEW DELHI /y ̂  ̂ 2/^^^erzrO

O.A.NO /O of2000
MTOEMATimOF;

GangaBassi Applicants.
Versus

Union of India & Otliers Respondents.

INDEX
Sr.No. Particulars of the Docnments. Page No.

compl-l

1. OAii/sl9QftheATActa985. I.7

2. Annex.A~l; order dt.27.11.98 g —

compl-n

3. Annex.A-2; Rep.(colly) 1042

4. Aniiex.A-3: Rly.Bd. Circular. j :^_

5. Annex. A-4: PP Order - 11

6. Annex. A-5: Full Bench judgement —$-'0)

7  MA for condonationof delay. 9- V

8. MA imder rule 6 of the CAT (P) Rules.

9. PT. u/s 25 of AT ACTJ985 ^

10. Vakalatnania

tlirougli counsel Applicant,

(Yogesh.Smna)Advocate
CAT Bar Room, FaridkoyiQyse?.»'»'»'*'~^''^
NewDeilu. 5

1
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IN THE CENTRAL ADMINISTRATIVE TKBUNAL,
PB1NCIP AT. BENCH NEW DELHI

O.A.NO OF 2000.

INTFrnMATIEROF:
c.

GangaBassi s/o Sh. Jamaii Singh,
H.No.645-A,Shiv Colony,
Rewari(Haryana) Applicant.

Versus

I. Union India through The Gem al Manager
Nortiien Railway, Bffl'oda House, New Delhi.

2. The Divisional Railway Manager,
Northen Railway, Bikaner Division,

Bikaner

3. The Divisional personnel officer.
Northern Railway, DRM office,
Bikaner. . Respondents.

DETAILS OF THE APPLICATION f

1. Particulars of the order/action against which application is being made ;

This ajiplication is being made against the action of the respondents by which the

respondents rejected the claim of the applic^mt for fixation of his pension and other

retirement benefits in revised pay scale v/.e.f 1.1.96 as per FifiJi pay commission report,

vide order dt.2?.lL98(Annex.A/l) wliich is illegal, unjust, arbitrar/, gainst die rules

and against the Full Bench Judgement on tliis same issue and tlierefore the stime is liable



■v)

to be quashed on the grouiids stated in para 5 of the OA.

2. JURISDICTION OF THE TRIBUNAL:

That hie applicant declares that the subject matter against which Hie application is being

made is within tiie jurisdiction of the Tribunal. It is submitted that the applicant filed a

separte MA and FT for grant of permission to file tlie main OA before the Hon'ble

Principal Bench New Delhi.

3. LIMTTAHON:

That the applicant declares that the subject matter against which tiie application is being

nwle is a fixation of pension in revised pay scale which is a recurring cause of action and

not barred by limitation. Moreover, the applicant filed a sepai'ate MA for condonation of

delay with affidavit if any.

>-

4. FACTS OF THE CASE;

That facts of the case are as under:

4.1. That tlie qiplicant was bora in the year 1937 on 9.12.37 and is hails from very poor

family.

4.2. That the applicant was appointed in tlie Railway depaitnent in the year 1959 on

15.9.1959 as clerk and because of hard work die applicant got many promotion and

served in the department upto 31.12.1995 and was retired w.e.f 1.1.1996 from the

post of Guard 'A' fromNorthen Railway Station Rew^ri.



4.3. That it is relevant to submit here that after Mir paj' commission report the Rly.

Board issued instnictions vide circular dated 8.12.97 for refix the pension of ail the

retired Railway Ser\'ant who retired on or afflier 1.1.1996. and relevant pait of the same is

as under;

"3 1. llie revised kprovisions as per these order shall apply to all the railway

servant who retired/die in harness on or after 1.1.1996. Separate orders are being

^

issued in respect of employee who retired/died before 1.1,1996."

4.4. That the applicant also retired w.e.f 1.1.1996 and he worked upto 31.12.95 and he

has been granted pension only w.e.f. 1.1.1996 and therefore the applicant is also entitled

for the benefit of pension on revised pay scale.

4.5. That ther applicant made a representation 27.5.98 for re-fixation of the pension and

other retirment benefit of the applicant in revised pay scale as per the Rly. Bd. circular

y  dt.5.11.1997 but the respondents witliout considering tlie case of the ̂ plicant in proper

manner rejected the same vide order dated 27.11.98 (.Annex.A/1) v/hich isiotally illegal.

4.6. That the applicant recently came to know that the Hoii'ble CAT Full Bench decided

this issue and held that employee retired on 31.3.95 is deemed to have effectively retired

from service w.e.f 1.4.95 and with reference to fiill Be ch judgement the applicant made

anotlier representation vide dt.27.1.2000 to the respondent No.2 but till date no reply has

been received



4.7. That the whole action of the respondents not fixed the pension of the applicant in

revised pay scale w.e.f 1.1.1996 as per tlie Rly.bd. circular dt.5.11.97 is illegal, unjust,

arbitrary, against the rules and therefore the inipuiiged order dt.27.11.98 is liable to be

quashed on the following grounds:

5. GROUNDS;

Li view of tlie facts stated above tlie claim of die applicant is based on the

following grounds:

a) Because, the applicant perform his duties on 31.12.95 and he retired only

w.e.f.L1.1996 and joiily for that reasons he has been granted his pension w.e.f.1.1.1996

and therefore the applicant is entitled for the benefits of the Rly.Bd. Circular dt.

5.11.1997 and fixation of his pension in revised pay scale and not granting the same

is not only illegal but also violates Art. 14 and 16 of the constitution of Lidia.

b) Because, an identical issue came before the Hon'ble Full Bench in die case of

Vewnhatram Rajagopalan & Anr Versus union of India & ors CAT Mumbai

reported in 2000(1) ATJ 1 in which tlie Flon'ble Full Bench held as under:

"Full Berach considered the following common questioraiof law:

"\¥hether aGoverament servant completing the age of his superannuation

on 31.3.1995 and relinqushing charge of his office in tlie afternoon of that

day is deemed to have rfetired from service on superannuation with effect

from 31.3.95 itself or with efiect with from 01.4.1995 ?"
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Answer to the question before the Full bench is as lUKier:

A Govemnient ser\'aiit completing the {^e of superaniiuation Oii3 .1.3.1995

and relinquishing charge of his office in tlie afternoon of tiiat day is deemed
to have effectively retired from service witli effect from 0.1.4.1995."

C) Because, tlie applicant is retired w.e.f 1.1.1996 and therefore he is entitled for
all the pesnionary and otlier benefits which are applicable Vv'.e.f 1.1.1996 on the basis

of fifth pay commission report.

6. Details of tlie remedies exliausted:

That die applicant declares that he has availed all the remedies

available with him by way of maidng representation but no use.

Hence this OA at this stage.

7- Matter not previously filed or pending before the Hon'ble court

fhat the applicant further declares tiiat he has not filed any other OA before any bench of

the Tribunal and no case is pending before the Hon'ble Supreme court of India

8. Relieffs) sought:

In view of the facts and grounds stated above the applicant prays for die

following reliefs:

(i) Tliat the Hon'ble Tribunal may graciously be pleased to pass an order of allowing



•J

the OA of the applicant v/ith the costs of litigation.

(ii) That the Hon'ble Tribunal may graciously be pleased to pass an order of

quashing the impimged order dt 27.11.1998 deciding to the efiect that the action ol

the same is illegal and against the rules and therefore the applicant is entitled for his

pesnionary benefitsw.e.f 1.1.1996 as per the Railway Boardcircular dt.5.11.1997

in revised pay scales in compliance of filth pay conmiission report.

(iii) That the Hon'ble Tribunal may further graciously be pleased to direct the

respondents to re-fix and re-caculate the retirement benefits mid pension of the applicant

as per the cir dt.5.11.1997 in revised scale and pay all the arrears of difference of wages

to the applicant with 18% interest

(iv) Any other relief which the Hon'ble Tribuirial deem fit and proper may also be

grantred to the applicant

9. Interim relief if anv prayed:

,/ _ ML

10. Para No. 10 isnot applicable as thge application is gbeing made through a legal

practitioner.

11. Particulars of Postal order;



11. Pailiculars of Postal order:

(i) No. of Postal order:
(ii)Date of issuing;
(iii) P.O.from issuing:
(iv) Atwliich payable:

12. List of Enclosures:

As per Index.

(S- /f ̂ ^ cA

\ S s 3 r*. 9 •

/

(U(r
0
1^/

I, GangaBasi s/o Sh. Jhaman Singh, r/o 645-A, Shiv Colony, Revvari(Har) do

hereby verify that tlie contents of above paras No. 1 to 4 are true to the best of my

loiovvledge and paras No. to 12 are to belioved on legal advivce and that I

have not supessed any material facts.

Applincat.
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NORTHERN RAILWAY

No. 841-E/ET-18/95/sett datred 27.11.98

Shri GsttigaBasi s/o Sh. Jaman Singh
Ex Giiiird-KE

H.N0.645A, Sliiv Colony, Rewari(Har)

Subject; Application of Sh. GangaBasi Ex-Guard-Re retired on 31.12.95 to the Pension
Adaiat for revision of his pension as per fifth pay commission pay scale.

hi above subject it is informed that you sent an application to the Pension Adaiat 98 for

revision of your pension as per Fifth pay commission pay scales. That you were retired on
31.12.95 therefore you are not entitled for revised your pension as per fifth pay commision pay
scale. This pension is admissible only for the persons v/ho retired idler 1.1.1996.

For Divisional Per. officer,
Northern Rly. Bikaiier.

Copy to:
CPl&AdsBr.

hi ref to your letter No.786E/Pension Adaiat PP/PA-54 dated 27.10.98.

True English Translation.
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"FEOfa« Gangs Sasi a/o Sh, Shaman Singh,
s/e @4S A Shiv Colof^, Ra<:)ori(Har)

Dt 27«1,2a00

To

The Dlvisinnsjl Rpi.liiipy ^tann^nnr,
"Jo r than ̂  ail way, Bikaner,

^bjoct 8 Fixation of P6in®it)n ah g^uiaad pay acalB»

8ef» Vaug omco lefctoc Wa»0/^1^£i;«18/9^5at;t dated 2?«11«9^

Sir#

1 aa a retired Rgiliiisy anplcsy a who iiias us^rking ma Guard A

at Railway Stetion^ R3W:\ri ot the time of my rafeireraenfea

-j 2# Tliafe I was pffiTfocmtad my duties till 3'}.12«95 snd ratlrod jaeO^r,
It is aibmlr.fcQd thsit I ii>as graote j my sarwica pension an

othar banePits dh the basis of pny soalo at that tlBe«.Xt It
! / subaited that after fifth pay owaaission rooort ths panaloa and p§^

t»o8 bean svieed but thr? pfinericisaxa^fcddsi ity peitalon
fe»s not baeo isvlosdU

3# That oarllor I made a raprijaent-stion tut tha a«Ba ta^js rejsotod
r-^y y-ick,hha abouo rafsrsad latter dt»27.,iug8 on the ground that
S j I-uBSKai^H roUred on :ii.>i2.^QR ̂ Ma3f>P».Bvpyfrw«i*>f*j|f»«tyw

4# That $t Is Qutaittsd that reos)tly CAT flaatoti Bendi In Full
Ssnch in the eoss ofVanketrem raj^plsn a Apr Veraus UOI

/i ^di.-ciclsd on 1Si#lO||,99 hs&d dscidod if o perssan ilji i^atirsd on
^ daansd tp foe rotirad 1«.4#9S and ha is entitlsd fo

'  • , r ^ ba^efita whicli pre c^jplScebla ti.e.f#lA4#9S and thareforeadttw
«S>y csiB© la fUIly eouschd fey the Full ^eudd Sudgooait#

"  It la # tharsfpre, raspaotfblly prayad tdiot
j  the mm (*2 ms ray caa© oey kindly be reaonsidsr aid refix ay

pension U.e» P. 1,1996 in neu pgy ocala«# including other rstiraae
bansfits.

Thanking youg i.

Vours Pe^tthftjUy#
0

^  (Gangs 8«si)£jiii^uai?d»A*

d

\



Pensioners Association, Rewari (Haryana)
Raiiway

Regd. SMo. 212

Affiliated to Bharat Pensioners Samaj
Th3 All India Federation of Pensioners Association, New Delhi 60.

( Regd. No. S 2023 of 62-63 )

No. PA/RE/ Qptg-/98/ C ^ )
From :5- f,; CuiSMi; Ufsd c :..v.r.)

General Secretary

Dated .^7.5.98.

Pensioners Associatipfi

Shiv Colony, Gail No. 2

House No. S-152

Near Kankar wall

Rewari (Haryana)

subjec t

Tbe Sr» Divisiciiidl PersaineJL Qttir
car,, N, S jy, Bik^er.

Repress taticn in £av.'A»r of
Shri G^gasasi^ Sstd» Guard A
Rewari.

• ® • • •

D eax sir#
pleasQ find eDciotad iiarawith a roprese"

ntatiai dt;»27»5»98 ifi c^xinec ticsi with- the r..visicn ,
-  fe'ho -i31 tor
n^essary 'acticsj j.; ,. • ... X X

W-'' ■;

^ie asBCCi.:^ tiCTi desires . thd tra: his case
may kindly be coisidered as per your letter KO«72O*E/0/x
II paision A-14 dt»8ol,98/2:^6.2.98 and his all
b^aefitfeS may kindly bo given, to him.

Th^ks#

jj^aa above.

C^y to r" Shri Ga^ga saai
.^tired Guard A,>

■  Rewari for JntomiatiGn
■  ;-"^leaso.."'

yours sincerely#

C, s,ir.GOP m)

Gcrerrl Secretary

^iV-Ptu-. • • - '■ >-SuCCiaLioii
i.\P 1 • ' ^ i. •)
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R.F5.E. No. 142/97

Subject : Mplementation of Governments's decision on the recommendations of
the Fifth Central Pay Commission—Revision of Provisions regulating
pension/commutation of pension.

[No. F(E)IIIIl97IPNli:^2, dated 5.11.97]

In pursuance of Government's decision on the recommenclations of the Fifth Central
Pay Commission, the President is pleased to introduce the following modifications in the
mles regulating pension, DCRG and Family Pension under the Railway Services (Pension)
Rules, 1993 (hereafter referred to as Pension Rules) and commutation of pension under
Railway Services (Commutation of Pension) Rules, 1993.

2. These orders apply to all Railway employees governed by the Railway Services
(Pension) Rules, 1993.

' "34
*
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railway HOARD'S ORDERS 1997

3. Date of Effect:

3 1 The revised provisions as per these orders shall apply to all Railway servants who
reiire/die in hnmess on or ̂ fter 1 1 1996. Separate orders arc beirii- issued in respect of
drnjnoy^ who retire37died before 1.L1996.

3.2 Where pension/family pension/DCRG/Commutation of pension has already been
sanctioned in cases occuring on or after 1.1.1996 the same shall be revised in terms of
these orders. In cases where pension has bepn finally sanctioned on the pre-revised orders
and if it happens to be more beneficial than the pension bccomin due under these orders,
the pension already sanctioned shall not be revised to the disadvantage of the pensioner
in view of Rule 90 of the Railway Service (Pension) Rules, 1993.
4. Emoluments :

4.1. The term 'Emoluments' for purposes of calculating the various pensionary
benefits other than Retirement/Death Gratuity shall mean basic pay as defined in Rule
1303 (i)/R-II (FR9(21(a)(i) which the Railway servant was receiving immediately before
his retirement or on the date of his death.

4.2. The term 'Pay' in these orders means the pay in the revised scales promulgated
under the Railway Services (Revised Pay) Rules, 1997.

4.3. In the case of Retirement/Death Gratuity, DA admissible on the date of
retiremoni/death shall also be treated as emoluments along with the emoluments as defined
in paragraph 4.1 above. Accordingly, Rule 70(3) of Pension Rules, shall stand modified
to the effect that the emoluments for the purpose of gratuity admissible under this Rule
shall be reckoned in accordance with Rule 49 and in addition DA ad.missible on the date
of retirement/death of the Railway employee shall also be treated as emoluments.

5. Pension :

Pension shall continue to be calculated at 50% of average emoluments in all cases
and shall be subject to a minimum of Rs. U 75/- and ma;;imum up to 50% of the highest
pay in the Railways. (The highest pay in the Railways is Rs. 26,000/- since 1.1.1996).
Accordingly the provisions of Clauses (a) and (b) of sub-rules (2) of Rule 69 of the Pension
Rules shall stand modified. The other provisions contained in Rule 69 shall continue to
apply.

6. Retirement Gratuity Death Gratuity :

The maximum limit of retirement/Death Gratuity shall be Rs. 3.5 lakhs. Accordingly
the first proviso under Rule 70(1 )(b) of Pension Rules shall stand modified to the effect
that the amount of retirement gratuity or death gratuity payable under this Rule shall in
no case exceed Rs. 3.5 lakh.

7. Family Pension 1964 :

7.1 Family pension shall be calculated at a uniform rate of 30% of basic pay in all
cases instead of slab system and shall be subject to a minimum of Rs. 1275 p.m. and a
maximum of 30% of the highest pay in the Railways. (The highest pay in the Railways
is Rs. 26,000 since 1.1.1996. Rule 75(2) relating to Family Pension, 1964 under Pension
Rules shall stand modified to this extent and the existing table thereunder will be no longer
operative.

I
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7.2 For the purpoM. o. i,raiu

(a) Parenlsv,to»crcw»olb'*|)ci«to^^^^ i,l,c, a widow nor

in caso ot parcn.s shall he issued «»"; >>• .„ aliains Ihc
(b) Son/daughiet IncludinB mairiaEC/rcrnarrlagc, whichever

fe^'lS Seer he no.ir,»l separalelg),
• r::—
(Commuiaiion of Pension) Rules.Rules shall conunue to apply. fo-ihc revised scales of pay and

,. in Ihhhaseof Railway sc^Ls wImha^^^^^^^^ pay for;S:rretr:fsh:realeelared h, nrhing inro .conn, pa, as
'(i) For the period Jd"»S "'''"';^7jatTaTd U *0^*1^^ basic pay at

the rates m force on l.i. _ ___ . _ gasic ptthe rates in force on . • eevrt cjralc — Basic pay in
(,i) Fo, me period during which pay is drawn rn revrscd scale

the revised scale.the revised scaie. I'l inq? •

10. Special Provision for those Retinns betHten RR ^^ ^2.997 will have
Those who have retired or wrll pavc their pension and dcalh-cum.an oprion to retain mc '^10,0= immediately before the eom.ng tmo^—ardSm-enrn-rettrentent grarmty in snch cases wrii

"  ;r:—nts^wriim™^^^^^^^^^
9(21)(a)(i) and will in.:ludc DA up lo AH.Fi iijo

(ii) Pension will be calculated at of at
rpSr::.:t«

(ililLClretircmentgratuiiysbalibeadmiss^^^^^^^
ments at 0) above under rim orders ,n ,haii no. exceedinto effect of these orders. The maximu v/95/DCRC:, dl. 8.K ,95
Rs. 2,50,000 in icrms of Board's letter No. PC \/7o/uc,
{Bahris RBO 1995 P-r"^)-

iPaiPu

<h
-i
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(iv) Commutaiion of pension shall be admissible in accordance with the orders
in force immediately before the coming into effect of these orders.

(v) Family pension shall be aUowed in accordance with the orders appbcablc
prior to the issue of these orders and shall be calculated with reference to
Lsic pay in the pre-revised scale. To the family pension so calculated
deamess relief up to average AICPl 1510 at the rate^contmnea J" s
letter No. PC-IV/88/DR/l,.(Bahn'if?flO 1996 P-32) dau^ 15.4.96 shall be
added. The amount so arrived at will be regarded as
regulating payment of deamess relief beyond average AlCPl 151U.

11 In the case of persons who retain pre-revised scale and retire or die in h^ess
subsequent to 31.12.1997. Pension, Retirement Gratuity.
Pension as may be relevant, shall be calculated in terms of paragraphs 5 to « of these
orders. The 'emoluments' for calculauon of pensionary
basic pay in the pre-revised scale, plus deamess allowance admissible up to CPHSIO i^s^Board's letter No. PC-IV/86/DA/1. dated 26.3.1996 iBahri's RBO 1996 P-24)
appropriate to the basic pay plus two instalments of interim relief at the rates in force on
31.12.1995, appropriate to the said basic pay.

12 Formal amendments to Railway Services (Pension) Rules. 1993 and Railway
Services (Commutation of Pension) Rules. 1993 in terms of the decisions cont^^ m Ais
order will issue in due course. Provisions of the Railway Services (Pension) Rules 1993
and Railway Services (Commutation of Pension) Rules. 1993 which are not specifically
modified by these orders, will remain unaffected.

13. The Pension/Family Pension in terms of these orders will qualify for deamess
relief beyond average AlCPl 1510 under the revised paitem being inUoduccd en tiie
recommendations of the Fifth Central Pay Commission.

RRF. N0.147/Q7
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NORTHERN RAILWAY
Ref.No. D/8KN/PEN/01 95040419 DateD

OFPICE OF THE

^O/N,^LY/BKN

To
SYMOICATE 3AN<
RIWARZ
HARYANA
PIMCOOE123431

Paying Unit

SY.-JDICATE BANK
RErfARI

S.B. A/c. No.

343F?

SUB : PENSION PAYMENT ADVICE

Name : GAN3A 3ASI

P.P.O. No.
with effect from : 19^6

) may be

Designation; 35^
Type of Pension^ SJPERANN. PENSION
1. The above named has been sanctioned monthly pension at the following rate :
Original Pension : Rs. fc.1 8 2 5 • 0 0
(Rupees ONE THOJSAND EIGHT HUNDRED TWENTY FIVE ONLY

Commuted portion of Rs. **508. 00
(Rupees SIX HUNDRED EIGHT: ONLY
deducted from pension every month with effect from O I O / 9/1 tr^ ^ ,

'he date olThe Peneloner is eligibje tor relief at , 3 , per cep, every reopth apd tor future relief that „,ay
be sanctioned from time to time.

2. In the event of death of the Railway Pepaiohsr the SmllyTip^ton ptay be paid at the ephapced
rate of Rs."
(Rupees

from to

and ordinary Family Pension at the rate of Rs
(Rupees

thereafter till

3. The foliowirig documents are enclosed ; V'it f-^n

; i
■; t

1) Joint Photos/Single Photo, duly attesteu - - -
d) horm 8- Specimen Signatures.

5) AnrtMure ?ToTpoaTofflceXmera cSe^r'^'

• C I

Copy to . 1) ^ &fc^^|^^ip^g(^^ense/New Delhi.
3)Sri/Smt.J?fIf' COLONYnear rly colony

RcWARI

s/. -

■■JfTT Xvll.

VrAi.' " "TfiJ:" .':;

.-itv-:'. y-. T • ;•

't;
SI.N0.: 667885 "-^.he P P O ttuptoar Ip all your correspopdepce.

I
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ADMINISTRATIVE
TOTAL JUDGMENTS

2000(1) A.T.J.
r.PrMTRAI AnMINIRTRATIVF TRIBUNAL

(FULL BENCH MUMBAi)
(CAMP AT NAGPUR)

Original Application Nos. 459/97 and 460 of 1997
Decided on 1?5..10.1999

Venkaiiam Rajagopalan and Anr. Applicants
Versus

Union of India & Ors. Respondents

PRESENT

The Hon'ble Mr. Justice K.M. Agan^al, Chainnan
The Hon'ble Mr. B.N. Bahadur. Member (A)
The Hon'ble Mr. S.L. Jain, Member (J)

Superannuation—Retrial Benefits-Date of Retirement-A Government
servant completing the age of superannuation on 31.3.1995 and relinquish
ing char^ of his cfflce in the afternoon of that day is deemed to have effec
tively retired from service w.e.f 1.4.1995^Applicants entitled to the t>enefits
of O.W. dated 14.7.1995 which provides enhancement of maximum limit of
gratuity from I.CO Lakh to Rs. 2.50 lakhs to those Govt. employees'who re
tire or die on or after 1.4.1995

- !

ORDER
K.M. Agarwal, Chairman:-ln both these O.As., this Full Bench has to

consider the following common question of law:
"Whether a Govemment servant completing t' e age of his superannuation
on 31.3 .1995 and relinquishing charge of his office in the afternoon of that
day is deemed to have retired from service on superannuation with affect
from 31.3.1995 itself or with effect from 01.14.1995?" '

2. The applicants in ttie two O.As were employees of the Postal Department
and retired from service on completion of their age, of superannuation on 31.03.1995.
They also started getting their pensions with affect from 01.04.1995. O.M. No 7/1/35-
pf pw (F) dated 14.07.1995 was, thereafter, issued by the Govemment of India, Ministry
W Personnel, Public Grievances & Pensions (Department of Pension & Pensioners' wel-

regarding Treatn^t of deamess allowance as deamess pay for the puqx)se of
flratuity and raising the maximum limit of gratuity from Rs.

HI?!. ^ of "Central Govemment employees who retire or
QM applicants applied for the benefit arising out of thisrejected on the ground that they had retired on super-

SS S dlSiln^ and not or alter 01.04.1995. These OAs. have, therefore.d»^ng the respondents to give them the benefit of the said O M after

^  ̂ ̂ " these O As.
FJ k .K®'® mportanoB, it was re<»mmended to be refen-ed to thepif Bwch and accordingly the matter has come up before this FuU Bench.

tor the applicants submitted that the applicants con-tinuM lo be „ se^ce t,U the mid nigm o( 31.03.1995 and mus1.K"ofe li
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deemed to have retired from service with elfecl from 01.04,1995. Reliance was

placed in the statutory rules and in a decision of Hydoratjad Bench of this- Tribu-
nan in T. Krishna Murthy V/s. Seciretary. Department of Posts and Others (1997)
35A.T.C. 353.

4. Wliile opposing the contention of the beamed Counsel for the applicants,
the Learned Counsel for the respondents also relied on the very statutory rules
relied on by the Learned Counsel for the applicants and put his own interpreia-
ticn. T. Krishna Kurthy's case (supra) was tried to be distinguished on two
grounds ; One, it was a case of voluntary retirement, whereas the present cases
a:^ of retirement on superennuetion; and two, the time and date of retirement in
the reported case were fore-noon of 01.04.1995: whereas in the present cases,
'hey were mentioned as after-noon of 31.03,1995. The Learned Counsel also
cited several cases before us, but he fairly conceded that none of them Indicated
that in a case of the present nature, the date of retirement would be deemed to be
31.03.1995 or 01.14.1995. However, in his multi-focussed arguments, the
Learned Counsel for the respondents trieu to impress upon us that the applicants
must be deemed to tnve retired or ceased from service after the workinq hours of
the office on 31.03.1995.

5. At the relevant time, F.R. 56 provided that every Government servant
would retire from service "on the afternoon of the last day of the month" in which
he attained the age of 58 years. Rules 35 of the Central Civil Services (Pension)
-Rules 1972. (in short "Pension Rules)."

"A superennuetion pension shall be granted to a Government servant who
IS retired on his attaining the age of compulsory retirement".

Rules 83 (1) of the Pension Rules says:
"Ei^cept in the case of a Government servant to whom the p.rovisions of
Rule 37 apply and subject to the provisie.is of Rule 9 and 69, a pension
other then family pension shall become payable from the date on which
Government servant ceases to be borne on the establishment."

the Learned Counsel for the respondents, retirement fmm service
sh?n nt month- would mean severance of relation-
TSat iTnff day of the month S '

view that sudi an employee retirinn fmm i ^ 'n ether words, we are of the
of the mdnth" is deerned tn ho r,?J service on the afternoon of the last day
and accordingly for all practical andTe-hmr'ai^^'^''^^ "tidnighf of that dayhave peasea f,om sarIK to l,a« w^a&ara"^ ̂

'fiext date of attainlno his aoe of cimorono from service on and from the
month following the last day of the month of supemnnuaTom®''®'"^'^^

tionary. Vol. l992^Edftion ̂ ouWshed Judicial Die-
follows ; Published by Bharal Law Publications, Jaipur is as

f"
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2000(1) Shri Chiranji Lai v. Union of India and Ors,

"Afternoon - This word has two senses. It may jriean the whole time from
noon to midnight: oi it may mean the earlier part of the time, as distin:
guish(»J from the event. V\^en used in a statute its meaning must be de
termined by the context and .the circumstances of the subject matter (Reg.
V. Knapp. 2 El. & B1 451) (1853) 2 B 447 (451). In 9 Geo. 4 c. 61, sch C.,
the expression'aftemoori divine service' means, i.ie earlier part of the time
from noon to midnight as distinguished from the evening."

7. According to Rule 83 (1) of the Pension Rules, Pension becomes payable
from the date on which Govemment servant ceases to be bom on the estat>-
lishment.(emphasis given), A Govemment servant continues to be born on the
establishment till midnight of the date of superannuation. The decision of the Hy
derabad Bench of this Tribunal In T. Krishna Murthy's case (supra) cannot t»
txushed asi^ out by the Learned Counsel for the respondents. Retirement may
l)y voluntary ok on superannuation. The principles for payment of pension will not
vary on the basis of these distinctions. According to us, "afternoon of 31st of
Nterch" or "forenoon of 1st of April" means one and the same thing and on this ba
sis also we see no reason to hold that the said case is not applicable to the pre
sent cases. In short, we are of the view that in the present cases the effective
date of retirement would be 01.04.1995 and not 31.03,1995.
8.^': The decision of the Supreme Court in Union of India V/s. P. N. Menon & others,
CmI Appeal No. 417 of 1987 and several other cases relied on by the Learned Counsel
for the respondents iri support of his contention heed no attention, because they are not
exactly or remotely oh the point under consideration. The O.M. dated 14,07.1995 is not
challenged in these cases and, therefore, the argument tried to be made with reference
to cut oft date or financial implications in these cases, is misplaced.
9. For the foregoing reasons, our answer to the question before this Full
Bench IS as follows;

completing the age of superannuation31.0^1995 and relrnquishing charge of his office in the afternoon of on

that

01^04^1995"^ effectively retired frhm service with effect from
10.

'"=1="" Bench, we would hove /oidi-

tX^i^e'Ehe and diScting^the'S"4 07 liS? aZ't said O.M Na*"7/l^L"r8V^v5 ¥)^ 1 Government of India, Ministry,of Personnel. Public Griev-

;  order as.to costs in any of these two
circumstances of

cases.

iiehiiiah
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m THE CIKTRAL ABR'ttNISTRATH^ TRIBlJim
PRMCIPAL BENCH NEW WIT.MT.

M.A.No 2000

<

m

O.A.No....l,a...'nZ^.:^ 012000

-IN THE MATTER OF
Gang Basi Applicant

Versus
Union of India & Others Respondents

Misc. Application for condonation of delay in
filing Ihe main O.A

MOST RESPECTFULLY SHOWKffl:

1. That the applicant filed tiie above noted OA for seeking the relief

of his re-fixation of his pension and other retirement benefits as per the

railway board instnictions in new pay scale and the contents stated in the

main OA be treated as apmt and parcel of diis MA

2. That it is relevant to submit here that the respondents rejected tlie claim of file

applicant vide order dt27.11.98. It is submitted that after that the applicant approached

many time in the office of respondents but no use.

.3. That in the monfti ofDecember the applicant came to Icnow from tiie News

Paper that the Full bench oftlie Hon'ble Tribunal decided identical issue and granted the

relief of the persons and with reference to fitll Bench Judgement the applicant again

made another representation on27.1.2000 but till date no reply has been received.

4. Hiat the cuase of action and relief sou^it by tlie j^plicant is retirement benefits

as per the revised pay scale by fifth pay commission and it is well settled principle of
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law the fixation of pay and pension and retirement benefit is a recurring cause of action

of action and not barred by limitation.

It isdherefore, respectfully paryed that in the interest of justice, the

Hon'ble Tribunal may graciously be pleased to pass an order of

condoning the delay if any in filing the accompanying OA. Any other relief

which the Hon'ble Tribunal deem fit and proper may also be granted to the

appplicant.

\//

Applicant.
Veniication :

I,Gang Basi, die abovenamed applicant do hereby verify that tlie

contents of above paras are true to the best of my knowledge and that I

have not supressed any material facts.

N.wDdhi.

Date;

¥
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IN XHB CENTRAL ABMMSXRATIVE TISIBCNAL
PRINCIPAL BENCH WEWBELHI.

M.A.NO 2000

IN

O.A.No OF 2000

IN THE MATTER OF

Gang Basi Applicant.
Versus

Union of India & Others Responaents

AFFIDAVrr

I, Gang Basi, s/o Sli. Jliaman Singh, r/o Sh. 645 A Shiv Colony, Rewari(Har)
/

at present at New Delhi do hereby solemnly affirms and declares as under;

1. That I am tlie applicant in the accompanying MA for the condonation and the

contents stated there in be treated as apart and pm-cel of diis aSidavit.

2. That die applicant has not taken any for not apprc/Ming the coujI^UefT^

Jeponent.

Verification:

I, the abovenamed deponent do hereby verify that the contents of above paras are

true to the best of my knowlege and that I have not supress^ any material facts.
sP'

3epoiient.



IN THE CENTRAL ABRHNISTKAIWE TfiIBm4L

pRiNciP^y. BENCH mwmLM.

M.A.NO 2000

IN

O.A.NO,... ,„.........01 2000

IN THE .MATTER OF

Ganga .B'asi Applicant.
Versus

Union of India & Others Respondents

M.A under rule 6 of the C.A.T.(P)Rules.
for grant of permission to file the main OA
before the Hon'ble Principal Bench New Delhi.

MOST RESPECTFULLY SHOWETH:

1. That the applicant is a retired railway employee who has been retired from Railway

station Rewari and is a peraianent r/o Rewari as per the Railway record but laiow presently

residing in Delhi for his treatement along with his son tmd seeking the relief of his retiement

benefits mid the contents stated in the main OA be treated as apart and prnxel of the main OA.

2. That the originaol tenitorial jurisdiction for the applicants lies at Hon'ble

Chandigarh Bench which is situated at the distance of more than 350 Kms from

Rewari where as the Hon'ble Principal Bench is situated only at die distance

of approx. 80 Kms from Rewari.

3. Tliat the a|)plicant is an old man and have no other cource of income lotlier than a small

amount of service pension and it will be very difficult for the applicant to file his OA before

Allaliabad bench for wants of journey expenditure and other expenditure.

4. That number of matter, from the employes of Rewari Station cases are

pending before ttie principal bench..
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It is, therefore, respectfiilly prayed that the Hoa'ble Charimaa may

graciously be pleased to pass au order of allowing die applicant to file his OA

before the Principal Bench New Delhi. Any other relief which is the

Hon'ble Tribunal deem fit and proper may also be granted to tlie applicant

I, die abovenamed {^jplicmits do hereby verify that die contents of above

paras fre true to the best of my kowledge and tliati ha\'e not

supressed any material facts.

New Delhi

Date:
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IN THE ADMINISTRAIKTE TRIBIWAL
.PRINCIPAL BENCH MW DELHI.

I M.A.No....)i...^^. OF 2000 .
/ IN
O.A.Nq ■■.■.OF2000

IN THE MATTER OF
Ganga Basi Applicant.

Versus

Union of India & Others Respondents

P.T under Sec.25 of A.T.ActJ985.
for retention of main OA before
tiie Hon'ble Principal Bench New Delhi.

MOST RESPECTFUILY SHO^VEHI:

1. Hiat the applicant is a retired railway employee who has been retired from Railway

station Rewari and is a permanent r/o Rewari as per the Railway record but loiow presently

residing in Delhi for his tre^ement along with his son and seeking tlie relief ofhis retiement

benefits and tlie contents stated in the main OA be treated as a part and parcel of tlie main OA.

2. Tliat die originaol territorial jurisdiction for the applicmts lies at Hon'ble

Chandigarh Bench which is situated at the distance of more than 350 Kms from

Rewari where as the Hon'ble Principal Bench is situated only at die distance

of approx. 80 Kms from Rewari.

3. Hiat the applicant is an old man and have no odier cource of income lodier dian a small

amount of service pension and it will be very difficult for the applicant to file his OA beiore

Allahabad bench for wants of journey ex{3enditure and other ex|3eaditiire.

4. That number of matter, from the employes of Rewari Station cases are

pending before the principal bench..
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ft is, therefore, respectfiilly prayed that the Hon'ble Chariman may

graciously be pleased to pass an order of retaining the OA of the applicant

before the Principal Bench New Delhi. Any other relief which is tlie

Hon'ble Tribunal deem fit and proper may also be granted to the applicant.

I, tlie abovenaraed applicants do hereby veri^' that the contents of above

paras are true to tlie best of my laiowledge and thati have not

supressed any material facts.

New Delhi



^'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
A  NEW DELHI

O.A. No. : /Oi>S OF I2OQ0....

In the matter of:

Shri/Smt.

Union of India & Others

S. No.

i .

2,

4 ,

5" •

♦ &
^ .

Versus

INDEX

Brief Description of Proceedings/

Documents

...Applicant(s)

...Respondents

Page Numbers

G3tw\JS-v' - €& OA

IVA ^ i —

A^-x/arue^LCOre . C-J . Orpy oj PS NO: 1/JL)SS
i2- f|. G 10

»

!

wNjCA.Alt; t) £sijz^ "-i) ~ j 999 ̂ 11

A^-v-'^r-uz-X ^ d- 'fD' Orp^j /^^iZ^ATzvtj
.  Si

'{Ktruir^XA^yrir^ ̂ C,,^ Cof?nj PS Ni <3 *.
1S)9 9 . I ' f 9 9 9 .. ^ -

A  Ua-^ d P Ce-|K^ ̂  OM

^ pis^v-z; ̂  5^ 1 .

£. ,

^0,
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32

^  iiism 5Wt43/CAT (PS)
' I siR srfe^

'Tr,^r f ^

IS 11U 7081

te-TTf/iin-,, ..l&A! I
t5t5^5T?5T^/ Dy. I •"■ trai^

Place : New Delhi

Dated: 15.(32 . 2.03'j

(P.M. AHLAWAT)
Advocate for AppliGant(o)/Respondents
7, Shubh Enclave
H-4/5, Pitam Pura
New Delhi-110034

'
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m THE CENTRAL ADSVIINISTRATIVE TRIBUNAL, PRINCIPAL
BENCH NEW DELHI.

O.A. NO. 1039 OF 2000

IN THE MATTER OF:

SHRI GANGA BASS!

VERSUS

UNION OF INDIA & OTHERS

APPLICANT

RESPONDENTS

COUNTER REPLY TO OA ON BEHALF OF THE RESPONDENTS.

MOST RESPECTFULLY SHOWETH:

BRIEF HISTORY OF THE CASE

Shri Ganga Bassi ex Guard/Rewari/Bikaner division retired on

31.12.95 on account of superannuation. He was drawing the salary @

Rs.2360/- p.m. in scale Rs.1400-2600(RPS) and paid all the

settlement dues accordingly as under:-

Pension = Rs.1825/- P.M. w.e.f. 1.1.96
DCRG = Rs.1,09,461.00
Commut. of Pension = Rs. 76,317.00

P.F = Rs.1,97,373.00
•Leave Encashment = Rs. 57,683.00
GIS = Rs. 6,566.00

Shri Ganga Bassi had represented in the Pension Adalat held In

1998 at BKN Division to revise his pension and other retrial benefits as

per instructions of Railv/ay Board contained in their letter No.

F(E)/!ll/97/PN1/22 dated 5.11.97. Since the said instructions were not

applicable to those employees who retired before 1.1.98 he was

replied accordingly by DRM/Bikaner's letter No.841-E/ET/18/95/Sett.

dated 27.11.98. However, his pension was revised in November, 99

in terms of Board's letter No.F(E)!!i/98/PM1/23 dated 15.1.1999.



2.

PARA WISE REPLY:

At the outset, the respondents deny each and every

aliegations made in the OA except those which are admitted

hereinafter and those which are matter of record. The para-wise reply

is, however, as under:

1. The contents of this Para are wrong and denied. It is

submitted that according to Railway Board's letter

No.F(E)lll/97/PN1/22 dated 5-11-1997(Annsxure,C-1), "The

revised provision as per these orders shall apply to all

Railway Servants who retire/die in harness on or after

1-1-1996". The pay of the applicant was not fixed in

Revised Pay Scale effective from 1-1-1996 and as such

retirement benefits have been paid correctly to the applicant

and it is denied that the act of the respondents is arbitrary,

against the rules and against the judgment of the Full Bench

of Hon'ble Tribunal. It is further submitted that the Pension of

the applicant has already been revised vide PRO No.

0195040419 dated -11-19.99 (Annexure, C-ll)) as per

extant instructions of the Railway Board' contained in their

letter No. F(E)lll/98/PN-l dt. 15.01.99.

2&3 These Paras are admitted being a matter of record.

4.1 to 4.3 These Paras are not admitted as stated, it is submitted that

^the date of birth of the applicant is 2.12.1937 and he retired

from Railway Service as Guard 'A' w.e.f. 31-12-1995 after

noon. It is denied that he retired on 1-1-96. As per the rules

51 along with its note of Riy. ServiGe(Pension) Rules, 1S93,

the Riy. Servants retired from the service with effect from the

after noon of the last day of the month in which their date of

retirement according to the ruie 1801 of the code falls,

without prejudice to the provisions contained in rules 1802,

fsOS A 1804 of the said Code, it is further-submitted that the



payment of retirement benefits has already been made as

per extant instructions of the Railway Board.

4.4 The contents of this Para are admitted to the extant that the

applicant worked upto 31-12-1995 . He retired on

superannation in the afternoon of 31.12.1995. and he was

granted Pension w.e.f. 1-1-1996 in the IVth CPC sclae of

pay as per the extant instructions. The pension thus fixed

was further consolidated vide para 4.1. of DOP&W's

O.M.No..45/86/97-P&PW(A) Pill dated 27.10.1997

circulated vide Board's letter No.F(E)lll/97/PN1/23 dated

7.11.1997 (Annexure, C-llI) read with Board's letter

No.F(E)lll/98/PN1/29 dated 15.1.99(Annexure, C-IV) as per

the recommendations of the Vth Central Pay Commission,

as accepted by the Government.

4.5 The contents of this Para are wrong and denied.. It is

submftted that the Pension of the applicant has already been

revised vide PPO No. 0195040419 dated -11-1999 as per

extant instructions of the Railway Board dated 15.1.1999

circulated vide DRM's letter No. 720-EO/Xij/Pension/P-14

dated 29-1-1999. .

4.6 The contents of this Para are not correct as stated. It is

submitted that the Judgment/Order of Full Bench of Hon'ble

Tribunal is not applicable in this present case. It is, however,

submitted that against this judgment dated 15.10.99 of

Hon'bie CAT/Murnbai, Writ Petitions have been filed by

Deptt. of Posts in the High Couirt of Mumbal at Nagpur (

No.138/2000 and 516/2000) whio have granted stay on the

effects and operation of the impugned order on IS.4.2000.

A copy of the advice received from DOP&PW the nodal

clepti:, is enciosod (Annexure-V).

I

i
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4.7 The contents of this Para are not correct as stated and

denied. The applicant is not entitled to have his pension

worked out in the Vth CPC Scale of pay introduced w.e.f.

1.1.96 as the same is. admissible to only those who were in

service on 1.1.96 and retired from seivice on or thereafter

having being exercised an option to come over to the revised

scale of pay introduced w.e.f. 1.1.96.

5(a) to 5(c) The contents of Grounds are not correct as stated and

denied. It is denied that he retired on 1-1-96. As per the rules

51 along with its note of RIy. Servlce(pensjon) Rules,

1993,(Annexure-VI) the RIy. Servants retired from the

service v/ith effect from the after noon of the last date day of

the month in which their date of retirement according the rule

1801 of the code falls, without prejudice to the provisions

contained in rules 1802, 1803 & 1804 of the said rule. It is

submitted that the pension of the applicant has already been

revised on the basis of Board's letter dated 15.1.1999. It is

denied that the act of the respondents is illegal and violative

of articles 14 and 16 of the Constitution of India. The

judgement of full Bench of Hon'ble Tribunal/Mumbai is not

applicable in this present case. The applicant has already

been paid the pensionary and other benefits admissible to

him as per extant rules and instructions issued by the nodal

deptt. of the Government of India on all matters concerning

pension etc.

6. In reply to this Para, it is submitted that the application is not

maintainable under Section 19 & 20 of the Administrative

Tribunal Act, 1985.

7. No comments.

—a
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8. In view of the submissions made hereinabove, the applicant

is not entitled to the reliefs claimed by him in the OA which

is liable to be dismissed, with costs.

9 to 12 These Paras need no reply being formal.

PRAYER;

In view of the submissions made hereinabove, it is most

respectfully prayed that the Hon'bie Tribunal may be pleased to

dismiss the OA in the Interest of justice

RESPONDENTS.

FOR & ON BEHALF OF UNION OF

INDIA & OTHEBi

THROUGH:
TS?.

(P.M. Ahlawat)
Advocate for the Respondents

VERIFICATION:

working as Divisional Personnel

Officer, Northern Railway, Bikaner (Rajasthan) do hereby verify that

the contents of Paras 1.4 to 7 & 9 to 12 are true to my personal

knowledge based on official record, while those of Paras 2.3 & 8 are

believed to be true on Legal advice received and that I have not

suppressed any material fact. Last Para is Prayer to this Hon'bie

Tribunal.

Verified at Bikaner on this the is Ik day of

for 4 orreb>lTLF SpT
AND OTHEP^ UNION "OF INDIA
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■  s.,No„ ..p'o-y/e

-  ; ■ . RBE NO; 142/97

•Q©py of Railway Board's letter No^P (E)lli/97/Pivl/22,^
dated 05™11<-1997/ from Shri S.Sreeram^' Deputy Director
PirWKfe«(Estt) III, Railway Board/New Delhi, addressed to
The @Ms/OSDs/C^Os etc. All Indian Railways & Production
Units (As psr mailing' List) , , .

Subr Implementation of Government's decision on the
recommendations of the Fifth -Central Pay

_ Commission ~ Revision of provisions regulating
pension/'COiTOutation of pension.

In pursuance of Government's decision on the recommendations-
of the Fifth Central Pay Commission, the" President is pleased
to introduce the'following modifications in the rules regulating
pension, DCRG and Family Pension under.the Railway Services ■
(Pension) Rules,1993 (hereafter referred to as Pension Rules)

.and. commutation of Pension under Railway Services (Commutation
of Pension) Rules, 1993,

These orders ...apAIy-to'.''all ,B.4.1-.i^l3y-..®^P.loydes'"governed by
••the ;_RaiI\vay, Ser-iices (p.endi.qn)\;,Ru,iesyl^93-,^^ ( ' '

3, ': -''gATg-.bF'-Effect'u' ..:/ / ^ - ■/ ; e; ■ - . ,

3,1 The revised. provisions..-as-per these orders shall apply
to all Railway sefvants who retire/die in harness on or' after,
1.1,1996, Separa'te . orders are. beiug ,issued" in-respect^of
emplo.yees .who' retired^/died'loefoie/ill'rlBDS,'''^^ " t.'

3*2 Where pention//amiiy,^;pen'si-pri/DCRG/Commutation'-of'piension
has already bdeh sanctioned'Ih cases 'dccirring on or after

.  1,1.1996 the isame shall bfe-reviped in terms of these ©rders.
In cases where pension-has been finally -sanctioned on the
pre-r.eyised-orders and-.-i-f-:it:'-happens,:tp -be-morer.beneficial
than-theipension .becoming.;due.-.,under. these orders,-, the pension
alreadyrsenctioned-shell-not jDe-rrevised,.-,to the. disadvantage of . ,

. the-pensioner in-.-view.', of Rule _^90 of. the Railway- ,Services
(Pfer^sion) Rules, 1993* . ■ - -- . .. .
4.- ■ • .■emoluments ; ■ - / ^ ^ ' ' L ' ' '" -

4-,l ' The term--;,iEm-olTiriientst for -purposes--of .'calc-ul'ating,-,"the, .
y,arious ■ pensionary-Taene,fi'-ts,---other';-"than-.Retiremenb/Death Gratuity
sha'll -mean basic pay -as'defined^ in"Rule'1303 .(i) /R-IT ,PR9 (2-1) '
^( a) (r)--which ■''■the--Railway .servant- was ■'recei^'l.ng: immediately
before'*lhi's""Tr^ttre""melit ..jsr on date, of his death.

.■" - ■ ' - ■ ■■'' -contd,,',--, . . ,.2nd '



. ̂ ay) Riaes,l997, ''^

■  on\he^,daS^orretiLmSnt/SaS^sH^?f
ments alongwith the emolurnents S.'^ as'^ emolu- ■
above, Acoordln-flvvPni o '7n/'-3^ - .c ,P^i^agraph,.,4,l

modidsd'S^SfSS thit
gratuity,-admissible under thi RulS ofdance with, .Rule- 49, and -i n- :adae- -j-e- ' ■ bf -^ ., > 4n.( accor--
of retirement/deai-h oe -f-va ' n -t ^ ̂ Pn ■ thetdate
beaters emolumStf ®

•  5. , PENSION ; ■ , ■ .

. ,- .■ 'shall .'continue to be .calculated a-^ trn^y r,-F
emoluments in-all nacicba =r,a ^ it t. a-LcuAauea at bO/o of averageRgU275/-%M SximuSptT50.rS £\"5ge°sVSa?^
ancr?!i.i isr.^^is^^dSiftbr i-r--215oo/- . ,

REI^REMBNT^ GR.?^TUITYA)EATH gratuity-.; • ' l .' , . ■

Rs 3 limit-of-retireraent/De-ath .Gratuity shall be'
'  fb)* nF Po the first proviso-under Rule 70(1)

■  modified',to.'the'effect:. 4at^ "" under fhi a r5i gratuity or death ̂ gratuity payable-under thip Rule, sha.ll' in no .case exceed-Rs, 3.-S---lakh. - - ■

■^' -FAMILY PENSTnM'l964 : ' / M ' - -' ' .. . , -,

30r be, calculated at a uniform rate of
be "subipe? sysPem and. shall 'S ?he h?ph^^F^ minimum of.Rs.l275Ai.-p-,m, and a maximum:of 30% ' 'or the highest pay in -the Railways. - The-highest ■ oav in the

Rule vlfjY ,
modiftpd Fp i- ■ stand- ' . ' '
b^ no lopdor- ex-tent andtRe. existing table .thereunder will-re no longer operative.. '

bf^'PaKlv-;b^r^^''f^- of Pamilr Pension,, ithe definitionor 1 amily. - shall also include; ; ^

whPn wtiP^ were, wholly dependent pn- the Railway .s.ervantb  he/she was alive provided the.deceased employee had left
renp?d.?p^S awidow nor a.child. (Clarificatory-orders in-regard to _ determining dependency'criteria .in cas-e of parents ' "
shall be issued separately), , ;. . .., , , . ■ .- - .

"  ■ ^ -• ■

3  . . . . • contd..... 3rd
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b) ■ Son/Daughter Including widowed/divorced .daucrir.er till'
he/she attains the age. of 25-years or up, to the date, .of his/
h©^ magxi.age/remarriage, whichever -is earlier (sublect to
in^me criterion to be notified sepatately) ,

8„ . COMMUTATION OF PENSION ;

•A-Railway servant shall be entitled to commute for a
iT^sum payment upto- 4Q% of his pension. Accordingly provisions .
Of sub-rules of^(l) and 6(2) of Railway Services (Commutation
of Pension)- Rules,,199 3 shall stand modified. The' other
provisions of these Rules shall continue to apply.

9, ^ In the case of Railway, servants who have ..opted for the
revised scales of pay and retire within 10 months from the,
date of coming over to .the revised scale, basic pay for lo"
months period preceeding retirement shall be calculated by-
taking into account pay' as' follows

(i) 'For the period■during which pay is drawn in pre-revised ^ -
scale - Basic pay plus actual DA and Interim R,elief-I and

11 appropriate to the basic pay at. the rates in force on 1,1.96
drawn during the relevant period; and

.  (ii) For^the period during which pay is drawn in revised scale —
Basic Pay in the revised' scale.

^  SPECI.AB PROVISION FOR THOSE RETIRING BET:aJEEN 1,-1,1996 ' zg®
■31~r2-1997«' ' — ^

or will be retiring between 1,1,96and 31-12-97 will have an option to retain the pre-revised scales
^ T have their pension and death—cum-retirement gratuitycalculated under the yules in force immediately before the
coming into effect of these orders, - The-pension and death-
cum-retirement gratuity in-such .pases' will be .regulated as- "follows:

(1) The -t'erm 'Dmolumants' will mean 'Pay' as defined in Rule
1303(i)/r-ii (pR_9 (21) (a) (i) and will include DA upto'
AICPI 1436 and Interim Relief l .and In'tsrim Relief-II.

(ii) Pension will be' calculated at 50% of average .emoluments.
To the pension so calculated, dearness elief beyond
ATC.PI 1436 and upto AICPI IflO at the prescribed rates
shall be added. The amount so arrived at will be regarded

-  as pension, ■ . . - ■

(iii) Death-cum-retirement gratuity shall be admissible with
reference to emoluments at (i) above under the orders in
force immediately before the coming into effect of these
orders. -The maximum amount of gatuity shall not exceed
-Rs,2,50,000/— in. terms of Board's letter No.rC-v/95/DCha
dated .8-8-95. - ' /

.  ■ . , ■ conM......4th
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(iv) Coimilifca'tion of Pen='inn c;h-,i t ■ ■ ■
With the orders in'foroe: '

.  into effect .'Of these orders. ■ the coming

IdSucy elriS accordance ̂ with ther  ahall becal^lltld'^Sia referen'e'^o ■
pre-revised scale mr, Vi.^ e basic pay. in the
dea^ess relL^I

■  Board's latter No.PC-Iv/8ft/DR/l dt is a as
■ as'tL"'?"??®-"• arrIvS afwil/b^'r^oSLd

'  ' ' relief for ragulating payment of dearnasfi-iiei. Peyond average, AICPIF-1510. aj-ness

rkire''Sr''dL°?rh2n=sf s"f prs-revised scale and
ment Gratuity, Death crltu?tr'^rn to 31-12-97, Pension, Retire-, relevant shall S SicufSed^ln ? ^®"oion, as may be
Of,these orders' 'Thi f \ ot paragraphs■5 to 8 .
benefits in • their'case will^be^S .''^^^^Iftion of .pensionary -■scale, plus dearriess eiioiT the basic pay in the pre-revisedterms of Board's le^tS No!pc!l?^r/DvJ' d?26?96"°"' "■
to tho >h=ioo/-. ^ - T , -f V/ou/u',?^/X, aPoZD—J—y6 approorieteSt2 in ?oroS Of. interim -relief- .t'tif"rorce on -31-12-95, appripriate to the said basic pay,"

inA Services(Pension) Rules 1993 -■of the deSsioS^cSnt.aiS''l^^iS"' '^ Pension) -%les, 1993- in termsProvisions of the Railway' Servicea tpensio^)"\ifesri993'^and''°''''^^-'
speclficyiv^Sd- Pension) Rules, 1993 which are notspecifically modified by these orders, wiir remain unaffected.

* 1 • Pension,/Family Pension in terms of these- ord-trs w31 1
'revised relief beyond average AICPI-1510 under the
the Fifth Centr l introduced '^n the recommendations ofone ifitth Cenrral-Pay Commission. - - . - - - '

14, Please acknowledge, receipt.
15. Hindi , version- will -follow,

■  -

V-Cp^
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I

,  ; GOVERNMENT OF INDI/\ (BH.'SiRAT SARKAR)
MTNISTRY OF R.AILVVAYS(R.AIL M\NTR.ALAYA)
;S' i railway BOARD

S.NO. PC-\7 7 !

RBE NO, 1 ̂ 3/97

:  ; ; No.F(£)nF97/PN103 / NEW DELHI
Dt. 7,11.1997

V:r; Die o^^pSDs/CA^ etc.
4 Production Units

■  ';T (As jiq- Mailing List) K

Sub: ImpknKU.Mon of Govern decision on the recon.raendations
inii Coraniissioii - Revision of pension of.  prMy5)6 pensioners/family pensioners etc.

for mibmiaiion and gu.-dance. These insnncdons shall a^Iv. circulated
1996

if ^ cnculated to the Reserve Bank
ContrcUers of Account. Aecountanl

3.^ A concordmce, of variou^ instiojciions and orders refeired to in the enclosed O.M. with
reierence to corresponding RaihVay instructions is indicated below >

S.No. Para No. O.M.No. & Date of DOP&PW's . No. & Date of corresponding
:  orders Issued bv Railway Board

DOP&PWS O.M.No.42/8/96 - PC-D'/88/DR/l dt 15 4 96
P&PW(G) dt.20.3.96

4.1 DOP&PWs O.M.No.2,T/87-PIC-n PC-IV/87,lmp/PN dt.15 4 87
d(.14.4.87

'3. ■ 4.3 • DOP&PWs
■  ' ' O.M.No.42(8),T'&PW(G)/96

dt.12.9.96

PC-I\'788/DR/1 dt.3.10.96

J>-ptO||^KN Contd,..2/-

\

I
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4.' 4.i DOP&P^V's
■O.M.N'o.42{2)'P&PiW(G)'97
dt.3.4.97 " I

4.4 DOP&PW's O.Ni.N ,,4?,4«,95 -

PC-rv"8:PI7RG cU.2.5.97

PC-\-.96 m(P) clt. 12.9.96
P&P\\"(G)-N'ol4l iJUi'.'>.96

4. . Please acknowledge i-cccipi.

5. Hindi version will follow-.

DA; As above, '

No.F(E)nP97/PN1.23 Kesv Dcllii

( S. SREERAM)
D\-. Director Finance(Estt.)III

'  Railway Board

Dt.Xl 1.1997

Copy to

.2 ■"

3 7

4i'' ' ■

9- ..

lOi'
14

iX'

13

14:

•k>e GM. .N.F. RahwaylConst.), C.VO. Southern RaUway,Const.) and Central, ,
,:Railwav(Const.) ' , t \
The F;\&C.-\C).s: All lndi.an RaUways, Produciio.n Uitits. N.h. Ratlway(Const.)
Southern Railway(Const.) ^

' The Director General. RDSO. Lucknow
■ Vire Gbneral Manager and F.\&CAtT Metro Railway Calcutta
The CAO and FA&C.\0. COFMOWNew Delhi ■

■pThe General Nianager and lA^&CAO. COIIE Allahabad
The Principal. Railway Staff College.A-adodara

i. The,C .AO(Consl.), MTP(R)''AIumbai
'7 The Ca^O(Const.), MPPtRFChennai

■ The Director. C.yMTECITCTwabor-474020
' The nitector. UUCKNTune. IRIEEN Nttsik Road, IRB ffi E .latnalpur. ,
. IRlSET-'Secunderabad ^

■  - . rA- , PTTiT^ rPCOH U4FC CONCOR of India I.unjteR• Hie Managing Director, RIILS. .
Executive Director. CRIS

:■ Tlie Oluiiman attd Matiagmg Dit ecto,-. RRC Ut,tiled Kerv DeUti ^
" ■ Office of Ihe Chief Proiect .cdministratorCrclecotn), Indian Railway CentrarelceotnCffiCGT) Consultancy. Shhatt Bndge New Delh,

Conld...3.
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19

20

21

22

■:23

24

27

28

29

30

31
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u

■ ways. I: ;!
I  :i,, I

'cne, ro/

•The Dircctor(Movement), Railways/Calcutta

The Joint Diiector(Financc), RDSO, Lucknow

/The Joint Director, Mil Rail, Ministiy of Defence

The Joint Dii-ector, Iron & Steel, 3 Koila Ghat Street Calcutta

'  .Chief iylining Advisor, Ivlinistiy of Railways, Dhanbad, Bihar
The Chainnan, RCC, Lok Sabha SecretariatNew Delhi

. The Chainnan, RCTOeUii

The Chaiiman, RRT/Cheruiai , '

The Chairman, RRB.'^jmer, Ahmedabad, Allahabad, Bangalore, Bhopaf
Bhubaneshvvar, Chandigarh, Chennai, Calcutta, Jammu, Gorakhpur, Guwahati,
Malda, Murnbai, Mu^tFarpur, Patna, Ranchi, Secunderabad and Trivandrum
The Editor,I IBhartiya Jlail'

The Editor 'Indian Railways',

Chainnan. Passenger Services Committee

.Member, Passenger Amenities Committee

The Pa}'& Accounts Ofticer. Ministry of Railways(Railway Board)
The General Secretary, IRCA'Xew Delhi

The Contmissioner. Railway Safety./Lucknow
Liaison Officer, V CPC, Zonal Railways;PU&RDSO''Trg. Institutes. Metro .
Railway/COFMOWVCORE/RSC etc.

r SREERAM)
Dy. Director Finance(Estt.) El

Railway Board

• Tno.F(E)III''97.'PN1/23 NEW DELHI Dt: 7.11.1997

Gopy (with 100 spaj'es) fonvarded to the DAI(Railways)/New Delhi

^/£<2.aT^ for FinanciarCommissioner, R^w;'

/""nnt/t , 4'"-

i l i

I

.! I

VS

.  'I

'  I

T'



IS.

.£)ni''97-PNn/23

Copy forvv'arded to

: 4 ;

NEW ]4ELl-n

w.

Dt: 7.11.1997

I,' 7

1

■ 2

3 '

'4 .

5

6

7 ■

8.

9;

:  i.-
.10

The.General Secre(ar\'. XFIR (with 35 spare.s)

; The General Secrctan', .ADEFtwitli 35 spares)

, The Members of the National Council, Departmental Council and Sccretars' Staff
Side. National Cpuncil, 13-C. Fcroze Shah Road. New Delhi (with 90 spares)
The Secretaiy General. FROA. \ '

The Secretaiy, lEBSS. Group 'A' Gfficers Assoeiaiion

■ The President, Railway Boaixi Class 11 OlTicers' .-Vssociation

I The Secretaiy.CieneraL IRPCDF
;The President, Indian Railway Class U C^Ificers' .A,ssociation

■The Secretaiy. Railway Board .Nlinisicnal Slalf Association
Fhe Secietar). Railway Board Class r\' Stall .Association

Copy to for Seprttaiy, Railway Board

■ Mlmtere ̂  DG Iuis, DG.'RPF, .31] Addition,il.  . .All O.SDs. .Secielan, ,.\ll E.\eculiv(; Diroclors. .IS IStGl IStCI ISfDl nstni,;.pp&ll. den,: DirftffPj. DE(G,, mPC-l. .nXilN), .IDr(P& l, roE(Gcf mEmf
roE(W). .rDE(GP), ,IDE(Res.)I, DIRE). DDPC-III.'l\' \

il m n- vi n ffi C"'' SwurfW-ABE), Accounts [U. ERB-t■ a' im e(MCr Em C if n'"', «o». 1. ID & raccc), e(gr)i &

ivi , 6t7 ol"Railwa>- Pensioners. 42 14. .Motilal Street, T.Nagsar, Madras '
The Secretaiy-General. National Federation of Railwav Pensioners 27o78
Audit\-apuram. Palgliat - 678, 006

; Shri R:B.:Kulkanii. President. ^MRRF] 13-9. Vw-ekanand Housing Socielv
;  GurumandmRoad. Dombivli(Ea.st). MaharaslUra - 421 2(' 1.

'  The President, Mindia Retired Railway GUicei-s' .-Vssociation. No 12-I3'^68 Street
No.15, Taranaka, Secunderabad

2'

;3f ,3

■4C

.  I
;  i
;  1

I  1

E T

.Copy to : DOP&P\\ ;with reference to their O.M.No.45 S6-97-P&PW( A)-Pail n dt.27.10.97
I

.  I
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'//'■ . , . ■ ■ ■ . ■ , '-■ '■ ' F.No.45/86/97-P&PW(A)-Part.ll
'/ - ' • ' Government of India

lit

Ministry of Personnel. Public Grievances & Pensions - ■
■  Department of Pension & Pensioners Welfare

,  • ' • ' ■ ■ h

.  ■ 1 New Delhi, Dated the 27th October, iS? \
OFFICE IWEMORANDUM f

'  ' ^ I ISubject: Implementation of Government's decision on the recommendations of the Fifth Central Pay Commissiclr-- '
Rsyision of pension of pre-1996 pensioners/family pensioners etc. ?y;'. j ;.

■ J \ . , '
The undersigned is;directed to say that in pursuance of Government's decision on the recommendations of Fifth Central'l^av

,  , Commission, sanction of the President is hereby accorded to the regulation, with effect from 1.1.1996, pension/family pension of all
■  the pre-1996 pensioners/family. pensioners in the manner indicated in the succeeding paragraphs. , ■

■  2.T; These orders apply to all pensioners/family pensioners who were drawing pension/family pension on 1.1.1996 under the Central ^
. ,,-Civil Services (Pension) Rules,. 1972, CCS (Extraordinary Pension) Rules and the corresponding rules applicable to Railway pensioners
,  and pensioners'pf ^11.India Services includin.g officers of the Indian Civil Service, retired from service on oY-after 1.1.1973. >

2.2. Separate orders will be issued by the Ministry of Defence in regard to Armed Forces pensioners/family pensioners. '1
, 2.3. These orders do not also apply to retired High Court and Supreme Court Judges and other Constitutional/Statutory Authorities

V whose pilpiorn etc.,is. governed by separate'rules/orders. I
In.these orders: : , , ' ■

■  (a) Existing pensioner or Existing Family pensioner'means a pensioner who was drawing/entitled to pension/family pension ;
on 31.12.1995.; ■- ■■ ■ , i

(b) 'Existing pension' means tfie baste pension inclusive of commuted portion, if any, due on 31.12.1995. It covers all classes of j !
pensiori underthe CCS (Pension) Rules, 1972 as also Disability Pension under the CCS (Extraordinary Pension) Rules and.  , . fhe cprrespphding rules applicable to Railway employees and Members of All India Services. I ■

•  (c) 'Existing.family. pension'means the basic family pension drawn on 31.12.1995 under the CCS (Pension) Rules and the , 1 1
corresponding .rules applicable to Railway employees and Members of All India Services. ! i

(d) Existing Dear.ness Relief means the relief due to pensioners/family pensioners opto average CPI 1510. '
4.). The pension/family pension of existing pre-1996 pensioners/family pensioners will be consolidated with effect from 1 1 1996bv i:■ ■ addingtogether:r:. '-v," ' ■■ ■ '■ ' hy h.l .il

i) The existing pension/family pension. ; ; i|
ii) Dearness Relief upto CPI 1510 i.e., @ 148%, 1 11% and 96% of Basic Pension as admissible vide this Department's O M ! '

No. 42/8/96-P&PW(G) dated 20.3.1996. FiL U
.  iii™nterim Relief.I, , „ i

■  iv) Interim Relief II. • ,

v) Fitment weightage @ 40% of the existing peniiorVfamily pension. Pay
The amount so arrived a! wiil be regarded as consolidated pension/family pension with effect from-1.1.1996. The upper ceiling on

pension laid d )wn in the Department of Pension and Pensioners' Welfare Office Memorandum No 2/1/87-PIC.II dated
14.4.1987 has been increased from Rs. 4500/- and Rs. 1250 to 50% and 30% respectively of the highest pay in the Government (The
highest pay in the Government is Rs. 30,000. since 1.1.1996). Since the consolidated pension will be inclusive of commuted portion of
pension, it any, the commuted portion will be deducted from the said amount while making monthly disbursements.

■ 4.2. :Sotye of the existing pensioners who retired between 31.3.1985 and 31.12.1985 are in receipt of personal pension The said
personal pension will continue, to be granted as a separate element and will not be merged into the pension as consolidated above.

l8i-n^H«=rmfcrr"rr pension/f^ami^ pension arrived at as per paragraph 4.1. includes dearness relief upto average index level■  rd'lMn? h be admissible thereon only beyond index average 1510 in accordance with the revised scheme of dearness
n  ! separately. The two instalments of dearness relief sanctioned earlier from 1.7.1996 and

N^ 42SlP&PW?ryS ''.2(8)/P&PW(Gy96 dated the 12th September, 1996 and Office Memorandumconsolidlted pS^ respective^ shall be adjusted against revised Dearness Relief becoming due on the
'piwfGwSlTd^^^^^^^ sanctioned vide this Department's Office Memorandum No. 42/18/95-■ nnrw 1 K L • ^ill be recovered from the arrears becoming due on consolidation of pension/family pension as inpara 4.1. above and sanction of.Dearness Relief on consolidated pension/family pension,

'  consoMated pension/family pension in terms of paragraph 4 above works out to an amount less than Rs 1275/- thebe stepped upto Rs 1275/-. This will be regarded as pension/family pension with effect fror^ 1996 S, the 2se of
■tCther " ' ■ ■ P® '275/- wilfapply to theTotal of all pen^onsTaken,. ,

disability pen ten under the CCS(EOP) Rules, is drawn in addition to invalid pension under the CCS fPension) Rule--

■  : j;'
-sJp ' i i



.15

6.' The employed/re-employed pensioners/family pensioners are not getting dearness releif on pension at present under the extah..^
■ orders. In their case the notional dearness reliel which would have been admissible to them but for.their employment/re-employmenCv
,,will be taken into/account for consolidation of their pension in terms of paragraph 4.1. above as if .they were drawing the dearness
.relief. Their Day'will be re-flxed w.e.f. T.I.1996 with reierence to consolidated pension becoming admissible to them. Dearness relief
beyond 1.1.'l996 will, however, not be admissible to them during the period of employment/re-employment.

7." • The cases of Central Government employees who have been permanently absorbed in public sector undertakings/autonomous
bodies will be regulated as follows:-' s

a) PENSION -■
Where the'Goyern.meht servants on permanent absorption in public sector undertakings/autonomous bodies continue to draw
pension Separatefy-from the Government, the pension of sucfi abosrbees will be updated in terms of these orders. In cases _

,! where the Government servants have drawn one time lumpsum terminal benefits equal to 100% of their pensions and have'
, . become entitled to the restoration of one-third comr'nuted portion of pension as per Supreme Court judgement dated 15.12.1995,

their cases will not be covered by these orders. __

b) FAIWILY PENSION ; . ^avs
In cases where, on permanent absorption in public sector undertakings/autonomous bodies, the terms of absorption permit,grant
of family pension under the COS (Pension) Rules, 1972 or the corresponding rules applicable to Railway employees/members of
All India Services, the family pension being drawn by family pensioners will be updated in accordance with these orders.

a. All Pension Disbursing Authorities including Public Sector Banks handling disbursement of pension to the Central Government
pensioners are hereby authorised to pay pension/fami'ly pension to existing.pensioners/family pensioenrs at the consolidated rates
without any further authorisation from the concerned Accounts Officers/Head of Office etc. Atable indicating the existing pension, the
consolidated pensiph and difference payable from 1.1U996 is enclosed for ready reference. (Annexure I). This table may be used
where the pensipneris in receipt of a single pension 'onl^. Where a pensioner is in receipt of more than one pension, consolidation n^y
be done separately in terms of paragraph 4.1 and as indicated in pargraph 5 floor ceiling of Rs. 1275/- may be applied to total per^Pri
from alTsources taken together. A suitable entry reghrding the revised consolidated pension shall be recorded by the pension
Disbursing Authorities in both halves of the Pension Pa|/ment Order, An intimation regarding disbursement of revised pension may be
sent by the pension disbursing authorities to the Office,of CPAO and Accounts Officer which had issued the PPO in the form given at
Annexure-ll so that the latter can update the Pensionipayment Order Register maintained by him. An acknowledgement shall be
obtained by the Pension Disbursing Authorities from Office of CPAO and the respective Accounts Officers in this behaff.

9.1. The consolidated pension/family pension as worked out in accordance with provisions of Para 4.1. above shall be treated as final
'Basic Pension' with effect from 1.1.1996 and shall qualify for grant of Dearness Relief sanctioned thereafter in respect of following
categories of pensioners/family pensioners:-

(i) -rPensioners,-who retired between the period from 1.1.1986 to 31.12.1995.
■ (ii) Family pensioners, who became entitled for family pension during the period from 1.1.1986 to 31.12.1995 and were sanctioned

family pension @ 30% of the last pay drawn by the deceased employee.

9.2. In case of other pensioners/family pensioners, these orders provide lor revision/consolidation of pension with effect from 1.1.1996
as an interim measure only so as to provide them immediate relief and shall be subject to variation. Detailed instructions regarding
fixation of their pay on notional basis/revision/consolidation of pension/family pension and issue of authorisation in this regard will be
issued separately. Pending issue of detailed instructions as stated above, grant of pension/family pension to all these pensioners/family pensioners may be continued to be regulated under these orders. ^
10. The arrears on account of consolidation of per 5ion would be paid in cash with the stipulation that where amount of arrears is less

.  than Rs.5,000/-, it should be paid in one instalment and where it is in excess of Rs.5..000/-, it should be paid in two instalments; in the
.first instalment,'paymerit should be restricted to Rs.5,000/- plus fifty percent of their balance amount of arrears.

111. It is considered desirable that the benefit of these orders should reach the pensioners as expeditiously as possible. To achieve.
' this objective it is desired that all pension disbursing Authorities should ensure that the revised pension and the first instalment of
arrears due to the.pensioners in terms of the above orders is paid to the pensioners or credited to their account by 30th Novertiber,
1997 or before positively. Instructions regarding release of second instalment of arrears will be Issued later.
12. In their application to the persons belbnging to Indian Audit and Accounts Department these orders issue in consultation with the
Comptroller and Auditor General of India, i

13. Ministry of Agriculture etc. are requested to bring the contents of these Orders to the notice of Controller of Accounts/Pay and
Accounts Officers arid Attached and subordinate Offices under them on a top priority basis. All pension disbursing offices are also
advisedio prominently di.splay those orders on thrjir nolico bo-nrds lor 1ho hotiejil ol [lonsionors.

To

o

( S.'LAKSHMlfMRAYAI^A?!!?,
Additional Secretary (Pension)

All Ministries/Departments of Government of India.

■  F.No. 45/86/97-P&PW(A).-Pt-ll dated 27.10.1997

Copy to:-

(As per list attached). .

'..If/;
(1
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■  -A'
// ■Showing Existing Pension/Family

Pension sad Consolidated Pension/
■ Family pension as on 1.1.96

E-xisl- Consoli. P.M.
ing Pension/ Diil.

B.P/F.P P.P. itnrn
(as on (as on 1.1.(.5
t'.I.GS) 1.1.D6)

P.M.
Difl.
Ifom

1 .a.D6
to

P'.M. P.M. P.M.
Dill. Dill. DiH
(torn (lom Ifom

1.7.66 1.1.97 1.7.97
lo to ony.afds

31.3 1<C 30 6.55 31.12.56 30.6 07

(1) (2) (2). :■!) (5) (fil (7)

37,S
376
377
378

■ 379
380

;  381
■  382
.  383

■ 384
385
386

'  387
;■ 388

389
390

i  391
392
■393

I  '394 ■

■t
398
399
400
401.
402
403
404
405
406
407
408
409
410
4l'l.
412
413
414
415
416
417
418
19

f421
422

■  423
■  424

425
'  426

427
428

.  429
430
431
432
433

.  434
435

.  436
437
438
439 '

.  440
441 '

'  442
443

■ 444
445
446
447
448
449

■ 450
451
452

. 453
454

1275 .
1275
1275
1275
1275
1275 :■
1275
1275 .
1275
1275
1275 ■
1275
1275
.1275'
1275
1275 .
1275
1275
1275 ■
1275
1275 .
1275
1275
1275
1275
1275'
1275 .
1275 ■
1275
1275
1275 .
1275 ■•
1275 .
1276 -
1279
1281
1285
1287 • ■
1291 '
1293 ■
1296
1299. •
1302 ■
1305>.
1308 ■ ■
1310 :
1314
1316 ■
1320 ■
1322
1324 ■
1328 ■
1330 .
1334 ■ ;
1336 ■
1339 ■■■ ■
1342
1345
1348
1351 ■
13.53
13^7
1359
1363
1365
1368
1371
1374'
1377 .
1380.
1382
1386
1388 .
1392-
1394
1396
1400 ■
1402
1406 ...
1408'

245
.242
240
237'
235'
232

■230,
;227
oos

,-222"
220.
217

■ 215
212

■ 210.
207
205
202
200
197
195
192
190 .
187 .
185

.'183
■ 180 .
178
1.75 ■
173
170

.168.'
155'

'■164
:154 .
164 .
165 ■
165 ■
.166 .
'166 ■
• 166'. '
167 .
167.
168

"168 ■■
:  168
■ ..169. .
■  169 '

170
.170

■  170 '
■ 171

17.1
;  172
'172

■ 172
.  173
173

,  174
174

" i74
175

■ 175
.176
■1.76
,176
■177
■177-
'178
:,'178
' 178.
;i7g
■:1'79';
180

i. 180
•■180
■ 181-
'18.1
182
182

145
142
140
137

■  135
.  132
■  130

'  127
125

■  122
120

,  117
115
112
110
107

■  105'
102

■  ' .100
,  97'-

■. 95-
92:

.■ 90'.
87
85
83.

.  80;
78-
75
73

. 70 ■
■  68
i  65 ■
■  64

64
64
65
65
66

,  66
.' 66 ■■

■ 67
67
68

■ 68 . ;
68

■  ■ 69 ■
' 69 ,,

■  . 70-1-
70

'  70 ■ .
71

■  71
72 ■

. 72
■  .'■ 72

73
73
74

.  74 '
■  74 ■■

75
75

.  76

.  76 :
■  76 ;

77 ■
77. .

■  . 78' ■ ■
.78
■ 78. ..
79
79

.••80 . ■
..80.

■ ■ 80 .'.
81 ■ ■

■■■ 81 .
.'. 82 ■

82

154
152
149
146
144

:  141
139

. ' 136
. 134

■  131
'  128

126
123

:  121
118
115

.  113
■  110

•  108
105
102
100

'  97
95

■  92
■ 90

■ 87
84

■  82
.79

77
. 74
■ ■ .71

71
•. 71.
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72

- 72
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, ■74

75
^75 ;

■ 75
: . 76
. 76

77
77

■ ■77
'■ 78 .
' 78

■  '79
■  '79
'■ 79
■. 79

80
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■■ 81
■ 81
82

• 82
83
83

■83
■ 63 .
84'' ■

"85 .
86
86
86
86
87
87
87
87
86
89
89

164
161
159
156
153
151
148
145
142
140
137
134
132
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126

■124
121
118
115

.  113
110
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105
102
99
97
94

■ 91
88
86
83
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■ 78
77
77 ,
77

'  78
.  78

79
' 79

79
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,  81
81
81 ■
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. 83
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83
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84
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85
86
86
86
06
88
88
88
88
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90

. 91
92
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93
94
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.94
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94

'95
95

223
225
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220
217
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206
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198

_196
193

.  190
■  188
'  185

182
179

.' 177
■  174
'  171
.  169

166
.  163

,  161
,  158
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;  152
150
147
144

■ - 142
140

.  141
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143
143
143
144
144

,  144
146
146
147
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'  148
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.  149
r  149
'. 150
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.  ' 153
'  154

.' '155
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.  156

.  156
,  158
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:  159
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,  164
■  164
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455 '
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457 I
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463
464
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466
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477
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483
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488
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491
492
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505
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513
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Til/ consolidatedp&nsiori & DR at ravised rato is
paid or 31.12.97 whichever is earlier.
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524
525
526
527
528
529
530
531
532
533
534
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544
54 5
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1417
1420
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1429
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1553
1556
1559
1562
1565
1568
1570
1575
1577
1581
1583
1586
1589
1592
1595
1598
1600
1605
1607
1611
1613
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1649
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(3)

182
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193
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198
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198
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199
200
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201
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202
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204
204
204
205
205
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210
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214
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88
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■i90
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'90
91
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",92
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101
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103
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104
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1 1 1
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1 12
113
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114
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1 16
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89 95
89 96
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91 97
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93 99
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93 100
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96 102
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97 103
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99 106
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.101 107
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103 109
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107 113
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108 , 114
108 1 114
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108 1 115
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110 116
110 1 16
110 116
110 117
111 118
111 118
111 118
112 119
112 1 19
114 120
114 120
114 120
114 121
1 14 122
115 122
1 15 122
115 122
117 124
1 17 124
1 18 124

(7) (1| 12)

118
118
118
1 19
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120
120
121
121
121
121
122
123
124
124
124
124
125
125
125
126
127

125
125
125
126
126
127
127
127
128
129
129
129
130
131
131
131
132
132
132
133
133
134

19 127 134

166
166
168
168
168
169
170
170
171
171
172
172
173
174
174
175
176
176
177
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177
178
178
180
180
180
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181
183
183
184
184
185
185
186
186
187
167
189
189
189
190
191
191
191
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192
193
193
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194
196
196
195
197
198
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199
199
200
200
201
202
202
202
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204
205
205
205
206
206
208
208
208
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209
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211
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212
'214
214
214
215
215
216
217
217
218
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548
549
550
551
552
553
554
555
556
557
558
559
560
561
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563
564
565
566
567
568
569
570
571
572
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574
575
576
577
578
579
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581
582
583
584
585
586
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588
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591
592
593
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596
597
598
599
600
601
602
603
604
605
606
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608
609
610
611
612
613
614
615
616
617
618
619
620
621
622
623
624
625
626
627
628
529
630
631
632
633
634
635
636
637
638
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1685
1687
1689
1694
1696
1700
1702
1705
1708
1711
1714
1717
1719
1724
1726
1730
1732
1735
1738
1741
1744
1747
1749
1754
1756
1760
1762
1764
1768
1770
1774
1776
1779
1783
1786
1789
1792
1794
1798
1800
1804
1806
1809
1813
1816
1819
1822
1824
1828
1830
1834
1836
1838
1843
1845
1849
1851
1854
1857
1860
1863
1866
1868
1873
1875
1879
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1890
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1913
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1919
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1932
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220
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223
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224
224
224
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225
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226
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228
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230
230
230
231
231
232
232
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233
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234
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239
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246
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130
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1.31
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135
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136 .
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138
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145
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146
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1971
1973
1977
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.650 1S37
651 1992
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656 2006
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670 2047
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673 2058
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377 2068
578 2072
379 2074
iflO 2077

681 2081
32 2084
33 2087 ' ■ ;
34 2090 :
65 2092 ;
56 2096 ■ ;
37 2098 ■;
33 2102 .£
39 2104
'0 2107 -3
M  2111 ^
'2 2114 2
'3 2117 2
4  2120 2
5  2122 2
6  2126 2'
7  2128 '2;
3  2132 2(
9  2134 21
3  2136 25
I  2141 23
!  2143 28
i  2147 23
1  2149 0,0
'■ 2152 28:

2155 58:
2158 23;
2161 23^
2164 28-1
2163 284
2171 285
2173 205
2177 286
2179 "286
2182 286
2185 . 287
2188 ■■•237
2191 ■ 288
2194 288
2196 288
2201 , 289
2203 289
2207 290
2209 ■ 290
2211 290
2215. , 291
2217 • 291
2221.' .292'
2223- ■ .292'
2226 ■ ■ 292
2230 903
2233 293
2236

633 ■2
634 2
565 2
656
587
683 .2
689 2

2
2

2

2
27
27

'27
26
28

23

"^82

?33

74060 196177 205276 215 328741 2260 297
2263 297

197 206 215 328742
197 207276 21574 3 3292G1 ^66 298 198 207

22.39261 253 198 20845202 198 203 21746
15S 208 21774: 331262 277 59 199 209 218 332743 281 3C0 200 21974 9 3332283263 300 200. 150 231 219750 3332235264 300 200130 2 10 219 33343 164 201-  1/ 161 210 220261 334264 201 210 2207.53 33465 22i,6 302

235'.,. I 202
23:1; 302
2304, 303
26071 303
2310' 304

211 220 3352C5 202 211 22c 3352fco 16 202153 212 221755 33666 203 212163 264 221757 336266 1 £6 203 213163 222285 337758257 204175 183 ,213 222285 759 3382313
2315

304
304

1G7 176 204 214 223287 760 33868 163 204176 214155 223287 338268 23201 305163 205165 2152^7 224762 34005 205177 185 215283 2? 340763263 306 216187 225255 341/ 64 06 206179 216 225I0/ 341270 306170 206179 216187 225293 342334270 307 207179 217187 225290 342767270 2337 307 207179 217187 226250 768 343234027 1/1 308 208180 217183 227291 769 3442343271 303171 206180 218183 227291 344770 2345272 172 308 208160 218189 22729 344771 2350272 172 309 209180 219169 228293 346772 2352272 309 209101 219ISO 22094 34673 2356173 310182 210 220190 229294 347774 2358173 310162 210 220lEO 229294 775 3472360 31074 174 133 210190 220 229295 3477767 2354174 311183 211 221192 296 230 34877774 2366 311
2370 312

1/4 183 21 1 221192 230-296 348778175 10-4 212 221192 231297 779 8502372
2375
2379
2382

175 312184 212 221192 297 231780 35076 176 312186 212194 231299 781 3507G 175 313166 13 223194690 299 232702 35176 176 313106 213 223194691 232299 783 3517 2385 314
2388 314

177 214106 194 224692 300 232784 35277 177. 166 214 224195693 234300 785 3532390178 314187 214195 224694 234301 786 35378 2394178 315187 215 225196695 302 234787 35423966 315176 215187 225196696 234302 788 35424009 179 316189 216197 226697 303 235789 3559 2402179 316189 216 226197696 303 235790 35524050 180 316190 216196 226699 305 236 356791 2409 317
2412 317

0 180 190 217198 227700 305 236792 357180 190 217 227198 305 236701 793 3572415 318
2418 318

1 181 190 218 226199 237306702 357794101 218190 228199 238703 305 359795 2420 310
2424 319

182 218191 228199 238704 307 359796. 182 219191 229199 238705 307 360797 2426 319
2430 320

182 219192 229200 239307 360706 798183. 220192 231200 240306707 361799 2432 320
2434 320

183 220 231192 240201 309 361708 800.184 22c193 231201 24009 309 361801 2439 321
2441 321

I 64 221193 231202 241710 3in 363802184 221193 231202 '241310711 363803 2445 322
2447 322

185 222194 232203 '241312 363712 804185 222194 232203 1241312713 364805 2450
2453

322186 222196 232204 24131.3 364714 806 323186 223196 233204 242313715 364807 2456 323
2459 324

186 223196 233204 243313 366716 808187 224196 234204 243 366314717 809 2462 324
2464 324

187 224196 234206 243315 367718 810188 224197 234206 244315 367719 81 1 2469
2471
2475
2477

325188 225197 235206 245316 368720 812 325108 22197 235206 245316 358721 813 326189 199 236208 245318 369722 814 326189 199 236206 46723 318 37C2480 326
2483 327

190 200 226 237208 246724 3 18 370816190 227200 237206 246319 370725 817 2486
2489
2492
2494
2499
2501
2505
2507
2509
2 5 13

327190 22720c 237208 247319 372726 328191 228200 238209 246319 372727 819 328191 28200 238209 246320 372728 820 326192 228 238201 248210 321 373729 82 329 229201 239 249 37432730 822 3292 02 240 249 374322 330193 202 241 250 375
193 375733
194 375

?7C

.p-o?

627 2515
828 2.519
829 2521
830 2524
831 2528
832 2531
833 2534
834 2537
835 2539
836 2543
837 2545
838 2549
839 2551
840 2554
841 2558
642 2561
843 2564
844 2567
845 2569
846 2573
647 2575
848 2579
849 2581
850 2503
851 2588
852 2590
853 2594
854 2.'"96
855 2599
855 2602
657 2605
858 2608
859 2611
850 2613
861 2618
852 2620
653 2624
864 2626
665 2629
866 2632
667 2635
868 2638
869 2641
870 2643
871 2648
872 2650
073 2654
874 2656
875 2658
876 2662
877 2564
878 2658
879 2670
880 2673
881 2577
882 2680
883 2683
884 2686
885 2688
885 2692
887 2694
888 2698
889 2700
890 2703
891 2707
892 2710
893 2713
894 2716
895 2718
896 2722
897 2724
898 2728
899 2730
900 2732
901 2737
902 2739
903 2743
904 2745
905 2748
906 2751
907 2754
908 2757
909 2760
910 2762
911 2767
912 2769
913 2773
914 2775
915 2778
916 2781-
917 2784
918 2787
Q19 2790

331 231
332 232
332 232
332 232
333 233
333 233
334 234
334 234
334 234
335 235
335 235
336 235
335 236
336 235
337 237
337 237
338 238
338 238
338 238
339 239
339 239
340 240
340 240
340 240 ;
341 241 :
341 241 ;
342 242 ;
312 242 i
342 242 ;
343 243 :
343 243 2
344 244 2
344 244 2
344 244 2
345 245 2
345 245 2:
346 246 2!
346 246 2!
346 246 2;
347 247 25
347 247 25
348 248 2'^
348 249 25
348 243 25
349 249 ■ 26
349 249 26
350 250 26
350 250 26
350 250 20^
381 251 2g;
351 251 26;
352 252 262
352 252 262
352 252 262
353 253 254
353 253 264
354 254 265
354 254 265
354 254 265
355 255 266
355 255 266
356 256 267
3.56 255 267
356 256 267
357 257 268
357 257 268
358 258 269
358 256 269
358 258 269
359 259 270
359 259 270
350 260 272
360 260 272
360 260 272
361 261 272
361 261 272
362 262 . 273
362 262 273
362 262 273
363 263 274
363 263 274
364 264 275
364 2 64 2 75
364 264 275
365 265 276
365 265 276
366 266 277
366 266 277
366 266 278
367 267 278
367 267 278
368 268 279
368 268 279



i/
iH/

■. (.•'I ■ (•!) (5) (r.i

920'^2792 '
: 921 2797

922 2799^,
■ 923 2803^-

■ 924 2805
925 2807
926 28ri
927 2813, '
923 2817.
929 2819
930 2822

,  931 2826' :
'  • 932 2829 ,

933 2832 -
■ 934 2335'
: 935 2837' '

936 2841 ■■■
937 2843

■ 938 2847 ■
939 2349
940 2352
S41 2356,

■ 942 2359 ■■
943 2362'
944 2365-
945 2857'
945 2871 ,
947 2873
948 2877
.9,49 .2379-
C-50 2831'
.S51 2836.,

.-J
954
955

363 268 '
369 269,
369 269 .
370 ,'270
370 -270 4
370 270

.'371 ■ 271 '
37,1 27,1
372 272 ■,

■372 272
■372' 272
■373 . 273 ,
373 273
■374 274

• 374 • 274
374 4- 274

.  '375 275
375 275,
376 276

■ 376 • 276
. 376 276-
377 277
377 277

■378 .' 273
. .378^ 278

378 278
379 ,279

■'379. 279
■ 330. 230'
■■360, . 200
.380" 2'80

" 381 231
2888'.'','381, .281
2892" ■ '332- 282
2894- '362. 282
2897 "382 282

956 2900
957 2903
958 2906'
959 2909
960 2911
961 2916
952 ■ 29'18
963 2922. • .
954 2924
955 2927
9SS 2930
967 2933
968 2935 '
969 2939
970 2941
971 2946
972 2948
973 2952
974 2954
975 2956 •
376 2960
377 2962
970 2966
979 2900
930 2971
981 2975
982 ,2978 ,
983 2931,
984 2934
935 ,2936-
986 2S90 .
987 .2^2
938 2996
989 2998
990 3001
991 3005
992 3008
993 ■ 3011 .
994 ' 3014
995 3016
996 3020
997 3022
998 3026
E99 3028

1000 . 3030
1001 'SOSS'
1002 3037

-  1003 3041
1004 3043
1005 3046
1C06 3049
.1007 3052
1C08 3055
1C09 3CS8

' 1010 3060
1011 3'355

■  1012 3C.r,','.

333' 283',.
■363- 283'■

■ 384 284. •
-384 ' , 284 ,
.384 ■ 264.
385, 235 ■
385 : 285

,..3.06 286
386 286

■386 286 '■
• '387' .287'
. 387 237 ■
■  388 288

388 288
388 288
339 289
369 289
390 290
390 290
390 290
391 291
391 291
392 292
392 292
392 292

,393 293
393 293
■394 294;

:394 294
■ 394 294

.  395 295
'395 295■
396 296
396 296
396 296
397 297
397 -297

.  398 298,
398. 298
390 298

■ 399 299
399 299

-400 300
400 300

■  400 300
.401 300
401 300

• 40i2 301
■, 402 301

■ 402 301
,403 302

.  403- 7302
404 . 303
404 303
'404 303
405 303

■ .'(-ii; 30^

279
280
280
282

■'282 .
282

1 282
,282
283

■ 283
'283
284 ^
285
285
285
205
'286
286
237
'287
288
288 ,

■  209
209 ,

' 290
■ 290 '
.. 290
'  290'
' Z92

. . '292
292

■292
292
293

■  .'293
■  293
,  293
0295

295
,. 296

296
'  297

297
.. 297

297
'  298
'  299
.  299

299
300
300
301
301
302
302
302
303
303
303
303
303
304
305
306
306
306
307
307 .
308
30fl
308
309
309,
310,
310
310,
311
311
3I3
33
33
30
30
3B
3B
3B
3B
3tt
315
315
115
115
115

290
291
291 '
292
292
292
292
293
294
294
294 ,
295
295
295
296
296
297
297
298
298
299
299
299
299
301
301
301
301
303
303
303
303
303
304
304
304' ■

■ 304
■ 306'
■306
306
306

■ 308,
300

■  308
308

.  309'
,  309

310
310
311
311
312
312
313
313
313

' 313 ■
313
315
315
315
315

,' 316
316
317
317
318

, 318
319
1319
[320
;320
■320
320
322
322
322
322
324
324
324
324
324
324
32-^
324
324
326
326
326
326
327
327

(1 ) (1) ID 3) _ l<) iM

429 1013 3071 406 304 316

431 1014 3073 406 304 316

431 1015 3076 406 304 317

432 1016 3079 407 305 317

432 1017 3082 407 305 317

432 1018 3085 400 306 318

433 1019 3088 408 306 310

433 1020 3090 408 303 318

435 1021 3095 409 306 318

135 1022 3097 409 306 318

435- 1023 3101 410 307 320

436 1024 3103 410 307 320

436 1025 3105 410 307 320

437 1026 3109 411 308 320

438 1027 3111 411 308 320

438 1028 3115 412 309 321

439 1029 3117 412 309 321
■439 1030 3120 412 309 321

441 1031 3124 413 309 321

441. 1032 3127 413 309 322

441 1033 3130 414 310 322

442 '1034 3133 414 310 322

442 1035 3135 414 310 322
443 ,1036 3139 415 311 323

444 1037 3141 415 311 323

444 1038 3145 416 312 ■ 324

445 1039 3147 416 312 ■324

445 1040 3150 416 312 324

447 1041 3154 417 312 324

447 1042 3157 417 312 325

447 1043 3160 418 313, 325
448 1044 3163 418 313 326 1
448 1045 3165 418 313 326 ,
448 1046 3169 419 314 326

. 449 1047 3171 419 314 326 1
449 1048 3175 4 20 315 327'

■.■449 1049 3177 420 315 328'
451 1050 3179 420 315 328

. 451 1051 3164 421 315 3201

452 1052 3186 421 315 320,
. 452 1053 3190 422 316 328
. 454 1054 3192 422 316 328

■ 454 1055 3195 422 316 328
454 -1056 3198 423 317 328
455 1057 3201 423 317 330

,  455 1058 3204 424 310. 330
455 T059 3207 424 318 331
457 1060 3209 424 318 331

'  457 1061 3214 425 318 331
458 1062 3216 425 318 331

458 1063 3220 426 319 331
459 1064 3222 426 319 331

459 1005 3225 426 319 331'
,  460 1066 3228 427 320 333

461 1067 3231 427 320 333
461 1060 3234 428 321 333

■  461 1069 3237 428 321 334
462 1070 3239 428 321 334

,  463 1071 3244 429 321 334

463 1072 3246 429 321 334

464 1073 3250 430 322 324

464 1074 3252 430 322 335
' 465 1075 3254 430 322 335

465 1076 3256 431 323 336
. 466 1077 3260 431 323 336

466 1078 3264 432 324 336
467 1079 3266 432 324 336
467 1080 3269 432 324 336

469 1001 3273 433 324 336

469 1082 3276 433 324 337
■  470 1083 3279 434 325 338

470 1084 3282 434 325 338

471 1085 3284 434 325 338
471 1086 3288 435 326 339
472 1087 3290 435 326 .339

■  472 1088 3294 436 327 340
473 1089 3296 436 327 340
473 1090 3299 436 327 340

475 1091 3303 437 327 340
475 1092 3306 437 327 340
475 1093 3309 438 328 341
475 1094 3312 438 328 341

■  475 1095 3314 438 328 341

476 1096 3310 439 329 342
476 1097 3320 439 329 342
476 1098 3324 440 330 343
477 1099 3326 440 330 343
478 1100 3320 440 330 343

,  479 1101 3333 441 330 343
■  479 1102 3335 441 330 343

479 1103 3339 442 331 3.44

480 1104 3341 442 331 344

480 1 10,5 23'. ■; J 7 • 244

141 |5| 16W ^ |7)

443 332
443 332
444 333-
444 333
444 333
445 333
445 333
446 334
446 334
446 334
447 335
447 335
448 336
440 336
448 336

- .449 336
■\'449 336 ■

■ 4'50 337'
450 337
450 337
451 338
151 338
152 339
iS2 339
152 339
■53 339
63 339
64 340
64 340
44 340
45 341
45 341
45 342
45 342
45 342
4)- 342
4!" 342
45 343
43'1343
451 ^343

'  459 '144
459 '44
460 'i5
460 !,5
460 :5
461 ,3,

'  461 / 34-
462/ .346

I  462' 346
462 346

,  463 /347
I  463/347
I  4 64 348
1  464 348
■  464 348
i  465 340
I  465 348
i  466 349
)  466 349
!  466 349
)  467 350
)  467 350
I  468 351
5  468 351
r  468 351
J  469. 351
»  469 351
5  470 352
3  470 352
1  470 352
3  471 353
3  471 353
2  472 354
i  472 354
7  472 354
1  473 354
4  473 354
7  474 355
0  474 355
2  474 355
6  475 356
8  475 356
2  476 357
4  476 357
7  476 357
1  477 357
4  477 357
'7 478 358
0  478 358
2  478 358
6  479 359
8  479 359
[2 480 360

344
344
346
346
346
346
346
347
347
347
346
348
349
349
349
349
349
350
350
350
351
351
352
352
352
352
352
353
353
353
354
354
355
355
355
355
356
356
357
357
357
357 .
358
358
358
358
358
359
359
'59

'.9

356
357
358
358
358
359
359
359
359
359
360
361
361
361
362
362
362
362
363
363
363
363
365
365
365
365
365
365
366
356

52-'
52?,'/
52b" ■
526.'i
526'5
527
527
527
528
528
529
530
530 ■,
531
531 „
532 "-V
532
532 ■

'533:2'
"53|.'S'
SBA"-"
53b':
535 /
536
536

sas'/'iij/
%

370
371
371
371
371
371
372
372
372
372
373

362\
362
362 V4

'" 362
362 3,

366 '.f 533^:1
'367 ;-'5397'/;
368 ■,>'^5'4.5?i';
368 '.?%4«?/
368--/.v''.5;44'i';'
368i''" 541.7
368:58 ISI.i
36§'/J'g41 :
365, '. '-S42-il.
37Q'.!/i'543..;/7i|

7 -i :

I#

*■'3, i;
5451,
545'^;'
545 ?-
545
545
546
546
547
547
548.
549
549
549
550
550
551352 3--„,-

352 375 ==!',.'•
364 376 bl
354 377'>-<'55b, '
364 377 '■ 554

377
377
378
378
378
378

365
365
'365
365
365
365

■555J
555
556
556

365
367

378. . 71566

367 379;/Sfe57
367 36a:'/;?l;:p:59

3£0''' .-SSQ
ia'-

367
357 : 559
367
367
369
369
359
370
370
371
371
371
371
371
372
372
372
373
373
374

•7.31
352

• 5'59
. ̂ 59

■560
561
j.fii

3P2:.3--56;
■Jflil'r 562
.S.??''- ■■ '.,563

384 ' 5
384 '^564
384 ''f-S/
384 '''51
385
385
386
386
387 5C!

■  I'l
ri



H V

;■)
■  '352-4 '. 430 ■■ ■,350' ■ 374 '337
:  .1200 "3'626 ■ ' 480 '360 374 387
■  -320.4' 3631 481 ' SPO - 374 ■ ,387

■  .-4202 363.3 481 350. 374 387
: -/rSGS '3S3;7 482 ,' 35.1 , . 375 ..387
,^1204. '3639 482' ■ 36,1 .-376. •388

■  12Q5 -3642 482. 361 , 375 388
■ 'l206 3645 , 483:' 362' .375 388

1207 . 3648 483 ', 352 .375 ! 389
1208 3651 484. ■ 363 377. , . .390

'  . 1209 3654 484 363 . 377 390
1210 3656- 484- 363.: •.377. 390

:  121 i ■ 3661 485 363 '377 • 390
1212 3663 ' 485 . 363... 377 ■ .390
A213 , 3667 486 364 378 .391

■  1214 3669 486 354, 378 39.1
■.' '■1215' 3672 486' ■364',.'378'' ' ,,391
' 1216 3675 , 487 . 365 . 378 ' J91
'  1217 3678 . 487 365,., .379, ^93
'  1218 3681' '488 36^: ' .380 ■ .393

488 ''See . -380
488 366 380
489 366 '380
489 356 .380'
490 '367.'. 381
490- ■36'7' '381
490 . 367 ■381-
49V 'aes-, . 382 395
491' '368 ■ 382'. 395
492' '369, '383 :396
492 369' 383 ' 396
492' 369 '.383
493 .-seg-.. ■.■383
493.' 369' ,383
494 ■ ' 370 .',,384
494' 370.' 384i
494'; ■370'.'; ■...398
49S.-- - 37.r-. "585' . . '398
495.' ,371.-,. 'pS , -.398
496 ■ :372V./36 400
496' .'372 '" p86 ; . .,400
496- .'372-tSS -400
497' 372"p86- 400
497' : 372/387
498" '37// .387
498 37-.v388

■  .d 388
'4.' 388

.  -(219 3684
,1220 3686

,-.;i22i 3691
,1222 3693
1223 3697

; 1224' .3699:
•1225 3701

, , '1226 3705
•1227 3707

■  •.1228 3711
'■; i229 3713
''1230 3716

■ ' 1231 3720
'  -.,1232 V, 3723
. : . .1233 , 3726

-'-1234 ■ .'3729
V' ;i23S ' 3731
,- ', .1236 , 3735

- :i237V,3737
. 1238.: ; 3741

'■ 1239 3743
■  1240 3746

•  1241 3750
•' • ■ ■i242 ^3753
,-. ■',.'1243 3756

■'.1244 3759
'  ,',1245 "3761
:

498
499

■400
. 400

■ 401
:4oi
402. -::i246 :.:3765

„ .1247 3767
.1248 3771

.■ ■■ ■^^124'9 '3.773
■: ,''1250 .3775

::1251 3780

499
"

74 ■

SW,;<375-
402

-,.403
■403

.388
389

SjV' 375 ■; 3B9,
,(i;..375' - 389\ '403-

■  -V81 3/au / ' '-389: ^403-3?82'M- 375 . ,389 .463'• ■' via 178^°^ 376', . 390 403 ■„^4 ■|J?''502-^ '376- -390 ■404
1ofc/<3W 502;-.'■376"-; '.OgO- . ."404■„ . (If- -3/* 503V377.'. -ago- .•'404. &}/f :.&7 503, .->7,7'.: .-ag.i

-^58,-V800 504 578 .'391
/1259 3803 504 ■■■ 378'^ ,393
;.1260:l3805 504'. 378-\;.393
' 1261 3810 505 . ,■, 37-8 ■,. .■>393

505': 378'. 393.
506 .379 '. 393
506. '379 ' :393-
506 ". .■379' 393
507."'. 380 .^. 394'
507. ■ 380.', . 395
508 ", 38 i ' '395
508 ■ 381 ■
508 381

1263
1262. 3812

3816
3818
3821
3824

1267 i 3827
-1268 3830
1269 3833
1270 3835

503 77'.. .'agi' -" :405

. '■1264
:i265
' ,1266

1271 3840
1272 3842
1273 .3846
1274 3848
1275' 3850
1276 3854 - 511
1277 3856 511
1278 3860
1279 3862
1280 3865
1281 3869
1282 3872
1283' 3875
1284 . 3878
1285' 3880
1286 . 3884
1287 3886
1288 '3890

■
"  '. . '^OS

' 406'
'■ 406
■ '406
'.406
X407

■ \Q7
"407
. ■407'

409/
,409

: 409
'409
410
410
410
410
410
411
411
'412
412
413

:■ -413
.413
■413
' 414
■ 414
■  '414
:414
.416

396 ■
396

509 381 396
509. '381 396
510 '382 . 396
510 '332' 396
510 382 , '396 '

383. 398
383 , . 398

512 384
512 384
512- 384
513 384
513■ 384
514 ,:385
514 .385
514 385.. 400
515 ."386, 401
515- '366, .401'
516 387.. '402

398
398
398
398

'398
399
400

■■• .:5.S3
"  568

569
569
569

■570
570
570
5/2
572
373

'/•'573
/ 573

/  573
, 574

- ■ 574
575

;  575
.  577

577
577
578
578
578
579
579
579
580

.  580
582
582
583
583
583
583
584

^584
585
585

'587
587
687
587
587
588
589
589
590

'  590
592

.  592
592
592
592
593
593
593
594
595
595
596
596
597
597
598
598
598
599

" 600
600
601
601
602
602
602
603

603
604
604
605
605
606
606
606
606
608
608
608
609
610

{] ' '"■') ' .-■" ■-pl-..-. 'iil... i=i (,=1 .
1 .. ..'ill,.. /Si

• 1289 ■■ 3892. 516 -■■39? ■432 ■Ilg', e-i'd i3?8 ■^15^ 552 41-4 p '.'K ■ S1290 . 3895 '516 387. .  402 416 • 611 1379 /1160 552 414
•1

■  4 -'.-4
1291 3699 .. ,5'17 ,:0'67 ■403 4 16 -6 11 K?bo •iiaa f-iriS 414 •i 5

'1292 3902 . 51.7 387 '.402 416 5M 1381 4167 553 414 ■  -429. -145 553
■  1293 ■ 3905 . :51a 388 403 416 ■  611 1382 4170 553 414 429 445. •653

1294 3908- ■ 518 ■ 388 403 417 613 1383 4173 554 415 430' 445 . 653.
1295 3910 518 388 403 417 613 1384 4176 554 415 431 446 ■654
1296 3914 519 389 404 418 613 1385 4178 554 415 431 446. 654
1257 3916 519 389 404 418 614 1386 4182 555 ■416 432 446 655
1298 3920.' 520 390 405 419 515 1387 4184 555 416 432 446 655
1239 3922 520 390 405 419 615 1388 4188 556 417 433 448 657
laoo 3924 520 390 405 ■ 419 615 1389 4190 556 417 433 448 657
1301 3929 521 390 405 419 615 1390 4193 556 417 433 448 658
11302 3931 521 390 405 419 615 1391 4197 557 417 433 448 658
1303 3935 522 391 406 419 616 1392 4200 557 417 433 .448 658
1304 3937 522 391 406 419 616 1393 4203 558 418 434 448 658
1.305 3940 522 391 406 420 617 1394 4206 558 418 434 449 659
'1306 3943 523 392 406 420 617 1395 4208 558 418 434 449 659
1307 3946 523 392 406 421 618 1396 4212 559 419 435 449 660
1308 3949 524 393 407 421 1 619 1397 4214 559 419 435 450 660
1309 3952 524 393 408 422 619 1398 4218 560 420 436 451 662
1310 3954 524 393 408 422 1 620 1399 4220 560 420 436 451 ' 662
1311 3959 525 393 408 422 620 140O 4222 560 420 436 451 ■ 662
1312 3961 525 393 408 422 620 1401 4227 561' 420 436 451 662
1313 3965 526 394 409 423 62 r 1402" 4229 561. 420 436 451 662
1314 3967 526 394 409 423 621 1403 4233 562 421 437 451 663
1315 3970 526 394 409 423 622. 1404 4235 562 421 437 451 663
1316 3973 527 395 409 423 622 1405 il238 562 421 437 452 663
1317 3976 527 395 410 425 623 1406 ,4241 563 422 437 452 664
1318 3979 528 396 411 425 624 1407 4244 563 422 437 ■453 665
1319 3982 528 396 411 425 624 1408 •4247 564. 423 438 453 666
1320 3984 528' ,396 411 425 624 1409 4250 564 -423 438 453 66a^

6691321 3989 529 396 411 426 625 1410 ■4252 564 423 ■439 454
1322 3991 529 396 411 426 625 1411 "1257 565 i;23 439 454 667
1323 3995 530 397 412 426 626 1412 4259 565 423 439 454 . 667 ■
1324 3997 530 ■397 412 426 626 1413 4263 566 4.74 440 455 668
1325 3999 5,30 397 412 426 626 1414 4265 566 424 440 455 668
1326 4003 531 398 413 427 627 1415 4258 566 424 440 455 668
1327 4005 531 398 413 427 627 1416 4271 567 ^425 440 455 669
1328 :4009 532 399 414 428 629 1417 4274 567 425: 440 456 670 .
1329 4011 532 399 414 428 629 1418 4277 568 426! 442 457 571
1330 4014 532 399 414 429 629 1419 4280 568 426 \ 442 457 671
1331' 4018 533' 399 414 429 629 1420 4282 568 426 * 442 457 671
1332. 4021 533 399 414 429 629' 1421 4287 569 426 442 457 672
1333 4024 534 40O 414 429 630 1422 4289 559 426 442 457 672
1334 4027 534 40O .415 430 ■ 631 1423 4293 570 427 443 458. 673

.1335 4029 534 400 415 430 631 1424 4235 670 427 443 458 673
.1336 4033 5351 401 416 430 632 1425 4297 570 427 443, 458 673
1337 4035 535, 401 416 430 632 1426 430:1 571 428 444 ' 459 674
1338, 4039 536; 4'd2 417 432 634 1427 4303 571 428 444 '. 459 674
1339 4041 536 402 417 432 634 1428 4307 572 429 445 ' 460 675
1340 ' 4044 536 402 417 432 634 1429 4309. 572 429 445 ,460 675
13.11 4048 537 402 417 432 634 1430 4312 572 429 445 ■460 676
1342 4051 537 / 402 418 432 634 1431 4316 573 429 445 '460 676
1343 4054 538' 403 418- 432 635 1432 4319 1  573' 429 445 .160 676 _
1344 4057 530 403 419 433 636 1433 4322 574 430 445 \60 e76fl
1345 4059 530 403 419 433 , 636 1434 4325j 574 430 445 451. . , 576
1346 4063 539 404 419 434 637 1435 43271 574 430 446 451 .678
1347 4065 539 404 419 434 637 1436 4331 575 431 447 4^2 679
1348 4069 540. 405 420 ■ 435 638 1437 4333 575 431 447 462 679
1349 4071 540 405 420 435 638 1438 4337 576 432 448 403 680
1350 4073 540 405 420 435 638 1439 4339 576 432 448 . 463 680
1351 4078 541 405 420 435 639 1440 4342 576 432 448 461' 681
1352 4080 541 405 420 435 639 1441 4346 577 432 448 46^1 681
1353 4084 542 406 421 435 639 1442 4349 577 432 448 464: 681
1354 4086' 542 406 421 435 640 1443 4352 578 433 449 464 ' 681
1355 4089 542 406 421 436 640 1444 4355 578 433 450 465 683
.1356 4092 543 407 421 436 640 1445 4357 578 433 450 465 683.
1357 ■40^5 543 407 422 437 642 1446 4361 j'57g 434 450 465 683
1358 4098 544 4O8 422 437 642 1447 4363 579 434 450 466 684
1359 4101 544 (408 424 438 643 1448 '4367 580 435 451 467 685
1360 4103 544 (408

)408
424 438 643 1449 4369 1580 435 451 467 685

1351 ' 4108 545 424 438 644 1450 4371 '1580 435 . 451 467 685
1362 4110 545 ■408 424 438 544 1451 4.375' '5?1 435 ■451 467 585
1363 4114 546 409 42-1 439 • 644 1453 43'(6 5  1 435 451 467 685
1354 4116 546 409 42-1 439 545 1453 4332 £,'12 436 452 467 686
1365 4119 546 409 ■124 439 645 1454 4384 932 436 452 467 666
1366 4122 547 410 425 439 645 1455 4337 532 436 452 4,67 687
1367 4125 547 410 425 440 647 1456 4390 f'33 437 452 468 687

1368 4128 543' 411 426 441 647 1457 4393 83 437 453 469 689
1369 4131 548 411 427 441 648 1458 4396 84 433 453 469 . 68S
1370 4133 5-18 411 427 441 548 1459 4399 84 438 454 469 689
1371 4138 549 411 427 442 648 1450 4401 1 34 438 454 470 690
1372 4140 549 411 427 442 648 1461 4406 85 438 455 470 690
1373 4144 550 4 12 427 44'2 549 1452 4408 65 438 455 470 690
1374 4146 550 412 427 442 649 1463 4412 86 439 -455 470 691
1375 4 148 550 412 427 442 649 1464 4414 586 ■139 455 4 7.1' 691

1376 4152 551 4 13 4 29 443 650 1465 .1417 69) 439 4 55. 471 692

1377 4 1.54 551 .413 4 29 443 651 1-166 . .1420 5^7
I

i

440

'\ .

4 56 471 692
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/' UV' (3| (<) (6) (6) (7) (1) (21 (3) l-t) (6) (G1 (7!—

^467 .'"4 423 587 440 456 472 693 1556 4588 623 467 483 500 734

1468 4426 '588 441 457 ■ 473 694 557 4691 623 467 484 501 735

1469' ■ 4429 ■ 588.. 441 458 473 694 1558 4694 624 468 484 501 736

1470 ■443.1 • 588 ' ■441. 458 473 695 1559 4697 624 468 485 501 736

1471 4436 569 441 458 473 695 1560 4699 624 468 485 501 736
1472 4438 589 441 458 473 695 1561 4704 625 468 486 502 737
1473 ■4442 590 442 458 474 696 562 4706 625 468 486 502 737
1474 4444 590 442 458 ' 474 696 563 4710 626 469 486 502 738
1475 4446 590 442 458 474 696 564 4712 626 459 486 502 738
1476. .4450 •591 443 459 474 697 565 4715 626 469 406 503 738
1477 4452 591 443 459 475 697 1566 4718 627 470 487 503 739
1478 4456 592 444 460 ■ 476 699 J567 4721 627 470 487 504 740

1479' 4458 592 444 ■ 460 476 699 1568 4724 628 471 487 504 741
1480 ■ 4461 ■592 444 460 ■ 476 699 569 4727 628 471 489 505 741
1481 4465 593 ,444 460 476 . 699 1570 4729 628 471 489 505 741
1482 4468 593 444 460 476 699 1571 4734 629 471 489 505 742

. 1483 4471 594 445 461 476 700 1572 4736 629 471 489 505 742
1484 4474 594 445 461 477 701 '1573 4740 630 472 489 506 743
1485 4476 594 ■445 461 , 477 701 574 4742 630 472 489 506 743
1486 4480 595 446 463 478 702 1575 4744 630 472 '489 506 743
1487 4482 595 446 . 463 478 702 1576 4748 631 473 490 505 744
1488 4486 596 447 464 479 704 1577 4750 631 473 490 506 744
1489 4488 596 447 454 479 704 1578 4754 632 474 491 508 746
1490 4491 596 447 464 480 704 1579, 4756 632 474 491 508 746
1491 4495 597 447 464 480 704 1580 4759 632 474 491 508 746
1492 4498 . 597 447 464 480 704 1581 4763 633 474 491 508 746
1493 4501 598 448 465 480 705 1582 4766 633 474 491 508 746
1494 4504 598 448 465 481 706 1583 4769 634 475 492 508 746

1495 ■4505 , 598 448 465 ,481 706 1584 4772 634 475 492 509 748

1496. 4510 599 . 449 466 481 707 1585 4774 634 475 492 509 746
1497 4512 599 ■449 466 481 707 1586 4778 635 476 494 510 749

1498 .4516 600 .' 450 467 483 709 1587 4780 635 475 494 510 749

1499 ■45I8 600 450 467 433 709 1588 4784 ■ 636 477 495 511 750

1500 4520 600 ■450 467 483 709 1589 4766 636 477 495 511 750
1501 4525 601 450 467 , 483 709 1590 4789 636 477 495 512 751
1502 .4527 601 450 467 i  483 709 1591 4793 637 477 495 512 751

1503 '4'531 602- 451 468 483 710 1592 '4796 637 477 495 512 751

1504 ■4533 ■ 602 451 468 483 : 710 1593 ,4799 638 478 495 512 751
1505 '4536 602 451 468 483 710 1594 4802 638 478 496 513 753
1506 ,4539 . 603 ■452 458 484 711 1595 4804 638 478 496 513 753
1507 4542 ■ 603 452 468 485 712 1596 4808 639 479 497 513 754
1508 4545 '604 453 469 485 712 1597 4810 639 479 49'7 513 754
1509 4548 604 453 469 ■ 485 713 1598 4814 640 480 498 515 755
1510 4550 604 453 469 485 713 1599 4816 640 480 498** 515 755
1511' 4555 , 605 ■453 470 486 714 1600 4818 640 480 498 515 755
1512 ■4557 ■ 605 453 470 486 714 1601 4823 641 480 498 515 755
1513 4561 ■ 606 454 471 486 714 1602 4825 641 480 498 515 755

1514 4563 606 454 471 487 715 1603 4829 642 481 499 515 756

1515 4566 606 ■ ■454 471 ■ 487 715 1604 4831 642- 481 499 515 757
1516' ■,4 569 607. ■455 471 '467 715 1605 4834 642 481 499 515 757

1517 4572 607. 455 471 '408 717 1606 4837 643 482 499 515 757

1518 ■4575 608 456 472 '488 717 1607 4840 643 4 82 499 517 759

1519 4578 608 '456 473 489 718 1608 4843 644 483 500 517 759

1520' ■45SQ^ 608 456 473 489 718 1609 4846 644 483 500 517 759

1521 . 4585 609 ■456 473 - 489 719 1610 4848 644 483 500 517 760

1522 ■4587 ■ 609 ■ 456 473 489 719 161 1 4853 545 483 501 518 760

1523 4591 .. 610 457 474 490 ■ 719 1612 4855 645 483 1 501 518 760

1524 4593. 610 457 474 490 720 1613 4859 646 484 502 518 761

1525 .4595 ■ 610' ■457 474 490 720 1614 4861 646 484 502 518 761

1526 ;4599'. 611 458 '474 490 720 1615 4864 646 484 502 519 762

1527 ,'4501 611 458 475 491 721 1616 4067 647 485 502 519 762

1528 4605 . 612 459 476 492 722 1617 4870 647 485 502 520 754

1529 ■ 4607' 6I2' 459 .476 492 722 1618 4873 648 486 503 520 764
1530 4610.' ■ 612 459 476 492 723 1619 4876 548 486 504 521 764

1531 ^ 4614 ■. 613 459 ■476 492 723 1520 4878 640 486 504 521 765

1532 " 4517 ■ 613 459 476 492 723 1621 4803 649 486 504 521 765
1533 . 4620 614' , 460 476 492 723 1622 4885 649 486 504 521 765
1534 ■ 4623 614 460 4 76 493 724 1623 48!,)',) 650 40,' 505 522 766

1535 . 4625', 614 ■ 460 476 493 724 1624 4091 650 487 505 522 766

1536 4629 615' . ■461 478 494 725 1625 4893 650 487 505 522 766

1537 4631 ■ 615 ' 461 478 494 726 1626 4897 651 488 505 522 767

1538 • 4635. ■ 616, ■ 462 479 495 727 1627 4899 651 4 88 505 522 767

1539 4637 616 462 479 495 727 1628 4903 652 489 507 524 759
1540 4540 616 462 479 496 728 1629 4905 652 489 507 524 769

1541 ; 4644 617 462 479 496 728 1630 4908 652 489 507 524 770

1542' 4647 , 617 ■ ■ 462 479 496 728 1631 4912 653 489 507 524 770

1543- ■ 4 650 6(8 ■ 453 479 496 728 1532 4915 653 489 507 524 770

1544 .  4R53. '618 453 401 497 729 1633 4918 654 490 507 524 770

1545 ,  4 655 618 463 481 497 729 1634 4921 654 490 507 525 771

1546 . 4659 619 464 481 ,497 730 1635 4923 654 490 507 525 771
1547 4651. 619' 464 401 497 730 1636 4927 655 491 509 526 772

1548 '  .4665- 620 465 482 499 732 1637 4929 655 491 509 526 772
1549 4657 620 465 482 • 499 732 1638- 4933 656 492 510 527 774

1550 4669 520 ■ 465 482 499 732 1639 4935 656 492 510 527 774

1551 4(574 621 465 482 499 ' 732 1640 4938 656 492 510 528 774

1552 :'4576 621 465 482 499 732 1641 4942 657 492 510 528 774
1553' ■■ 4680 622 466 483 499 733 1642 4945 657 492 510 528 774
1554 ■ 4.682 ■ . 622 . 466 483 499 733 1643 4948 658 493 510 528 775
1555 , 4685.' ■ 622' 466 483 499 734 164 4 4951 653 493 512 529 776

V
1

(1) (2| |3| W (S) (G) 7)

1645 4953 658 493 512 529 hs
1646 4957 659 494 512 529 777
1647 4959 659 494 512 529 '77
1648 4963 660 495 513 531 '79
1649 4965 660 495 513 531 1 79
1650 4967 660 495 513 531 1 79
1651 4972 661 . ■495 513 531 I 79
1652 4974 661 495 513 531 1 79
1653 4978 662 496 514 531 1 '80
1654 4980 662 496 514 531 \ '80
1655 4983 662 496 514 531 \ '80
1656 4986 663 497 514 531 '81
1557 4989 663 497 515 533 '82
1658 4992 664 498 515 ■533 '82
1659 4995 664 498 516 533 '83
1660 4997 664 498 516 533 783
1661 5002 665 498 517 534 ('84
1662 5004 665 498 517 534 fS4
1663 5008 566 499 517 534 ft85
1664 5010 666 499 517 534 ,"65
1665 5013 666 499 517 535 P85
1666 5016 667 500 518 535 ^85
1667 5019 667 500 518 536 mi
1668 5022 668 501 518 535 b87
1669 5025 668 501 519 536 788
1670 5027 668 501 519 537 788
1671 5032 669 501 520 537 789
1672 5034 669 501 520 537 ,789
1673 5038 670 502 520 538 789
1674' 5040 670 502 520 538 790
1675 5042 670 502 520 538 790
1676 5046 671 503 521 538 790
1677 5048 '671 503 521 538 791
1678 5052 672 504 522 540 792
1679 5054 672 504 522 540 792
1680 5057 672 504 522 540 793
1681 5061 673 504' 522 540 793
1682 5064 673 504 522 540 793

1683 5067 674 505 523 540 793
1684 5070 674 505 523 541 795
1685 5072 674 505 523 541 795
1686 5076 675 506 525. 542 795
1687 5078 675 506 525 542 795
1688 5082 676 507 526 543 797
1689 5084 676 507 526 543 797
1690 5087 676 507 526 543 798
1691 5091 677 507 526 543 798
1692 5094' 677 507 526 543 793

1693 5097 678 .508 526 543 798
1694 5100 678 508 526 544 799

1695 5102 676 508 526 544 799
1696 5106 679 509 528 545 800

1697 5108 679 509 528 545 801

1698 5112 680 510 529 545 802
1699 5114 680 510 529 546 802

1700 '5116 •080 510 529 545 802
1701 5121 681 510 529 546 802

1702 5123 681 510 529 546 802
1703 5127 682 511 530 547 i)03
1704 5129 682 511 530 547 803

1705 5132 682 511 530 547 804
1706 5135 683 512 530 547 804

1707 5138 683 512 530 549 805
1708 5141 684 513 531 549 806
1709 5144 684 513 531 549 806

1710 5146 684 513 531 549 805

1711 5151 685 513 532 550 807
1712 5153 685 513 532 550 807

1713 5157 606 514 533 550 800

1714 5159 686 514 533 550 808
1715 5162 686 514- 533 550 809

1716 5165 687 515 533 551 8C9

1717 5168 687 515 533 552 810

1718 5171 688 516 534 552 811

1719 5174 688 516 534 552 811

1720 5176 688 516 535 653 811

172r^5181 689 516 535 553 812

1722 5'183 689 516 535 553 812
1723 5187 690 517 536 553 813
1724 5189 690 517 536 554 813

1725 5191 690 517 536 554 813

1725 5195 691 518 536 554 814

1727 5197 691 518 536 554 614

1728 5201 692 519 538 556 816
1729 5203 692 519 538 556 815
1730 5206 692 519 538 556 816

1731 5210 693 519 538 556 816
1732 5213 693 519 538 555 8(6
1733 5216 694 520 538 555 817

/SM
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oil (3) in- 15), (SI

1734

1735

1736

1737

1738

1739

1740

1741

1742

•  1743

1744

.  1745'
1746

1747

1748

1749

1750

■  1751

1752

1753

1754

£219

5221

5225

5227

5231

5233

5236

5240 ■

5243

5246

5249

5251

5255

5257

5261

5263

5265,.

5268 ■

5269

5271 ■

5272

• 1755 5273

1756 5275

1757

■1758
..1759
■1760
■'l761

' 1762
■  176|
■  176,7^
1765

■'1766
• 1757

1768
1769..

. ..1770
■1771
. 1772
1773

;i774
1775
1776

■1777
1778

■ 1779
1780

■ 1781
• 1782

■ 1783
1764

■ 1785
1706

■  178
178^^ 5323

5276
5278'
5279
5280
5283 '
(5284 ■

15286
'5287

5288,
5290
5291
■5293
5294.
5295
5298
5299
5301
5302
5303
5305
5306
5308
5309
5310
5313
5314
5316
5317
5318
5320

8'W-321
Ri^r R

1789
1790
1791
1792
1793
1794
1795
1796
1797
1798
1799
1800
1801
1802
iKC?

,1804
1805
1806
1807
1808
1809
'1810
1811
1812
1813
1814
1815
1816

■1617
1818
1819
1820
1821
1822

5324
5325
5328
5329
5331
5332
5333 ■
5335
5336
5338
5339 ■
5340
5343
5344
5346
5347 ■
5348
5350
5351
5353
5354.-
5355
5358
5359
5361
5362
5363
5365
5366 ■
5368
5369

i  5370
'  5373

5374

eSA".
694
695
695
696
696 .
696'
697
697
698
698
698
699
699
700
700
700'
701 ■
701
702
702

■702
703
703

■704
■■■704.
704

. 705
■705
■706
706

■ 706 ■
■ 707 ■■
•707-^
■708^ '.
• ■708,
708.

■709^ '
709'
-710 ■ ■

' 710 ■,■
■ 710
,711 '

■ Til"'-;
■ 712.

712:
712

:.713
■713
7 V4 ■

■  714
714
7.15
715
716
716
716
717
717
713
718

.  718
■719
719
720

■  720
■720
721
721
722
122
722
7,23

.723
724.
■724
724
725
725
726
725
726
727.
■727
728
728
728

■,729
729

520
520
521
521
,522
522
522,
522
522
523
523
.523
524
524
■525
525
525
525
525 .
■526
526

.526
,527 ■
527, ,
528 ■
528
528
528
528

.529
529
529

■ 530 ,
■530

•■.■531 ■
53.1
'531
'■531
.531
■532 ■

,■ ■ 532 .
532 ,
533

■■■■ 533
■ 534
534

'■534
■ 534
534

■  ■ 535
■ 535
535
536
536
537
537
537
537
537
538
538
538
539
539
540
540
540
540
540
541
541
541
542
542
543
543
543
543
543
544
544

' 544
545
545

'546
546
546

■546
•546

538
538
539
540'-
541
541 ,
541
541
541 '
541
542
542
543

.543
544
544
,544
544 ■
544
544 . .
544
544 ■
545
546
547 ■
547
547
547 .
547
548
548
548
549

' 549 ■
.550
550 ■■

■ 550
550

■550
552 .

•■552
,  552

553
553
554
554

.554
554
554
555
555
555
556
556
557 ■
557
557
558
558
559
559
559 .
560
560

■561
561
561
561
561
562
562
562
563
564

.565
565
565
565
565
506
'566
566
567
557

, '568
568

■568
. 568
, 563

557
557
557 .
558
559
559
559
559

,559
559
560
560
561
561
562 .
562
562
562.
562.
563
563
563
564

■565
566
566
566
566
566
567
567
568
509

■ 569 .
570
570
570
570
570

■ 572
572
572

■ 573
573
574
574
574
575
575
570

. 5/6
576
577
577
578
578

579
579
580
580
580
581
581
583
583
583
583
583
584
584
584

585 ■
586
587
587
587
587
537
588
588

. 589
590
590
591
591
591
591
591

(7)

818"
818
819
819
821
821
821
821
821
821
823
823
824
824
825
825
825
825
825
827
827
827
828
828
830
830
830
830
830

832
832
832
833

833
835
835
835
835
835
837
837
837

■  830
833
840

840
840
840
840
('4 7

842
842
8-43
843
844

■84 5
645
845
845
847
e.; .'
8-17
643
848
849
850
850
850
850
851
052
852
353
853
854
8-:.5
815
855
855
956
857
857
853
358

. 559
'  359

360
800
.'JOG

1

o: (2) (3) 1*1

823
1624
1825
1826
1827
1828
1829
1830
1831

1832
1833
1834
1835
1836
1837
1838
1839
1840
1841
1842
1843
1844
1845
1846
1847
1840

1849
1850

1851
1852
1853
1854
1855
1856
1857
1858
1859
1860
1861
1862
1863
1864
1865
1866
1857
1868
1869
1870
1871
1R72
1373
1P74„
1375
1876
13.77
1375
1379
1680
U'31

1592
1B93
1884
1S35
1886
1837
1888
1889
1690
1891
1892
1893
1694

1895
1396
1897
.l.^'OS
1899
1900
190 1
1 902
1903
1504
lr'05
1900
1907
■1908 ■
1909
1910
191 1

5376
5377
5378
5380
5381
5383
5384
5385
5388 ■
5389
5391
5392
5393
5395
5396
5390
5399
5400
5403
5404
5406
5407
5408
5410
5411
5413
5414
6415
5418
5419
5421
5422
5423
5425
5426
5428
5429
5430
5433
5434
5436
5437

,5438
5440
5441
54j43
5'J44
5-^45

730 547
730 547
730 547
731 548
731 548
732 549
732 549
732 549
733 549
733 549
734 550
734 550
734 550
735 551
735 551

, 736 552
736 552
736 552
737 552
737 552
738 553
738 553
738 553
739 554
739 554
740 555
740 555
740 555
741 555
741 555
742 556
742 556
742 556
743 557
743 557
744 558
744 558
744 558
745 558
745 558
746 559
746 559
746 559
747 560
747 560
748 561
748 561
748 561

(5)

570
570
570
571
571
572
572
572
572
572
573
573
573
574
574
575
575
575
576
576
577
577
577
578
578
579
579
579
579
579
580
580
500
581
582
503
583
583
583
583
584
564
584

58'5
585
586
586
566

(6)

593
593
593
594
594
595
595
595
596
596
597
597
597
598
598
599
599
599
600
600
601
601
601
602
602
604
604

604
604
604
605
605
605
606
607
600
608
608
608
608
609
609
610

611
611

612
612
612

(7)

861
862
862
063
863.
864
864
865
865
065
865
866
867
888
868
869
869
869
870
870
871
871
872
873
873
874
874
874
875
875
876
876
076
878
878
879
879
879
880
800
881
081

.881
883
883
884
884
884

(5)

5.148 749 561 53' 512 885

5.149 749 561 5'2- 612 085

5-151 750 562 5:,'- 614 805

5452 750 562 C. 1 614 886

G.I53 750 562 (■. ■■.': 614 886

5455 751 r  -1 615 808

5.:55 751 ■ ■  , 1 615 888

5.(58 753 1 1 616 889

5.(59 7'.'2 : ; 6 15 SS':1

5-160 1'2 ■0 '■•16 889

5463 7-y] -  1 ■;-17 890

5.-164 753 rl7 890

5456 754 5?' 618 891

5467 75.1 5 ■. 5 591 610 891

5460 ■ 754 r - 591 618 891

5470 755 566 537 619 093

5471 755 565 s:-2 619 393

5473 756 567 y:-}. 620 ' 094

5474 756 •"6"' 5 ■' 620 894

5475 756 -- ■  ■.) 620 894

5470 757 - 5 : 1 621 895'

5479 757 ■■ ., 4 621 095

5481 7(^8 •" 55 622 896

5432 .7--■■-' '..95 622 896

5463 7C" J 595 622 086

5(25 7': ' 596 623 898

5486 ■759 ■  1 596 523 893

5 4 8 3 7f 0 ) 597 625 899

5 .'.8 9 7' 0 (  J 597 675 899

5.190 760 ^.■■Q 597 625 899

i..!li3 761 6"0 5'..7 625 900

5.194 761 570 597 025- 900

5.V96 762 571 553 6^25 901

54?7 762 571 598 625 901

5498 762 571 593 625 901

5500 . 763 5 ■'2 599 627 902

5501 763 572 500 623 903

5503 601 629 904

5504 ~ 4 .'1 029 904

5505 " M ■  1, ■ 1 629 904

:5:'d .  .1 ;■ 1 ^£23 905

1912
1913
1914
1915
1916
1917
1918
1919
1920
1921
1922
1923
1924
1925
1926
1927
1928
1929
1930

1931
1932
1933
1934
1935
1936
1937
1938
1939
1940

1941
1942
1943
1944
1945
1946
1947
1940
1949
1950
1951
1952
1953
1954
1955
1956
1957
1958
1959
1960
1961
1962
1953
19G4
1965
1965
1957
1963

5509
5511
5512
5513
5515
5516
5518
5519
5520
5523
5524
5526
5527
5520
5530
5531
5533
5534
5535
5530
5539
5541
5542
5543
5545
5546
5548
5549
5550
5553
5554
5556
5557
5558
5560
5561
5563
5564
5565
5568
5569

■5571
5572
5.573
5575
5576
5578
5579
5580
5583
5584
5566
5587
5580
5590
5591
i593

765 573
766 574
766 574
766 574
767 575
767 575
768 576
768 576
760 576
769 576
769 576
770 577
770 577
770 577
771 578
771 578
772 579
772 579
772 579
773 579
773 579
774 580
n^.^ 580
774 \580
775 '581
775 581
776 502
776 582
776 582
777 502
777 582
778 583
778 583
770 503
779 584
779 584
780 585
780 585
780 585
781 585
781 585
782 586
782 585
702 586
783 587
783 587
784 588
784 588
784 588
705 588
785 588
786 589
786 589
786 589
707 590

601
602
602
602
603
603
604
604
604
604
604

806
606
606
607
607
608
608
608
608
608
609
609
609
610
610
611
611
611
612
612
613
613
613
614
614
615
615"
615
615
615
616
616
616

■ 617
618
619
519
619
619

629
630
630
631
632
632
633
633
633
633
633
635
635
635
636
636

637
637
637
638
630
639
639
539
640
640
641
641
641

642
642
643
043
043
644
644
646
646
646
646
646
647
647
647
648
649
550
650
650

■ 650

787
768

590
5-91

1959 5594 788 ■391

1070 5595 788 551

1971 5598 789 521

1972 5599 789 591

1973 5601 790 592
1974 5602 790 592

1975 5603 790 592
1976 5605 791 593

1977 5606 791 593

1978 5608 792 594

1979 5609 792 594

1980 5610 792 594

1981 5613 79 5 594

1982 5614 T.'O 59..1'
1983 5616 7 ' 1 595

1984 5617 555

1935 5618 595

1986 5620 •-. 596

1937 5621 595

1930 5(723 5<i7

1939 5624 597

1990 5625 ■,■ ■ ■■ 'S1-7 r

199 1 5623 T: 1 7 cy' "

1993 503 1 7 i ■ ■J
1994 5632 7 ■.-■3 ■5 ■-■3

1995 5633 7?8 '•:53

1996 5535 709

1997 5636 799 559

1993 5638 I'0-0 6C 0

1999 5639 800 6.':o

2000 5640 800 600

905^
906
906
906
907
908
909
909
909 •
909
910
911
911
911
912
913
914
914
914
914
915
916
916
916
917
917
919
919
919
919
920
921
921
921
922
922
924
924
924
924
924
926

, 926
926
927
927
929
929
929
929

619 650 529
620 651 931

620 651 331

620 652 531
621 653 932
621 653 932
622 654 934

622 654 934
622 654 q-a,!

622 6 5.: 9.7.1

622 .G5-i 934

624 655 53'6

524 056 93-7.
624 655 935
625 657 937

625 657 937
626 653 939

626 653 939

626 653 939

625 659 939
625' 559 939
627 660 941

627 ■650 941.
627 060 941

628 661 ■ 942

628 651 942
6-29 662 943

629 .  662 944

6-29 662 ■944
••yo 663 ■ 9.■'.4

■■)30 663 944

531 864 946
631 664 945

-531 664 945

07,2 565 947

6.72 £65 947
6.73 667 948
633 667 -949

633 667 949



2t/

(!) (2) ,13) ■ W,

' 2CX)1 -5643
'2002 5644
2003 5646
2004 5647

2005 5640
2006 5650
2007 5651

■,2008 5653
2009 5554

.  2010 5655
2011 5658
2012 5659

■  2013 5661
2014 5562
2015 5563
2016 5665

•2017 5666
2018 5668
2019 5669
2020 5670
2021 5673
2022 5674
2023 5676
2024 5677
2025 5678
2026 5680
2027 5681
2028 5683
2029 5684
2mv 5685
29 5688
2032. 5689
2033 5691 ■
2034 5692
2035 5693
2036 5695
2037 5696
2038 5698 '
2039 5699
2040 5700 .
2041 5703 .
2042 5704 '
2043 5705'
2044 5707
2045 5708

5710
5711
5713
5714
5715 ■'

. (5) (6) ('

. 2046
2047
2048

.  j 2049
2050
2051 5718

'  . , 2052 5719
2053 5721
205^5722
205®5723

■  2056 5725
.  2057 5726

2058 5728
2059 5729
2060 5730

,  2061 5733
2062 5734
2053 5736

. 2064 5737
■ 2035 5738 ■
2066 5740
2067 5741.

:  ■ 2060 5743
■2069 5744

■  ■2070 5745
2071 5743

•  ■2072 5749
2073 5751
2074 5752

.  2075 5753
■'2076 5755

■ ■ ,2077 5755
2078 5758

.  2079 5759
■ " 2030 5760' ■
■2031 5763 ■
'2082 5764

■  20S3 5768
2084 5767 .
2085 5768■

■2086 5770
:208 7 5 771,

•, 2088 5773 .
, 2089 5774 ,

801
'80'1
■■.'802
■,.802

. .■;eo2
■■803
803

' 804
804

■8'b4
■.80S
805
006,

■806^
806^
807

■'so'/
'SOS'
808^
808:
809
809
810
810^
810
811
Oil
812
.012
812
813
613

■  ■ 814
^ 814 ■
814

. 815'
■  815

816
816 '

. 816
-  ■817^
. 817

■  818
818'
818
819 ■

.819
620 '
820

' 820 ■
■. 821 ■

■  821
'822 .

■ 822
023
823
824.

' 024
824
8^5 , ■

.825.
,  826
■ 826 •

826' ■
. 827.
827 ■'
828

: 828
"828
' P29 .
. 029 ,-
030
830 ,
830 .
831
631 .

.832 .
832 •.
832. ''
833 ■■;
833
834
034
034
835 ■
835
836
836

600
■600
'601
601

■ 601
, ■ 602
.  '602
'603

■ 603
.'603
,603
603
604
604 ■

,604
605
605
,606
606

.606
606
606
G07
607
607
600
608
609
609
609
609
609
610
610

.610
,611
611
612
612
612
612
'612
613
613.
613
614
614
615
615:
6-15
615
615
616
616
616
617
617
618

v618
618
618

'618
619
619
619
620
620.

'621
621
521
621
621
622
622
622
623

..623 ■
524

■ 624
'624
.'■■524
624
,625 ■
625
625

'626
626
627
.627

(') (7) (3)
■633

■ 633
• 634
.634
634

,635
636

■  637
■ 637
■637

■ 637
637
638
638

' 638
639
639
640 ■
640
640
640
640
642
642
642
643
643
644
644
644

■ 644
644
645
645
645
646

■646
647
647
647
648
648
649
649
649
650
650
651
651
651
651

667
667
668
660
668
669
670
671
671
671
671
671
672
672
673
674
674
675
675
675
675
675
677
677
677

■678
670
679
679
679
680
680
681
681
681
682
682
683
683 -
683
684
604
685
685
685
686
686
688
688
688
688

(*1 (51 (6)

651 688
652 '689

■  652 '689
652 689
653 .  690
654 691
655 692

" 655 692
■  655 692
.  655 692

655 692
G56 693
656 693
GD6 694
657 695
657 695

■658 696
658 696
653 695

■ 658 . 695
. 658 696
, 660 698
■  660 693.

■ e'ra 698
561 699
661 ■  699
562 703

, 662 700
662 700
662 701
562 701
653 ■ 702
663 ■ ' 702
6^ 702
634 703
664 703
665 704
665 704

949
949
950
951
951
952
952
953
954
954
954
954
955
956
956
957
957
958
958
959
959
959
960
96
961
962
962
963
963
964
964
964
965
965
966
967
967
■968
968
968
969
969
970
970
971
972
972
973
973
973
974
,974
975
975
9'7G
977
977
978
978
978
979
979
980
980
980
982
982
983
983
983
984
984
985
985
985
987
987
338
988
988
939
909
990
990
990
992
992
993
993

2090
2091
2092
2093
2094
2095
2096
2097
2098
2099
2100
2101
2102
2103
2104
2105
2106
2107
2108
2109
2110
2111
2112
2113
2114
2115
2116
2117
2118
2119
2120
2121
2122
2123
2124
2125
2126
2127
2128
2129
2130
2131
2132
2133
2134
2135
2136
2137
2138
2139
2140
2141
2142
2143
2144
214
2146
2147
2148
2149
2150
2151
2152
2153
2154
2155
2156
2157
2158
2159
2160
2161
2162
2163
2164
2165
2166
2167
2168
2169
2170
2171
2172
2173
2174
2175
2176
2177
2178

5775
5778
5779
5781
5782
5783
5785
5786
5788
5789
5790
p93
p794
5796
fc797
?798
5800
5801
5803
5804
5805
5808
5809
5811
S812'
5813
5815
5816
5818^
5819
5820
5823
5824
5826
5827
5828
5830
5831
5833
5834
5835
5838
5839
5841
5842
5843
5845
5846
5848
5849
5850
5853
5854
5856
5857
5858
5860
5861
5863
5864
5865
5868
5869
5871
5872
5873
5875
5876
5878
5879
5880
5883
5884
5886
5887
5888
5890
5891
5893
5894
5895
5898
5099
5901
5902
5903
5905
5906
5908

836
837
837
838
838
838
839
839
840
840
840
841
841
842
842
842
843
843
844
844
844
845
845
846
846
846
847
847

■  840
848
848
849
849
850
850
850
851
851
852
852
852
853
853
854
854
854
855
855
856
856
856
857
857
858
858
858
859
859
860
860
860
861

861
862
862
862
063
063
864
864
864
865

, 865
866
866
866
867
067
868
868
868
869
869
870
070
870
071
871
872

6

627
627
627
628
628
628
629
629
630
630
630
630
630
631
631
631
632
632
633
633
633
633
633
634
634
634
635
635
636
636
636
636
636
637
637
637
638
638
639
639
639
639
639
640
640
640
641
641
642
642
642
642
642
643
643
643
644
644
645
645
645
645
645
646
646
646
647

647
648
648
648
648
648
649
649
649
650
650
651
51

651
651
651
652
652
652
653
653
654

665
666
666
667
667
667
668
668
669
669
669
669
669
670
670
670
671
672
673
673
673
673
673
674
674
674
675
675
676
676
676
676
676
678
678
678
679
679
680
680
680
680
680
681
681
68r
682
682
683
683
683
684
684
685
685
685
686
686
687
687
687
687
687
608
688
688
689

690
691
691
691
691
691
692
692
692
693
693
694

694
694
694
694
696
696
696
697
697
698

704
705
705
706
706
706
707
707
709
709
709
709
709
710
710
710
711

993
994
994
995
995
995
997
997
998
998
998
999
999

1000
1000
1000
1001

712 1002
713 1003
713 1003
713 1003
713 1004
713 1004
■714
714
715
716

1005
1005
1005
1006

716 1007
717 1008
717 1008
717 1008
717 1(X)8
717 1009
719 1010
719 1010
719 1010
720 1011
720 1012
721 1013
721
721
722

1013
1013
1013

722 V014
723 1015
723 1015
723' 1015
724 lOlG
724 1016
725 1018
725
725

1018
1018

726 1018
726 1019

020727
727
727

1020
1020

728 1021
728 1021
730 1023
730 1023
730 1023
730. ■ 1023

1023
1025
1025
1025
1026

733 1026

731

731
731
732

2179
2180
2181
2182
2183
2104
2185
2186
2107
2180
2189
2190
2191
2192
2193
2194

I 2195
2196
2197
2198
2199
2200
2201 '
2202
2203
2204
2205
2206
2207
2208
2209
2210
2211
2212
2213
2214
2215 ■
2216
2217
2218
2219

I 2220
2221
2222
2223
2224
2225
2226
2227
2228
2229
2230
2231
2232
2233
2234
2235
2236
2237

734
734
734
734
734

■1028
1028
1028
1028
1028

735 1030
735 1030
736 1030
737 1C31
737 1031
738 1033
738 1933
738 1033
738 1033
738 1033
740 1035
740 1935
740 1035
741 1036

41
742

1036
1038

Jo

2239
2240
2241
2242
2243
22-14
2245
2246
22-17
2248
2219
2250
2251

I 2252
22-33

I 2254
2.255
2256
2257
2258
2259
2250
2251
2262
22-33
2234
2255
2256
2267

5909
5910
5913
5914
5916
5917
5918
5920
5921
5923
5924
5925
5928
5929
5931
5932
5933
5935
5936
5938
5939
5940
5943
5944
5946
5947
5948-
5950
5951
5953
5954
5955
5958
5959
5951
5962
5963
5955
5966
5968
5969
5970
5973
5974
5976
5977
5978
5980
5981
5933
5984
5985
5988
5989
5991
5992

■5993
5995
5996
5998
5999
6000
6003
6004
6006
6007
6008
5010
6011
6013
6014
6015
6018
6019
6021
6022
5023
6025
6026
6028
6029
6030
6033
6034
6036
GC37
6038
6040
6041 9

072 654
872 654
873 G54
073 654
874 655
874 655
874 655
875 655
875 656
876 657
876 657
876 657
877 657
877 657
878 658
878 658
878 658
879 659
879 659
880 660
880 GGO
880 660
801 660
881 650
882 661
882 661
882 661
803 652
883 662
884. 663
884 653
884 663
085 663
885 663
806 664
886 664
886 664
687 565
887 665
888 666
888 666
883 665
889 666
889 666
890 667
890 667
890 657
891 668
891 660
G92 659
0S2 669

ccg

603 669
693 C?''
P9-1 G70
r.9.1 670
094 G70
095 671
095 G71
896 672

698
698
698
698
699
699
699
700
700
701
701
701
702
702
703
703
703
704
704
705
705
705
705
705
7(76
70.6
706
707
708
709
709
709
709
709
710
710-
710
711
711
712 ,
7,12
712
712
712
714
7.14
714 ■
715
715 '
71G
716
716
716
7lG

717

896 572
096 672
897 672
097 672
89-3 673
893 673
898 673
899 674
090 674
900 675
900 675
900 675
901 675
901 675
902 675
902 676
002 676
.903 677
903 677
904 678
904 678
90.l'v 678
905 ^678
.905 673
905 679
005 79

79
5-07 680

07 680

716
71,8
719
719
719
720
720
721
721
721
7.22
722
723
723
723
723
723
724
724
724
725
726
727
727
727
727
7.27
723
728
728
729 ■
7.29

742
742
743
743
744
744
744
745
745
746
746
746
747
747
748
748
746
749
749
751
751

.751
751
751
752
752
752
753
754
755
755
755
755
755
755
755
757

.756
753
759
759
759
759
759
761
761 .
761
762
762
763
753
763
764
764
7 55
765
755
755
765
767
767
7G7
768
763
769
769
769
770
770
772
772
772
772
772
773
773
773
774
■775
776
776
775
77<;f .6

776
. 777
777
778
779
779

1038
1038
1038
1038
1040
1040
1040
1041.
1041
1042
1043
1043
1043
1043
1045
1045
1045
1046
1046
1047
1048
1048
1048
1048
1049
1050
1050
1051
1051
1052
1053
1053
1053
1053
1054
1055
1055
1056
1056
1057
1057
1058
1058
1058
1059

.  1050
1060
1061
1061

1062
1062
1053
1063
1053
1064
1064
1055
1065
1C66
1067
1067
1067
1068
10S8
1069
1069
1070
1071
1071
1072
1072
1072
1073
1073
1074 .
1074
1074
1076
1076
1077
1077
1077
1073
1073
1079
1079
1079
1081
1081



2S

(3)

■2268 ,.6043r
2269 6044
2270 6045
2271 6048
2272 6049
2273 6051
2274 6052
2275 6053
2276 6055

.  2277 6056
. 2278 6058
2279 6059
2280 6060
2281 6063

.  ' 2282 6064
2283 ' 6066
2284 60S7
2285 6068
2286 6070 '
2287 6071

. 2288 6073
, 2289 6074
I 2290 6075
2291 5078
2292 6073

■■ ■ 2293 6081
2294 6082

.  2295 5083
.  ■ 2296 6085 '

.  i229^v6085
■22^ 6088

■■ 2299 6089
■2300 6090,
2301 6093
2302 6094
2303 6096
2304 6097
2305 6090

•  ■ 2306 6100
2307 . 6101
2308 6103
2309 6104.
2310 6105
2311 6108 ,

.  2312 6109 ■
2313'' 6111.
2314 6112.
2315 6113.
2316 6115

■  2317 6116
•  2318 6118- ,
■  2319 6119'

2320 6120
n2X 6123.

■  23B 6124
2323 6126.

■2324 6127
2325 6128

.' 2326 6130
■  2327 6131

2328 6133
. 2329 6134'

2330 6135.
2331 6138
2332 6139
2333 61.41

■  ■ 2334 el-IS
2335 6,145 .
2336 6148

.  2337 6151;
2338 6154
2339 6156' ■■
2340 6153-

■  . 2341 6162' ,
2342 6164
2343 6167.
2344 '6169

■; 2345 6171.
.  2346 617.0

. 2347 6177 ■
2348 6,180
2349 6.102
2350 6184
2351 6186
2352 6190.
2353 ■ 6193
2354 ■ 6195
2355 6193
2356 6201

908 ■
908
908
909
909
910
910
910
911
911
912
912
912 "
913
913
,914
914'
914.
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9427
9429
9432
9434
9436
9439
9441
■9444
9446
9448
9452
9454
9457
9459
9460
9463
9465
9468
9470
9472
9476
9478
9481
9403
9485
9488
9490
9493
9495
9497
9501
9503
9505
9508
9510
9513
9515
9518
9520
9521
9525
.9527
9530
9532
9534
9537
9539
9542
9544
9546
9550
9552
9555
9557
9559
9562
9564
9567
9569

|3| (•') (5) (61

1513 1134 1244 1353 1821
1513 1134 1244 1353 1821
1514 ■1135 1245 1354 1822
1514 1135 1245 1354 1822
1514 1135 1245 1354 1823
1515 1136 1246 1356 1824
1515 1136 1246 1356 1B24
1516 1 I37' 1247 1357 ■ 1826
1516 1137 1247 1357 1826
1516 1137 1247 1357 1826 ■
1517 1137 1248 1357 1826
1517 1137 1248 1357 1826
1518 1138 1249 1358 1827
1518 1138 1240 1358 1028
1518 1138 1249 1358 1828
1519 1139 1250 1360 1829
1519 1139' 1250 1360 1829
1520 1140 1251 1361 1831
1520 1140 1251 1351 1831
1520 1140 .1251 1361 1831
1521 1140 1251 1361 1831
1521 1140 1251 1361 1831
1522 1141' 1251 1361 1831
1522, 1141 1251 1351 1832
1522 1141 1251 1361 1832
1523 1142 1252 1363 1833
1523 1142 1252 1363 1834
1524 1143 1253 1364 1835

'0 524 1143 1253 1364 1835
r524 1143 1253 1364 1835
1525 1143 1254 1364 1835
1525 1143 1254 1364 1835
1526 1144 1255 1365 1837
1526 1144 1255 1365 1837
1526 1144 1255 1365 1837
1527 1145 1256 1367 1839
1527 1145 1256 1357 '1839
1520 1146. 1257 1368 .18'40
1520 1146 1257 1368 1840
1528 1146 1257 1368. 1641
1529 1146 1258 1368 1641
1529 1146 1258 1368 1841
1530 1147 1259 1369 1842
1530 1147 1259 1369 1842
1530 1147 1259 1369 1842
1531 1148 1259 1370 1843
1531 1148 1259 1370 1343
1532 1149 1260 1371 1844
1532 1149 1260 1371 1845
1532 1149 1260 1371 1845
1533 1149 1261 1371 1845i
1533 1149 1261 1371 18451
1534 1150 1262 1372 18461
1534 1150 1262 1372 1848 1
1534 1150 1262 1372 1847 1
1535 1151 1262 1374 1848 \
1535 1151 1262 1374 1848 \
1536 1152 1263 1375 1850
•1536 1152 1263 1375 1850
1536 1152 1263 1375 1850
1537 1152 1264 1375 1850
1537 1152 1264 1375 1850
1538 1153 1255 1376 1851
1538 1153 1265 1376 1852
1538 1153 1265 1376 1852
1539 1.154 1266 1378 1853
1539 1154 1266 1378 1853
1540 1155 1267 1379 1855
1540 1155 1267 1379 1855 ■
1540 1155 1267 1379 1855
1541 1155 1267 1379 1855
1541 1155 1267 1379 1855
1542 1156 1268 1379 1855
1542 1156 1268 1379 1656
1542 1156 1268 1379 1856
1543 1157 1269 1380 1B57
1543 1157 1269 1381 1856
1544 ri58 1270 1382 1859
1544 1158 1270 1382 1853
1544 1158 1270 1382 1359
1545 1158 1270 1382 185S
1545 1158 1271 1302 1859
1546 .1159 1272 1383 1861
1546 1159 1272 1383 1861
1546 1159 1272 1383 . 1861
1547 1160 1273 1384 1863
1547 1150 1273 1385 1863
1548 1161 1273 1386 1864
1548 1161 1273 1336 1864



(II (2) (3) (4) ■ ■

^3870
'3871

3872
■  3873

3874

3875
■■ 3876

3877

3878

■ 3879

3880

' ■■ 3881
3882

■; 3883
3884

• 3885
3886

.  3887
3888

. 3889
■ 3890

.  3691
'3892
3893
3894

. 3895
■ 3896
3897
3898

. 3899
.3
3

3502
3903

. 3504
3905
3906
3907

.'3908
3909
3910

•  3911
3912

■  3913
•  '3914
^3915
• 3916
. 3917

3918
3919
3920
3921
3922
3923
39

■39
13926
3227

tel
9575
9577
9580
9582
9583
9586
9588
9591
9593
9595
9599
9601
9604
9606',
9608
9611
9613
9616
9518
9620
9624
9626
9629
9631
9633
9536
9638
9541
9643
9544
9648
9650
9653
9655
9657
9560
9562
9565
9667
9569
8673
9575
9578
9680
9682
9585
9587
9690
9692
9594
9598
9700
9703
9705
9706
9709
9711

(5) IS)

1548
1549
1549
1550
1550
1550
1551 ■
1551
1552

■ '1552
■ 1552 ,•
1553

•'1553
:1554,

'. 1554
1554
1555

.1555
1556
1556.'

.1556
■1557.
1557'
1558
1558
1558
.1559
1559
■1560-
1560
1560
1561
1561
1562
1562
1562
1553
1553
1564
1554
1564
1565
1555
1566
1566
1566
1557.
1567.
1568.
1568
.1558
1569

■^1569
1570
1570
1570
1571
1571

1161
1161
1161
1162
1162
1162
'l163
1163
1164
■1164
.1164
1164
1164
1165
1165
.1165
1166
1166
1167
.1167
1167'
1167
1167
1168^

■ 1168
1168
1169
i 169
1170.
1170
1170
1170
1170
1171
1171
1171
1172
1172
1173
1173
1173
1173
1173
1174
1174

. 1174 .
1175
'1175

..-■1176
1176
1176
1176
■1176
1177
1177
1177
1178
1178

1273
1273
1274
1275
1275
1275
1275
1275
1276

'  1276
■1276
1276

. 1277
1278
1278
1278
1279
'1279
1280
1280
1280

. 1280
1281
1282
1282
1282
1283
1283

1284
1284
1284
1284
1284
1284
1284
1284
1285
1285
1286
1286
1286
1286
1286
1288
1288
1288
1289
1289
1290
1290
1290
1290
1290
1292
1292
1292
1292
1292

1386
1386
1386
1387
1387
1387
1387
138'8
1389

. 1389.
1389'
1389
1389
1390
1390
1390
1391
1392
1393
1393
1393
1393
1393
1394
1394
1394
1395
1396
1397
1397
1397
1397
1397
1397
1397
1397
1398
1398
1400
1400
1400
1400
1400
1401
1401
1401
1402
1402
1404
1404
1404
1404
1404
1405
1405
1405
1405
1405

(?) (1) (2) (3) (4) (5) (6) (?)
1865 3928 9714 1572 1179 1293 1407 1892
1865 3929 9716 1572 1179 1293 1407 1893
1865 3930 9718 1572 1179 1293 1407 1893
1866 3931 9722 1573 1179 1293 1407 1893
1866 3932 9724 1573 1179 1293 1407 1893
1866 3933 9727 1574 1180 1295 1408 1894
1867 3934 9729 1574 1180 1295 1408 1894
1867 3935 9731 1574 1180 1295 1408 1895
868 3936 9734 1575 1181 1295 1409 1896

1869 3937 9736 1575 1181 1295 1409 1896
1869 3938 9739 1576 1182 1296 1411 1898
1869 3939 9741 1576 1182 1296 1411 1898
1869 3940 9743 1576 1182 1296 1411 1898
1870 3941 9747 1577 1182 1296 1411 1898
1870 3942 9749 1577 1182 1296 1411 1898
1871 3943 9752 1578 1183 1298 1412 1899
1872 3944 9754- 1578 1183 1298 1412 1900
1872 3945 9756 1578 1183 1298 1412 1900
1874 3946 9759 1579 1184 1299 1413 1901
1874 3947 9761 1579 1184 1299 1413 1901
1874 3948 9764 1580 1185 1300 1415 1903
1874. 3949 9766 1580 1185 1300 1415 1903
1874 3950 9767 1580 1185 1300 1415 1903
1875 3951 9t71 1581 1185 1300 1415 1903
1876 3952 9773 1581 1185 1300 1415 1903
1876 3953 9776 1582 1186 1301 1415 1903
1877 3954 9778 1582 1186 1301 1415 1904
1877 3955, 9780 1582 1186 1301 1415 1904
1879 3956 9783 1583 1187 1302 1416 1905
1879 .3957 9785 1583 1187 1302 1416 1906
1879 3958 9788 1584 1188 1303 1418 1907
1879 3959 9790 1584 1188 1303 1418 1907
1679 3950 9792 1584 1188 1303 1418 1907
1879 3961 9796 1585 1188 13-03 1418 1907
1880 3962 9798 1585 1188 1303 1418 1907
1880 3963 9801 1586 1189 1305 1419 1909
1881 3964 9803 1586 1189 1305 1419 1909
1882 3965 9805 1586 1189 1305 1419 1909
1883 3966 9808 '1587 1190 1306 1420 1911
1883 3967 9810 1587 1190 1306 1420 1911
1883 3968 9813 1588 1191 1306 1422 1912
1883 3969 9815' 1588 1191 1306 1422 1912
1883 3970 9817 1538 1191 1305 1422 1913
1885 3971 9821 1589 1191 1305 ;422 >913
1885 3972 9823 1589 1191 1306 1422 1913
1885 3973 9826 1590 1192 1308 1423 1914
1887 3974 9828 1590 1192 1308 1423 1914
1887 3975 9829 1590 1192 1308 1423 1914

-1888 3976 9832 1591 1193 1308 1423 1915
1888 3977 9834 1591 1193 1308 1423 1915
1889 3978 9837 1592 1194 1309 1424 1916
1889 3979 9839 1.592 1194 1309 1425 1917
1889 3980 9841 1592 1194 1309 1425 1917
1890 3981 9845 1593 1194 1309 1425 1917
1890 3982 9847 1593 1194 1309 1425 1917
1890 3983 9850 1594 1195 1310 ■ 1425 • 1918
1891 3984 9852 1594 1195 1311 1426 1918
1891 3985 9854 1594 1195 1311 1426 1919

(1) .  «) (5) (6)
-i'.'

3986 9857 1595 1195 1312 1427 192uo
3987 9859 1595 1196 1312 1427 1926H'
3988 9862 1596 1197 1313 1428 1922
3989 9864 1596 1197 1313 1420 1922
3990 9866 1596 1197 1313 1420 1922
3991 9870 1597 1197 1313 il429 1922
3992 9872 1597 1197 1313 1-129 1922
3993 9875 1598 1198 1314 1429 1923
3994 9877 1598 1198 1315 1430 1924
3995 9879 1598 1198 1315 1430 1924-
3996 9882 1599 1199 1316 1431 1925
3997 9884 1599 1199 1316 1431 1925
3998 9887 1600 1200 1317 1432 1927
3999 9889 1600 1200 1317 1433 1927
4000 9890 1600 1200 1317 1433 1927
4500 111'20 1800 1350 1431 1611 2167

Note: Diflerence in columns 3, 4, 5. 5 and 7 has
been arrived as follows:-

Column ̂ -.Consolidated pension as in column 2 —
[B.P. in column 1 + OR drawn + IR 1 0
Rs.SO/- P.M. + IP It 0 10% of B.P.
subject to a minimum of Rs.SO/- P.M.].

Column ̂ -.Consolidatedpension as in column2 —
[B.P. in column 1 + DR drawn + IR I 0
Rs.SO/- P.M. ■+ IR II 0 10% ot B.P.
subject to a minimum ofRs.SC/- P.M. ^
IR3 0 W%ofB.P. subject to a minimum
of Rs. too/-P.M.].

Column 5: Consolidated pension as in column 2
•rDR 0 4% thoreon —[B.l-. i.i column
1 + DR drawn + IR i 0 Rs.SO/- P.M.
IRII ® 10% of B.P. subject to aminimurn
of Rs.SO/- P.M. IR in & 10% of B.P.
subject to a minimum ofRs. 100/- P. M.j.

Column 6: Consolidated pension as in column 2
+DR & 8% thoreon — [B P. in column
1 + DR drawn -r IR I 0 Rs.SO/- P.M. *
IRII & 10%ofB.P. subjecttoaminimum
of Rs.SO/- P.M. + IR III ® 10% of B.P.
subjecttoaminimum ofRs. 100/-P.M.].

Column 7: Consolidated pension as in column 2
+DR 0 lOft) thoreon-—[B.P. in column
1 -I- DR drawn + IR 13 Rs.SO/- P.M. +
IRII @ 10%ofB:P. subjecttoaminimum
of Rs.SO/- P.M. + IR III e 10% of B.P.
subject to a minimum cfRs. 100/-P.M.].

(USHAGANOHI)
Und-ar Sacrctary
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■ ANNSXURE!!

'X'
Accounting Office/Poy

and

•i f.

Form o) intimation by th«

1. Name of the Pensioner/
Family Pensioner ' ■■■ ■

■  2. PPO No.f ■■■■';■; . ■ ,' "

'3. ' Date of "retirement/Death
(in case of farriily pension)

'4. Savings.BahkA/C No.

5. Name of the Bank/Paying Branch

6. Bank'Code No.

'  7. ' Computation of Consolidated pension/family pension
Pension -Famil, Pension -Faniily Pension (A1 enhancej .asl

(A) Exisfing basic pension
(inclusive of commuted
portibn)/Family Pension ■

(B) Dearness ,Relief u'pto CPl 1510 i.e.
•' lASVo/dli^ aed 96% of Pension/

■  Family'.f^ension.as drawn.

(C) 1st Interim Relief.

(D) lind Interim Relief: , i

(E) 40%'of the Basic Pension/Family
Pension as at 'A above.

(F) Consolidated Pension/Family
Pension (A+B+C+D+E)

.Mote; ,  , TP, linei ,..ision o, pension in nespec. o. pensioners .eiiieP prior,o .,=80 and aiso.hos, ro.ired a,.e„.,.,==C vri.
•■' be done by the Pay & Account". Office concerned. ^ ,

, 2 The final revision of Family Pension except in case of JheSeL^ed employes^will also be
■  ri 1986to31.12.1995 andweresanctionedthesame@30,oOl lastpayara ydone by the Pay & Accounts Office concerned.
.- .T, c If not applicable draw a line across.)

a. Whe.,her oonsoiide.ed pension/lanriiy pension is linai or aliowed as immsdraie reiiel.
9. Rennarks, if any.

SIGNATURE OF PENSION DISBURSING AUl KORITY

To , ■ • ^

1. Central Pension Accounting OfficeMinistry of Finance. ' -^'O f
Department of Expenditure. —^ '
TrikootMl, Bfiikaji Cama Place,

. New,.belhi - 11,0 066. \

2. Concerned Pay & Accounts Office. i
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■ of .-.My". C'ire.ctpr;, ̂iri i-noe ( n i ..)I.-i, i> .. ; ' , ; ̂3 ■  j.' J, Gov Qi-nro ■:■. n. t
..", .-of. Inda^a£;,,v;^In.is'ti;y^;bf Mcii-ciy:: lc:tt n- iJo. F; L; ili-;'y.y'PNl/29

l.V!:indiandvad;l'v;ays;f'S:.- 'Jnits.

i. . fSUB.f-ylrapibmentatiori' of Government' 's decisions on the
:G-' of the 5th CPC relating to retir

''•GG/l .:hgne.fits!, ! '

;" -G-i,OlFur.the:t'to dmpiaman tatj.on of Governmsnt-'.s. decision on the
G'i;,recq:nmeodatidhs, ,df'Vth .Centrqf Pay Commissibn relating to^
■' 'l'pensionary, matters, as cii-culatc-d_vide Board's letter No.iF(E;/.
:  'vm/97/Pnl^22 dt.5.11.i997, f(J)IIi/97/F Ni/2j dated 7.11.1997
;G!\fCEjlll/98:/PNl/2 dt. 10.3.93 and| l.lI/gg/PNi/n dt. 5.6,9.3
; G. ' ' .the • President Is now pleased to; tiec.'.de that w. -e.f. 1.1.96, peasioi.
;  -^all pensioners irreshective 'oT 'tii -.ir date of• retirement shall no

-De'less' than 50/o of fh-lj, rnininum pay in tlie revised scale of
pay'introduced w. e. f. lvJ..96 of the post last held by the pensioner/

. ht c'eceased'.'F^ailway servant, ''iovever, the existing provisions irtthe
■■ ■■••t^ailViay'sei'vices (Pension/ bules, 1993 as modified vide Board.'-;

• letter,-Wo, Fit/lil/97/P/V22 dl.5. 11,97 and 23.lO.fO governing
qualify ing. service and iii.inimum pension shall continue to be

■ opei ative.; Gijniiarly. v;. G. f, 1.1,1996 f amily pension shall
not be 'less' '.than'30/> . of th.;: minimum pay in the revised scale of

■  pay introduced tv. e.f. i,,1.1196 ol the post last held-by the
■  ' pensioner/deceased Hailv.ay servant. Accordingly, the pei sionary
.  . benefits,, of ■'air-the H-er.lway servants who vere in Service oa
!  , , , 1,1.96'.'.and.'r.: tired/died'on or after 1. 1, 1996 and all those Railway

servants; retired/died prior to 196 shall be further regulated as ■
iii.ypafrthe.'procedures indibated belcw,.

.  i' ; ',2.-0, Rev,ision of; Pension/f anily pension of liailway servants who
' .were in s'erv-ice on 1, 1.1996 anu retired/died on or after 1.1.96,

i

'Pensionary . bene.f its shall contintie' to be regulated in terms of
■: ;provisibhs. contained in^ B...ard's letter He. F( E;I1I/97/PN/22 dated
/5Fll.l9;97/,,and:'^3^l0^^93;i However, where the pension of a Railway^
■■ 2ervan.t, 'ret'iri.ng from siervice on or after 1,1. 1996 with the maximum
■•■.qualifying'service of 33'years, when cal'.ulated at 50% of 'the , . .
.■.'average .a.rhpluments ' f alls shor't of 50>b of: the minimum pay in the' /
-revised-psdale of. pay introduced v, e.f. 1,1. 1996, for the post ,lasr. .
yheld by. the Railway servant as on the date ofiretirement, the

.. pension -should . be raised to 50/ of the minimum pay in the revised

. .scale of pay, VTrHere the retiring Railway servant has less than the
■ maximum ■■qualifying service of 33 years, tha pension so revised" '
should • bel'suitably reduced, ^ro-rata subject to a minimum of

'■ ■Rs. 1275/-.The. pension thus; revised "should be treated as the basic
'  ..pension/frOifl .the date of rctirsmont.

■■'2.2. The ■ f amily"'pension s.iall bo' c'alculat.-d at 30/ of the last pay
by the Railway "aervgn't i(i "the r eV'i .sod" scole'of ■ pay subject to a '

■friinimum- of ra. 1275/.- The • ..hanced f ami ay pension, wherever admissible
■ jshall.; be; li,"nited tc tw.'ce tiie. family p ri.sion or the amount of
p6nsi'on;.:pf'50/,'Qf. the Ip: Pay drav.'n, wiricnEVer is less. '

the

(contd. .p/2^

js-p'O/BI"'

ll'
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As^V'a:v revision of peiision as at para 2.1 above, the' '
ione!s_ who have already commuted a fraction of " ; •

^their ivppns'idny .',niay' be paid the difference between the commuted value ■
;;d6t?:^ihedj.v/it Qrierjceto revised pension and the! 'coninrutedi< '" '
hyalue''iddtermined. tn revised poncion ond tfie
f  e ady autnorised and the consequent■reduction
\in:.-bas;i;c,i:p.e^ sliqUljdpbe , ef f octed from the date of payment'of
iithe■ di'f.f.erbnce.' i educed from tlio basic pension .\

■ 'shall-'bc restpred oil' tho' cxi:iii y of . lb years from-the date of ■
^reduction. h " h;

■■h'.-j. .d'' 4 . IhytHq .■case,,,-pf 'iaii:fr.' servanf,:
■X, 1'. ■,pi;j.or to ihL.u.o of thc'.s
■revise-,'th,e. pehsilon/fiin'ily jvensiOn s

yhthe-ijie'adfqf i^O-f'fice' and -ii vised, p
;authoris'inq:..disj3ursem'MVt; of revi sod
htcgethert yrlth. ■de'a'rness 'relief as . ad,
.may be- 'irSsUGd;; The. revised pension
..'contai-n- .,authorisat for payim.nt c
peris'idn/f ami,lyi\j3:cn.sion l -f-i desiness r
.r&tiremen.tyqry the 'dat.e follo^vi
[pensioher.p.as .also . f or. payment of di

■ togetherf.with.. endorscmiint as to the
•pn taccoun-t;'; .Of.V-paymoht cif , di f f'- rrnce

ret.ired/died on or after
inntructions, action to

' ■of- ,irestbratioh . p'f the pcnsioin

I.'mIi.I be init.iated suo-moto
■. iniion payment order . _
P'jnsion/family pension

missible from time to time
payment order should" also
f arr'^ars of difference of"
clief from tlie date of
nyi the date of death of the
fforcince in commutation value
date of reduction in pension
in coininutation value and date

dnccd.

3,p.,R'evis' 1,6n ■ of'; Te ns,i on/Fa:: y jp-ni
-ri"\r in •■service. "oh' i.Vl. 19SC'"'c<nci •'•rt.ti.
yt. from-1;'!: 1936 to:.31. i;:: 19.ibi.

'"n of i"vailway servants "who
ed/dicd during the period

were

■.."3,1. If the basic-pension • of a bjail'./ay servant who retired' from ■
■-■yrvice. during the period, from |l. 1. l-'PiC to 31.12.1995 with the
...jximum'qualifying service of 33 years, v-bf'O consolidated as on

". 1.1.1996' in terms of parri --l. 1 of Ol!-! d p['.'s D, M No. 45/86/97-PS.PW(A)
■"Pt. II dated 27. iO. 1997 circulatcii .cn t he Hail'ways vide Board.'s ■ .
,  .let"ter .No-.F(H)lTl/o7/Pi'l.l/23 dt. 7. i],. 1907 , works out to be less
■:ihan SOi^b'of theiminimuin pay of t!.e 7"ev.ised scale of pay intnoduced
;-.w, e. f. l.-l, l9,y6." tor tlio pcJst lasf held by tl"ie Bgilv.ay . servant as on
"thaydai;e of retirement, liis/hcr basic person should be raised to
i. 5.0/6 i;o£ the. miniriiuin pay of the rev A sod scale of pay. Where- the
'-fetired.illaxl.wayy pervant; had less 'the maximum qualifying
service of.-.-OS 'y,Oars, tp.e; basic pcnoio;"i | so revised, should be
.sui"tabiy'i'feduced . pro--rata su-.-jcct to a'minimum of Rs. 1275/-.
The..pension 'tlius/'-rGVis-od.; sIiouIl! Ijr treated as tlic basic pen

■■"-w. G.f. ■.■i,'i:i996,;,' I . V
pension

;. '3.2'"If "the-Vfamily pension in icsoect
■  •h,"r e t ir e d/d i ed.' 'duri ng . 11 i i d' V, or i o-d,

■ PWis O.fl.bcitv. 27/10.97 r'ef" i'r,-e t
No. 45/06/o7-P&P\V.O'v) Pt. IT c,'t. .

■..vici0-' Board;' s. " lb tt-'-r i 1"(iO 1 l.l,/' ' /i '■ ri
■ -be less.-'tiia'n-,-3G/"' 'of the ininiinum -b-y of
introduc'ed. "v;. e. f .; 1. i-. iggG apijlic-"-!.' .! <•
t'hei date'-foftre t ip-cm-:'nt/dcatli v.-hile in

;-may. -be mad'o" good"'.by' ralspnu the f a ly
;'minijnum.'pay;'pf rcvito'd "Sc-i 1.
; of, Fs. i275"/b;." 1 hq/ri evis-adiIhasic f: "..l .l"
i.from 1.-1.1.9,96-" qr .f-j-o.;

t

I'.f a P'-ailway servant who
n revised in terms of DCP &

in para 3'. 1 a'bove and 0.M.
ci""."c 1 .1 .-1 t^-d on the Bailway

dh.b.O.PO works out to
hcreyised scale, of pay

o . the B,nilway servant as on
srr"v' ico, the sliortfall
pens-ion t""" 30Ft) pf the

i  ■

(!' .

■

V

"li .:

■".ul""j?ct to a minimum
sho"il-:! be paid

ner \W!ici ip-y e;
ti I dr.ath of the

.  J) -p

L
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'>3;3; The grant' of enh^TiCGO family ocvnsion will be regulated in- , ■ ■ .
■faccordance' with/'the provisionG containnd in buP 8, PU*s O.M. No, ■ •
:',45/a/98--P&PVV(E):. dated 13. 12. 1990 circulatod on the Railways vide
■ B ,:ard,Vs.;:lett'er 'N';. T( 11/lliygg/Pi'fi/i 1. dated 7,1.1999.

■■■3o-4'•■■■ '^'!)Vhere:-,app^iication.s. "have ■ already been-: received for: revision
-tbfaifamily . pension in rcdpect of Pailway servants v^ho retired/died ' ,
idu^ringVthp..period from i.:l. 1906 to 31.12,1995 in terms of DOP.8, PW's
iQii(i::dti-8.:5; 1990;"ref c in para 3, above, further revision
■ ■ofifamilV^^''^ admissible, in terms of these" orders
r'slibuldf''b&';^'6n6' iixo-motol'.cin - the basis of applications already receivedTn ' pther''cases where -f ai'ii.ly'! pensiori ha's boon vv'orked -out at 30% of ,
^n'h.e ilasti pay .drawn by'.tlio retirod/occobsed P. ail way servant and
' c'ons'olid'.a€ion of. ; vvhich done .in fprmi-s of pai'a 4'. 1 of DOP &, PW's 0,M. .
'^.45/86797-rP&PVV( a; Pt.Il dt.27.1'^j.P? has been tr^-ated as final
*de''par-a^^^^ furt:v..i revision of family pension,"

"■^in"-termsf of -para'.^. 2 alcove and also revision of pension, wherever
admissiblei ;■ in terms, of; hare 3.,1 ..a.b' -vo may be done on receipt of _
applicatidns;. from . the pcnsicncrs/ f a;,-iily pensioners in the ■ ;

•• •pr.es.cri;bedtifOT?'^;T'( ib du pi i.e.ate) at iri .vonoxur e. , ■ , '
4'.Q.! . ". .'Pp.'yisipndof ̂ -poriyion/'f ly p'- ns ion of Railway servants who .
were.,, in- 'spry.i^ i-J ■ '• '•'•d'J. ,

•' •4ol' ■ . ■.vvTnfire.sped.t . of;. bb;jil\vey servants v.lio retii cd prior to..l. 1.1986
with ,a dnaximum Cf-ialifying service,, of 3.7. years, ifsthe'pension^ '

" revisedi'aseoh.;'l;.i:"1986 any "■c-'i .rrd. id: "b'-d as on 1, .1.1996 in terms, of
' par a 2 . of DlP • ■ 1 .i.' s . i.. . . ■ , •I! ■ ' ■■ j ' ■ ' ' ~b.'j i ■ ii (.• 0 ^ t, H1 d t. 10, 2. 1998,
.ic ir cul q';£e.d .. on t i Pm i 1 ■ . >.! "j'r. v.iue- ' o l-'lJ'-cr > <'o, F( E) III/98/PN1/2
dt. 10.'.3VlV).fa,■;w.'^'i"ks " ri bi i.-i !). ■ 16sr. I. i. n bCy of the jiii niinum pay .of

f.ithe. r e.yisbd. scaie of . t-ouco " ' " " ' "
i$oi';the.;H:kilway.-Servants' I OS v.-n tivc

sucli^-p,,ensioh-:, ■■ sliould dp..- r'ai
.;.-th.e r eyiSed "sC'.ale of. pay and -wi iero

pay
i. 1.1996, applicable-

,-Lc of retirement, the ■ amount
of the minimum pay of

"Mie bail'.vav servants had
inaximum ..i-.jalifyi ng service of 33 years,-'"re.tire'd,7,:V'rith...:iGS3. di'C' . . . . .. ■

■ the.'pehsioh SO' f'evis.od si'sou].!.! l:c •?.' 1 i-I;,ably reduced pro-i~ata subject
■ "to" a • mThimum.'-..o,f-.15/127.5/-, T/.e pnnsi ■■:-n thus revised shall be
^•:;$dm,issibie.itd.:.tlie* j?e'ri,s5i9nur v-.c. f. 1.1.1996,. /

;4V2/-. ■ -'^:ii-^tii'eCf aiialy rospe.ct of. the Railway servants who/, ;
■retired/dledjtp;."i9G6.. .as/revised in tor.ms of paras 3,4 & 5 of DOP &/; ;
•■P.W' s. O..Mi,.".dfi jLb.;."2,.98 ,'.rG.f erred " to iii para 4.1 above falls short'"-of
•30% of.-;"th-,e'.'-niinii.num. pay jcf tlie r'.-v.istd scale of pa'y introduced wef ■

vay serva-n^s as on the date of ■ ;
"loi'.n. shall be raised to 30% of'the.;.
ft . 'd". pay r-ubj,ect to a min.imum' of - ' ". .d

revised shall be admissible to ths;^^

'.1. i."1996Vapplicable to jhho l-^ail
dret;irem,,ent/d.eat.h",.".tl'rb -ijr.-ni.ly pc

V'-pay Pfthe . iev.i,:;CO sc -iJ; minimum'
II'IUPo.•1-275/,/. /The"- f amily, .pensi.-n

.family, .pensioner."w. .•••."f 1. 1, Ji-9[
'.date pf.'.-death' of.-; the p:;hGioncr.::

o: from t!ie date following the

( con f.d. . rv'd)
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'  4:3'';^:V:;.■%ere' ,api')li'catibpc have alreaJy boon received from the" pre-.
198,6;':penalone±s/;^ainily , |jGn5ioncrs in ji'-ji surince of the earlier■  orderS',;ir,eg.ardl..ess.^ of, thei f act wh.etiior t.heir cases liave already been ■ , ; ,
finali.s.e,.d::;,or are, in t he- process ol fiiialisation action to revise ' ^
P'^^1jSf.qny^f^mil.y ;pensi jin ' terms of those 'orders shall be initiated ,hi

I  SUG|. mptp.;. by; the '.Head' : of i Office. Those pensioners/family pensioners '■who'-.haye'ndt; s the necessary applications and. are .
i  ■ .^®^ihous-of .availing the ■ benef its unde.r these orders may submit i,

xhe 1.applications for revision of pensicn/fainily pension in the * ^ ■ ■
preScribedVvform'iin duplicate as in Anncxure to the. Pension
sagctio.nihg . putlporitiGS, . latest by 31st iiarch,1999. ■ '

i-.-^ssgppofp\re.v:isedj;pen.sion payment. order in respect of pre- ■ " ; "'h -
, '■ ;'..vl9Q6 . p_pns;iQner.s/^f amily pi-insipner s..

,1. _" 'ji..^';-rev.ision'of pension/family
nsipnets/tamliy.ponsiich'.-rs in terms

.'4»-i2 ■atpve,.3r.eyised.- p pa>merit ,of r by-lsfed^fehjS-jc • w; e, f 1.1, 1996 and rt;>vised family pension, w. e.-f.'r
lv'1996-...6r .from-. t!;ie .da.te follov.inj • tiso c:jnte of ■ de'ath of the "N, . ' -,

vvns.ion of the pre-199'6
• A -r VA"--;-- of para 3.1, 3.2, 3.3, 4.1,. 4,-2 aboye, .^revised-pehs-Lon' payment orders, authorising disbursement

pens3.oge;r:,';',tpget-hejr v/itli dearivjss relief,' as admissible from tirrte ■ ' i
; tO'time ,-:-may ■ bo.'-.issued , palso rr i thorisiir^ therein payment of arrears'
.,of .diff-e.r'en.ce- arising, out- of i-vi.sion uf pension/family pension ;
•■under thes.e, orders.. '

;6,-0 '• ■ -.'.It .is 'onc.G; again i'.oiteral ed lli. ; !', the 'I'r-nsion sanctioning •
auth.ority';..in'no ,case , ■ will osk the hcnsioncr/f asiiiy pensioner

rto .!sur^en;de.r;,his>/her :ori(dnal'pension payment order (PPO; for.
^;is^uing^^•^'ey■isfed Authority; It.may also" be ensured that a copy of •
;,',the.'reylsed.'. PPy -shoulci be invariably c-iidoj-seci to the pen.Gioner/
.;^fanjil.y'"""pe'n>i(li'r\er^^^^ "yt'shall -be t!)c" rccoonsj bili ty bf the Head of
■tne I off-ic.eyfii.bin y'hich. ■ tho' ija-ilway servant liad rot.ired or where
;.he.ry\/a;S'.. v^brkihg.. ph-ior to ; )"ii's. do:nise 'l''- revise the pension/family
,■-1 isioh-yof .!:all.....'pen5ioncrs/f emily . i5-L'n.'"d rui '-rs w.herevor necessary
Vv,. e, f, i, ly.ph- Ini.'. 'accoi'dancG witii L he mo.'j .rj. rj. provisions mentioned

■' above and,:., ■to-'dsshe . revised P'Oiisi-'-n t orders (PfOs) , ■ Concerted '
■'efforts,■.should .'be in-ado h
■that.ithe rhyised! "P'^'Cs" ar
;Utmcr3t e,>:pG;gitioh. --

all^ ti
:  isGUcc

^  nut' : :t i t.i es concerned to ensure
'.-.herover necessary, with the

■  ■ I

..,.A

■if'-:

■7iO, ' - ; Puolicityi— hide publici^by jn tn'. form of advertisements
.in' .Press.;:'in'; both,.'natienal': .and •vcjrn.ac.i.l sr newspapers and through
.^11 ■Tndia'-R.adib'and local' . T.V. chanip.ds should be given to these
.orders. ..-and ■ also calling in f or -a.ip;d':-cnt.i -■■ns from the pre-1996 '
pensiohers/.f afnily pi: nsionors v.'bd .'hav.- - not so far subnittcd the same
in "pursuance of ■ earlici'.. b,;' ':!or:: OiU' l u": -" now dcsii ous of availing the
benefits under these, oi^dcrs- so o's 'to -i -c-'ici: tiicir perision sanctioning
..authority by 31st "'arcli, 19.99. Hie adv--: ti sein. rit should also
-contain a specif ic'-mcnt:Lon about tlie 'ffice fro.m where the
.application.forms arG ayail^ablo ano! to I'.^liich office the pensioners/
.family pens.io.ne.rs are'rc.i'juired to ap.oly, - ■ '

•.8,,0 , i • -Please ack-ncwlcJp'o•• ,!rcce 1 pt.
1 i

H-i'iidi -Vorsl-on -'will Ifollov,-.

: to 1

So/-
S.Sroc-ra'n
^"inance (hstt;III,

•.3'o hoard.

I  • I
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Sir,

-■ ■ ■ ;■ ■■ FUHM u- /j^PLJr,.Ti fj_:
(Pension santtibning authority; ■

:'.SUm;^CT: Revision uf reiision/fT'iil ' ■ ■S -" ;•terms of Uoard's l-tter No FrH^TT?/°"/n- i" ■ ^
TS. 1,1999 based on ^^S/PNj/ag dated:

;-■ ;;; Pensioners' '.relfam 61?- of Pension & ■ ■ ',: ■ ; elated 17 Uec.Jjnf '''^'"orandum No.45/10/98- ^

^3^"^™ent 3ho„.'. •
-^r^'glPon referred.to:

applicant in blocl- ' • ' ■ ',  Pv,:v,.., ae|ter^
ponslpn admissible. ' . ' ; ■ •

paii^ ■ • ' •- . ;. ;;:?psrdner/decGasod Rail\.-ay
■' r.a 'r\r s rs+ :• f ' D - ^ j > ■ J- ^. (J /

//■Pd l: /yi/'^P^Tpner/decGasod Rail\-ay
;i'P :tR- H-: ■■-;>fS3/ o ■ in case ■ of■  ■ ::ri -;:; v::v- ■/a'Priy..pens^ : '

■:t" : ■ :■■ n=tlrc„K.nl/d,,tli ,c-r t!,,.
'  /' '■■■'• oinployeo.

whicl-i im:nsJon/f Tvi

02-der '(Prpj

■fir/. - ' :-T'®i^.o/Pepart:ni;^^
::d::^ ■■ ■. ■ ■■- ' ;n n pcnsl;;n,:r/,irc-as:-c; 'v P"-:?d- ; • F:v-^9rlvvayvservant ' (Pcnsi. ner j '

.scale' of' p.P' n'^' '-ii.. ,
nay drawn.

'/(idi^'^Rsolid ai)nl oonsJon/
g/;::;:/. adiiUssiblc fror,

P  (Contd. . p/2)
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No.38/rM/99-P&PW(F) Telex

'MPTi 7i'-(;!^

G0VL-IINMI:N I Ol- INDIA

^vififTT, T^iiTT funiRfT n'Ai MPR
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS

'l^FT ^IR 'RPOfpn -flRII"! Pr»TPr
DEPARTMENT OF PENSION AND PENSIONER'S WELFARE

,  NEW DELHI

'  7.0'^C.
OFFICE MEMORANDUM \

011-3012432 (N.Br)'"
011-3013142'(E.O.)
•011-4G24B21 (L.N.B.)
011-4360862 (Trg. Div.)
011-4361230 (P.E.S.B.)
■62826 (N.B.)
GG36G (Trcj. Div.)

Subject: Payment of gratuity to Government Servants completing ttie age of
.  • ■ superannuation on 31.3.1995.

.  V' Tfie • undersigned isj directed to refer to Ministry of Railways OM
No'.,F(E)lll/2000/PN1/57 dated 10.10.2000 on ttie above subject and to say that
Order dated 15.10.1999 pasjied by CAT, Mumbai Full Bench in OA No.459/97 and
460/97 has been challenged in the High Court of Mumbai by filing Writ Petition
No'.138/2000 and 516/2000 ih the Hon'ble High Court, Mumbai Bench at Nagpur, by
the Department of Post. Thg Writ Petitions liave been admitted by the High Court
and stay granted on 18.4.2o6o, on ttie effects and opeiotion of the impugned order
dated 15.10.1999 till tfie outcome of the present Writ Petitions. As such the matter is
sub-judice.

fc^-.
( R. Chandrasekaran )

Desk Officer

Ministry of Railways
[Shri S. Sreerarp, Dy. Director Finance (Estt.
Rail Bhavan
New Delhi.' u.
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, ■, CLASSliS OF PENSIONS AND CONDITIONS GOVERNING THEIR GR/vNT

I'H ^J?EFrr F^RT TO rension.—A superannuation■  3- 'i . ; ■ ■v|'-pci!sion-shalI be granted to a railway servant who is
I  ■ ^ ^ . .j-.'fFctircd'On'his attaining the age of compulsory re-

'TOT. ^<+l< 7;i^|;Nple As from the 1st November, 197.1, railway
TT^TO Fto^'T % ' •'c^ ft Groups 'B', 'C' and 'D' service
Tt" m TOR513 jpiij;|]^y.-''Ti;;.or;posts, and as from the 1st April, 1974.1A if , railway servants in Group 'A' service or

posts,- 'shall retire from service with cll'ect
I from the afternoon of the last day of the

v.,;. : month . in which their date of rctireincnt
:'i ;■ according to rule 1801 of the Code falls.

fhTrfro R ■ fsraTtf^f':
wrfro. Ftot ■ ^irr
RITO % TRR 4T.irli

,  said Code.

jfpft T^rr^TTr % - - I . . - prejudice .to the piovisions con,-,o rr-TViT^^I . faincd in rules 1802, 1803 and 1S04 of the■  iTTOT ^ TO IT TO* ■ ' ' ■

kr %. Ftst
it pTTOC ^ 'y|.-,..52.''Retiring Pension.—A retiring pension shall be

zjT ffTR^ '9 ^ railway scrvaJit who retires, or has re-■■ " ■ Ihrcd'before attaining the age of compulsory retire-
j. imcnt',' ill-accordance with the provisions of rules (Ti

TOk .67. of,- these rules and rule 1802 of the code.
f tiTOT—^ FtoT -Sll. - ■

TOT TOtFtoIr nhsorplion in or under a corpora-
Ih T fwilR 'y'""'--") A iaih-.-=y „-l»|lias been permitted to be absorbed m a service or3T1TOT ,H. TOnTW,--r|pqs^-Ti'dr under a corporation or company wholly
k TO, tyhiTOd ■to|9T'.F'hs'antially owned'or controlled by the Govcrn-
1? Fif^rf % TTTOififjiP™' under a body controlled oi- linanced by

Ft 'to kr ^|.N-.-Q°^™ment shall, if such absofpllon is declared
■ 3- ' -the Government-to be in the Public Interest, be

■  ' ''-- pcenicd to have retired from service from the dale
^  "■ -;i|isTesiguation is accepted and shall be eligible to
sttk- TOctTRT k " 1 f|t,|j^?Fve retirement benefits which he may have elected
trTiTTT), Fto 99!|a' deiFTsd -to have elected, and from such date as
- TOTTOTTO HTOk il— bh'determlucd in accordance with the orders of*  -■ F ^'Fthe, Railways applicable to him,fkror TO tto % #- -■ y • -
TTOT TOR % TO
T % TOTTTTIRT TOl
; T ' TOPT gtr ?

TOT 4TO T k Fit^
;-'t[FcI4TO tttoFtsT toFi

:-^Dalc of absorption shall be —
(i)-In case a railway employee joins a corpo-

ration or company or body on iinmcdialc
absorption basis, the date on which he ac-

aTOfrqTO to'v- -1
k. TOCrFTT TTTFiFSi V --

,  ■ k.frRy-Joins that corporation or cojiijiany
or body; - ,

■;(4, .?TTT t
'TO ^

TT T3% jR
T 1

.' -(ii-) in case'a railway employee initially joins a
-  ' , ' - corporaiion or company or bodyjon foreign
\  . . seivicc terms by retaining a lien- under the

railways the date from which his unquali
fied resignation is accepted by the railways.

(2) The provisions of sub-rule (1) shall also
apply to- a railway servant who Is permitted to be
absorbcri in joint sector undcrstakings, wholly under
die joint control of Central Government and State
GovernmenlsjUnion .Territory Administrations or
under the joint control of two or more State Govcru-
mcnis or Union Territory Administrations.

(3) Wiicre there is a pension scheme in a body
controlled or financed by the Central Government in
whicii a railway servant is absorbed, he shall be en
titled to e.xcrcisc option cither to count the service
rendered under the railways in that bo'dy for pension
or toj receive pro-rata retirement benefit for the ser
vice r|.mdcred under the railways in accordance with
die orders issued by tiic railways,
E.xpianation :—Body means Autonomous body or

statutory body.
54. Payment of lump-sum amount to persons on

alcsorplion in or under a Corpor.nlioii, Company or
body.—Where a railway servant referred to in rule
53 ciccls ■^hc alternative of receiviiig the dcath-cum-
retirement graliiity and a lump-sum amount in lieu of
pension, lie shall, in addition to the dcath-cum-
rctircmcnt, be granted —

(a) on an application made in tliis behalf, a
lump-sum amount not exceeding the com
muted value of one-third of his pension as
may be admissible to him in accordance
witii die provisions of the Railway Service
(Commutalion of Pension) Rules, 1993 ;
and

(b) tciminal benefits equal to the commuted
value of die balance amount of Pension left
alter commuting onc-tiiird of pension to
be worked out with reference to the com
mutation 'i'able in Appendix to the Railway
Services (Commutalion of Pension) Rules,
1993 on tiic date of his rcsignatio,-i sub
ject to tile condition that the railway servant
surrenders his right of drawing two-third of
his pension.

55. Invaild Pcnsiou.—(1) Invalid pension may be
granted to a railway servant who retires from ser
vice on account of any bodily or mental infirmity
\shich permanently incapacilatcs him for the service.

"—N
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O.A.N0. 1039/2000

G^gaBassai

Union of India & Ors.
Versus

-Applicant.

•Respondents.

INDEX
SR.NQ. PARTICULARS OF DQCimiENTS

L  Reioinder on behalf of applicant
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through^^el:
(Yogesh Sharma)

Advocate
CAT Bar Room, Farikot house.
New Delhi.
T.NO./508415?.

Applicant.

\

(t'B)
=  " HPI  fiU TndoV



'9

fx

I

05)
IN THE CENTRAL ADAIINISTRATIVE TRIBUNAL

PRINCIPAL BENCH : NE¥/ DELHI

O.A. No.1039/2000.

In the matter of:

GangaBassi Applicant,

Versus

Union of India & Others. Respondents.

REJOINDER ON BEHALF OF APPLICANT.

Most Respectfully Showeth :

Reply to Brief History of the case :

In reply to History of the case as stated in the counter, it is relevant to sum it

here that the applicant retired on 31.12.95 and his pension started w.e.f.

1.1.1996 and therefore the pension of the applicant should be fixed in the

revised pay scale w.e.f. 1.1.96 as held by the Hon'ble Full Bench of the

Hon'ble Tribunal.

Parawise Reply:

1. ParaNo.l of the counter is wrong as stated and hence same is denied. In

ParaNo.l of the OA is correct and same is reiterated here again.

2-3; Needs no Reply.

4.1r-^i3 Paras No.4.1. to 4.3. of the counter are wrong as stated and hence

same are denied. It is submitted that the applicant retired on

31.12.95 but he is entitled and has been granted his pension w.e.f.

1.1.1996 and therefore the applicant is entitled his pension and

other retirement benefits in revised pay scale which has been

revised w.e.f. 1.1.96 as laid down by the Hon'ble Full Bench of the



.  ■>

Tributiai. Paras no.4.1. to 4.3. of the OA are correct and same are

reiterated here again.

4.4.-4.7: Paras No..4.4. to 4.7. of the counter are wrong as stated

and hence same are denied. In reply it is submitted that judgem eiit

dt. 15.10.99 of the Plon'bie Fuilbench of the CAT has not been set-

aside and therefore same is applicable on all the pension cases.

Paras no.4.4.-4.7. of the OA are correct and same are reiterated

here again.

jlal to 5fcl: Para No.5 and sub paras of the counter is wrong as stated
hence same is denied. Para 5 and sub paras of the OA is correct

and same is reiterated here again.

^7: ParaNo.6 and 7of the counter is wrong as stated hence same is

denied. Para 6and 7 of the OA is correct and same is reiterated

here again.

8. Para No 8 of the counter is wrong as stated hence same'is denied.

ParaNo 8 of the OA is correct and same is reiterated here again.

It is Therefore, respectfully prayed/tliat the Hoiifble Tribunal
1 • ^ ̂may graciously be pleased to pass an order of aliowiiig4h|^Ay)^the applicaul:.

.11 UiC il lD

the i

Verification:

I, the above named applicant do hereby verify that the content of above paras

are true to the best of ra y knowledge and that I have not suppressed any
material facts.
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IN THE CENTRA! ADMINISTRATIVE TPTRi iNAl .
PRTNCTPAL BENCH., MEW DELHI,

O.A.No. 1039/2000

IN THE MATTER OF:

Shri Ganga Bassi ...Applicant

Versus

Union of India and Others . ..Respondent

ADDITIONAL AFFIDAVIT ON BEHALF OF
THE RESPONDENTS.

MOST RESPECTFUl l Y SHOWETH

1, That the applicant prayed for (ii.) that the Hon'bie

Tribunal may graciously be pleased to pass an order of

quashing the impugned order dated 27,11.1998 declaring the

effect that the action of the same is illegal and against the rules

and therefore the applicant is entitled for his pensionary

benefits w.e.f. 1.1.1996 as per Railway Board circular dated

5.11.1997 in revised pay scale in compliance of Fifth pay

Commission Report.

2, That according to para 3,1 of Railway Board letter

dated 5.11,1997, the revised provisions as per these orders

shall apply to all Railway Servants who retire/die in harness on

or after 1.1,1996. Separate orders are being issued in respect

of employees who retired/died before 1.1.1996.

3, That the Counter Reply filed on behalf of the

Respondents may be treated as part and parcel of this affidavit.

4, That the Full Bench of Hon'bie Tribunal dlspdsecTOf

these cases by allowing them and directing the respondents to

give them the benefit of above said O.M, No. 7/1/95 P &, c»W



2. ,

(P). fiated 14.7.1995 of Govt. of India,, Ministrs' of Personnel,

Public Grievances & Pension (Department of Pension &

Pensioners Welfare) within period of three months from dated

of receipt of a copy of this order.

Th.pi" rhn ,Union of India filed Writ Petition No. 133 of

3000 in the High Court of Dudicature at Mumbai, Nagpur Bench.,

Maopur praying for (ii) By suitable Writ or Writ Order stay the

effect and operation of the impugned order dated 15.10.1999

which is at Anneyure - A, till this out come of the present

'\ petition. The Hon'ble High Court on 18.4.2000 was pleased to
/  ' ^

pass the following order

Heard.

Rule.

Interim stay in terms of Prayer clause (ii)."

c. That the Full Bench of Hon'ble Tribunal interpreted

PR 56 and Rule 35 without considering other following Rules of

CCS (Pension), Rules :-

5 (ii) The day on which a Government Servant

retires or is retired or discharged or is allowed to resign from

service, as the case may be, shall be treated as a working day.

83. A pension other than Family Pension shall

become payable from the date on which a Government servant

ceases to be borne on the Establishment.

FR.56 Except as otherwise provided in this rule,

every Government servant shall retire from service on the

afternoon of the last day of the month in which he attains the

age of fifty eight or sixty years.

0^



B  ,

1

That the Hon'ble Supreme Court in State of
Andhara Pradesh versus V.C. Subharayudu 8 others fl998 f3)
SU (SO 5) held, (i) Where ianpuape Is dear interpretation
can not be changed (ii) Court can not interfere in the matter of
policy.

That the Ahmedabad Bench of Hon'hle reptrai

-) 'n ha Vaishnav 8 Others Versus Unlop'Of India 8 Others (2001 (2) SU (CAT-Ahm) 15) held, Govt has
a nght to f,x cut-off date. Cut-off date should not be arbitrary.
It is not possible to have a scheme to satisfy all".

That the revised scales of pay recommended by the
Pay Commission, a Expert Body and approveo by the Policy
Having Body, should not be interfered as pe- mdpment of
Hon'b!,.- Supreme Court ,

In view of the submissions made herein above, it Is
ntost respectfully, prayed that the Hon'ble Tribunal may
oraciously be pleased to dismiss the OA in the interest of the
justice.

/9/9/f3/

Respondents
For c.ri be.hslf of theUnion of India and Others.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA! ,
PRTNCTPAl. BENCH,, NEW DELHI.

O.A.No. 1039/2000

IN THE. MATTER OF:

Shri Ganga Bassi Applicant

Versus

Union of India and Others ...Respondent

AFFID.AVIT

I. "D. /\/|c/y\a(c\\/') working as Divisional Personnel

Officer,, Northern Railway, Bikaner do hereby solemnly affirm

j  and declare as under

1, That I am dealing Officer and fully conversant with

this facts and circumstances of the case.. I have been

authorised and competent to sworn and sign the affidavit.

y  That Paras 1 to 9 of the Addit onal Affidavit are-

correct to mv knowledge, based on the official record.

/ c /

Deponent.

VERIFICATION

I  'h ' h ■ Mq working as Divisional Personnel Officer,

Northern Railway, Bikaner verify that the contents of the

Affidavit are true and correct and I that have not concealed any

material facts.

Verified at New Delhi on 1*8'^^ day of Septemhe.r, 2001.

j

Deoonent.


